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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONAL BENCH AT CHENNAI

r.A. NO. r05 0F 2023

APPEAL NO.31 OF 2023

Arunkumar Sermakkani & Ors. ...Appellant

Versus

lnion of India & Ors. ...Respondent

COUNTER AFFIDAVIT ON BEIIALF OF MINISTRY OF

IN

ENVIIIONMENT FOREST AND CLIMATE CHANGE

RESPONDENT NO. I

I, Dr. C.Palpandi S/o chendurpandi , aged about 4l Years currently working as

.Scientist D' in the Regional Office of the Ministry of Environment, Forest &

Climate Change, Chennai do hereby solemnly affirm and state on oath as

fo llows:

MOST RESPECTIFULLY SHOWETH: C'fituwbl
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Scientist ,D,
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That I am 'Scientist D' in the Regionai Office of Ministry of Environmenr,

Forest & Climate Change, Govemment of India (hereinafter referred to as

'MoEF&CC') and as such I am conversant with the facts and circumstances

of the case and I have been authorized to file the affidavit on behalf Union of
India Respondent No. I herein.

2. That I am fully conversant with the facts and circumstances of the case from

records maintained in the office. I have read and understood the contents of
the petition thereof and as such authorized and competent to swear the

present affidavit.

3. That I deny all the averments and contentions made by the Appellant stated

in the present petition so far as it is contrary to or inconsistent with anything

that is stated by me hereafter and nothing shall be deenrecl to be admitted

unless specifi cally admitted.

4. The Appellant by way of this Appeal has challenged the grant of
Environmental clearance (EC) dated 19.07.2023 and the corrigendum dated

01.09.2023 by MoEF&CC to IWs Meenakshi Udyog (India) Ltd. for the

proposed expansion of a steel rolling mill from existing capacity of 30,000

TPA of MS Billets and 60,000 TpA of TMT rods to 1,91,000 TpA of MS

Billets and 1,80,000 TpA of TMT rods, rocated at Kalugondapaili Viilage,
Denkanikattai Taluk, District Krishnagiri, Tamil Nadu.

5. That it is humbly submitted that the Answering Respondent in exercise of
the powers conferred by Section 3 of the Environment (protection) Act, r 9g6

,;"39 
*i,h.tfsft[d) of sub-rule (3) of rule 5 of the Environment (protection) , ..,,,,1,,',1t, ,f:flwkil
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Rules, 1986, had notified the Environment Impact Assessment Notification'

2006 on 14.09.2006.

6. That under the provision of the Environment Impact Assessment

Notification (hereinafter referred to as EIA), 2006, construction of new

projects or activities or the expansion or modernization of existing projects

or activities listed in the schedule annexed to the said notification entailing

capacity addition with change in process and or technology shall be

undertaken in any part oflndia, as applicable, only afterreceipt ofthe prior

environment clearance from the central Government or by the State Level

Environment Impact Assessment Authority (hereinafter referred to as

SEIAA),asthecasemaybe.ltissubmittedthat,theCentralGovemment

undersubSection(3)ofsection3oftheEnvironmentProtectionAct,l986

in accordance with the procedures specified in the EIA Notification' 2006'

duly constitutes SEIAA.

That the EIA Notification, 2006 in Paragraph 7, stipulates four stages in the

of obtaining Environmental Clearance. Stage (l) is screening

the Expert Appraisal Committee ol the State Expert Appraisal

Committee takes the decision whether or not Environmental Impact

Assessment Report has to be prepared for the proposed projects' Stage (2) is

Scoping wherein the Expert Appraisal Committee for category 'A' projects

andtheStateExpertAppraisalCommitteeforcategory.B'projects

determinesdetailedandcomprehensiveTermsofReferenceaddressingall

relevantenvironmentalconcernforthepreparationofanEIA/EMPReportin

respect of the proposed project or activity for which the prior environmental

, .:l::lili'5 
t,"d'ht Stage (3) relates to Public consultation and ni"';;"*"ti
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components- (i) a pubric hearing, rvhich is condu,ed by the concemed State
Pollution control Board at the project site or in its crose proximity,
explaining all possibre environment impacts and measures proposed in Elr,ip
and (ii) obtaining written responses from other.or""_"d p"r*", *U. nrr.
a plausibre stake in the environment aspects of the project or activity. Lastry,
Stage (4) relates to Appraisar of the project wrrerein the detaired scrutiny by
the EAC or the SEAC of the application and other documents rike the Finar
EIA Report and outcone of pubric consurtations relating incruding pubric
hearing proceedings, submitted by the project proponent ,o r."rr,urory
authority concerned for grant of environment clearance is conducted.
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That it is respecrfully submitted that EIA Notification, 2006 has
decentralized the environmental crearance process by categorizing the
developmental projects in two categories, i.e., Categor) .A, project and
category B' The 'category 'A' projects are appraised at central level by theExpert Appraisal commiftee (hereinafter referred to as .,EAC") 

andcategory 'B' projects are appraised at state Lever Exper.t Appraisar
Committee (hereinafter referred to as "SEAC"). State Leve.r Environment
Impact Assessment Authority (hereinafter referred to as .,SEIAA,,) 

andSEAC are constifuted to provide clearance to Category B projects.

s' That it is most respectfury subrnitted that under Schedule_ I to the EIANotification, 2006 reh

crearancerromthe.":'#:::,;il*T[,::;,ffi:,fl"ffi ::non-ferrous) comes wi.

below as follows: 
the purview of entry 3 (a), which is reproduced
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Dr. C. patpandi
Scientist ,D,

_ Government of lndia
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10. That it is most respectfully submitted rhat the proposal for Expansion ofcapacities of MS Ingots to Bi Ilets (from 30,000 MTPA to 1,91,000 MTPA)TMT Rods (from 60,000 IvlTpA to 1,80,000 MTPA) located atKalugondapalli Village, Denkanikotta Taluk, Krishnagrn District TamilNadu by M/s. Meenakshi Udyog (India) private Limited (hereinafter
referred to as the "Project proponent") along with the application inprescribed format pre-feasibility report ancr proposed Terms of Reference
(ToRs) was received by the answering Respondent vide proposal no.LAITN/IND/I56666/2020 dated 0g.0g.2020. The same was considered bythe Expert Appraisal Committee (EAC), Indus I in its meeting held on29th-30th September,, 2020 and the Terms of Reference dated 22.10.2020

was accorded to the project proponent for preparation of the DraftEnvironmental Impact Assessment (EIA) Report and for conclucting public
Hearing for the proposed project. Copy of the Terms of Reference issued bythe answering Respondent vide letter dated 22.10.2020 is herewith attachedand marked as Alnexure No. R I _ I

Il'That it is respectfury submitted trrat the proiect proponent submitted anonline proposar no. IAITN/INDI/4r 1355/2022 dated 1g.05.2023 arong withcopy of EIA/EMp report and other requisite do<
for the proposed expansion from rhe answering _.:;T;r:t 

seeking the EC

"ff:jil:H submitted that the proposal was placed before the Expert

Mav,2023,-r"."Tilt::]:ff:.:jector) in its meeting herd on 30'lh

i r) fgtyrmfr r6n,, g,";,":,;:"^:::t'mended the proposar for grant of
,,.-j ,:,r,,,,0r ,;j -ronce to the project proponent. 

Copy of the Minutes of the .
nta:ri::, - I 
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EAC meeting held on 30'h May, 2023,is herewith attached and marked as

Annexure No. Rl-2.

13.That it is humbly submitted that based on the recommendation of EAC, the

Environment Clearance was thereafter, accorded by the answering

Respondent for the proposed project and same was issued by the answering

Respondent vide letter dated 19.07'2023 as per the provisions of the EIA

Notification, 2006, subject to compliance of certain specific as well as

general conditions by the Project Proponent' Copy of the Environmental

Clearance letter dated 19.01 .2023

Annexure No. Rl-3.

is herewith attached and marked as

14.That it is respectfully submitted that the Environment clearance was granted

to the Project Proponent by the answering Respondent for expansion ofthe

Steel Rolling Mill after due cleliberations held during the EAC meetings and

inaccordancewiththeprocedurelaiddownintheElANotification'2006'

WITH REGARD TO THE ISSUE OF LIMITATION

15.That it is respectfully submitted that the appellant has also filed an IA with

the present appeal to condone the delay of 4l days' This issue of

condonation of delay will be dealt by the provision of National Green

Tribunal Act,20l0 specifically Section l6(h) that states the following:

" Tribunal to have appellatejurisdiction' -Any person aggrieved by''

.. .(h) an order made, on or after the commencement of the National

Green Tribunal Act, 2010, granting environmental clearance in the area

in which any industries, operations or processes or class of indus*ies'

operations and processes shall not be carried out or shall be carried out ' '
.'o r ro 

l procesrer rrtu" r't)' a'nirnntu?

'tu',,,' ,,,,,-.,i Dr' c. Prlpandi
,'''''" " """- .'' ,1 ' , Sclenl'lt'O'
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subject to certain safeguards under the Environment (protection) Act,
1986 (29 of 1986);......may, within a period of thirty daysfrom the date on
which the order or decision or direction or determination r
communicated to him, prefer an appeal to the Tribunal:

Provided that the Tribunal may, if it is satisfied that the appellant was
prevented by sfficient cause from firing the appear within the said
period, allow it to be filed under this section within a further period not
exceeding sixty days.

l6'That from the above it is evident that the period of limitation is 30 days from
the date on which the order or decision or direction or determination is
communicated' In the instant case decision was communicated on
19.07.2023 and this appear arong with the IA was filed on 2g.09.2023.

l7'That it is respectfury submitted the proviso to section 16 is also intended to
benefit onry those vigirant ritigants who were prevented by sufficient cause
from initiating the proceedings within the period of rimitation prescribed by
the National Green Tribun ar Act,2010. rhe Indian law of limitation finds itsroot into the Latin maxim which is vigilantibus non dormientibw jura
subveniunt which means rhat the raw wi, assist onry those who are vigirant
about their rights and not those who sleep over them.

l8'That it is respectfully submiued that in the instant case, the appear was notfiled within the prescribed 30 days'period and arso no sufficient cause hasbeen shown by the appellant thatprevented him from filing the present

1'/Yrmtm'

ibnaqrrcr .c_ .ro ot 
$L:/B:noi

.Oi tgirneir? ^ E -_Governmonl of lndla
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appeal within the extended period as provided in the proviso of section 16.

Therefore, present appeal as well as lA shall be dismissed by this Hon'ble

Tribunalsincenosatisfactoryandsufficientcausehasbeenstatedbythe

appellant that prevented him from filing the instant appeal'

l9.The answering Respondent craves liberty to file additional information, if

any, till pendente I ite.

PRAYER:

Therefore, it is most humbly prayed that this Hon'ble Tribunal may be pleased

to flismisb i\QUt$" appeal and pass such further orders as this Hon'ble

'.)

TrilUnal may deern fif g5d Rroper in the facts and circumstances of the case and

.U"o,"f .r. - ,^ ;o,. . , r"l)nu{

Sflsotunflbijustice.

( -hrntn/i,,
DEPONENTT

Dr. C. patpandi
Scientist .D.

Governm€nt of lndi,

-. Regionat Oftice, MoEF&CC
frhastri. Bhawan, Haddo$/s Road,llungsmbakkam. Chennai- 600 000



VERIFICATION:

I, the answering Respondent herein do hereby verifu at Chennai on this 3.d day
of January, 2024 and.ecrare that the contents of the above affidavit are true to
the best of my knowredge derived fi'om the recorcs maintained in the office and

nothing material has been concealed therefrom.

0.llalrvtn/f ,

DEPONENT

Dr. C, palpandi
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s.
:io.

I
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Ii, Itupusurl rilt nr$rrial and lirel rcquirenrrnr Irrr pujcct arc gitqa it thc lollo.wifis rable-
'I'hr rrquiran*'nr *oul<! be tirllillcd hy local nurlitr 0r, \cll fl! liunr Scrap'l'r*dcr:, Fu;l
c,.1r'Nurnpticn rvill bc rnsinl] ior rrp;rution r:f Dicscl g!-rrctxtor,

lr0It.\1.\ Ijtl.L]:'f i\IAN t:f A(-f L lilNC(brrcrrncdiatr)

C:rprrcitl {MT/.lnrrunr)

5.No. S[ort (l[ Rflr| r]lul(rifll ['ropo:rrJ Tolll ultcr rlplluiun

\lS Sir r 9. Bll0 1.06.1u0 I ,ltl,C00

,\[! Crild:.J Scr:r .. l l,irj{i
,i-9cu

i ti.6-tfj _,irl I t-t0

c I ron 17.600 i

4 Ferni Alt{lr' i.s00 l.l0,i
'lotll J5,760 t,7.t,:J0 ?.1(i,0fi0

fOR fMT ROD lll,qfiUFACTUltIl'( (lirrr trinat Product nanufircturi Ilg)
i\!S B:ll<rs tln hl'usr) i0.0Hl r,6t,0{0 l,! Luuil

-1_t.080
'[olrl

(,-1,000 I .61.00{.i 1,9t.000

I i. Wai.-r Consumplion for i}lc p{opoied ,tOjecr trill tx I t9 KLD and *as!cr!aL't g*ner*rien
',..ill bc 8.I KLD. rrl elc' rcquircnrcni s:ll bc me: through groued t alc.r- E)flmcslic \\ Bsle
\\:uJr rvrll bc lrcJtcd fhro,:g& Scrugg Trr';rtnr.:ru Plrnl snd no industri$l rlitlk rrit(: r!;ll
hc f,onriatcLi. l}e lrelt"rJ 5ui{.lg* rl l lt uti:izcd ftv gan3rning.

14. The Bycllrncrri ha-s m::nliontd thnt th.ri is lirr coun casc or violation undrr Elr\
N(xifictt:on to thc pftri(ci or rrlatrd atiir i$,

15. l\efic $[ tlrr' c:rsultenl: FriJi:rit:nviro lEci Prl Ltd lS.Nc' l-l-i. Lis r'rf ,.\COs rvith thcir
(icniiicstc,rl-:.rlunsitrn [.r'ttcr no. Rer, tl], $,:p.07. 10201.

0tscrvrtious oI thc Commitft:c

16, 'l'hc Commiucc noteJ thc thlls*'in$:

i- Trrt{l len<l irraihirlc is J.87 ha u ilh grc.';r bult dctclopcd rn

ii. I?5 I(tD (irotrnd watcr sh:rll lrr ussJ.

iii- Projuct crls ii i9.55 Cr {Rr. }5 Crores tbr cxprnsron).

(ri lla.

Rccumuenrlalinos of lhe Committcc

17. rtii--r dclih::r:rtionl tirr: Crrrtutticcc r('cLa:rmind'.d lhc pioiett proposal lt'r prcsarihing
ihll]r(ins specific lo[(s [or uti(](nnking d*tsilcd F.lrt snd ljltlI gtud],in iddilior to thc

f,cncri; 'l-lR crrcloscd rt r\rrrgru(i'-[ rlq.C n'rrh rrJditicnrl TrrRs flt Annqxurc-::

1009 r l-lfll charllirg shalt bc erloptr:iJ lnd RHF ::hall not bc ttserl.

P\'l cnrissinns shall lxi rnaintuint lcsr lltan i0 mgNm].
lrlar:r shrl: Llpcr::t( un ZLD.
llio:n S':[d r]irste ge0eritcd shall bc rc:rssrl.

.4ll plrnr 1,.r1fl5 5i"-:,li'os p:vcd md tleaned reglllnrl.t usinr indust.rial ritcutt.nt

ir..'-rtr1:.nr,...lt.r.l.:..r, \. ,Jx ,...1 .r r,,..4 I i{q,r':1!.'1,'
l'n:.:r J r: ll

l

l
I

lr.
iii.
ir.

l']rirtins

3 r_i0(i j

lil!(its ( (.)ulsx!.t rue i
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Blcrricrs. l)uit collrc,lc'd frurn rclds anJ lhnp llotrrr shall Lr rcci.clsd.
I I 0{)0..ri, R\lv H and ret:harg-. nirh nxauring an.rng*rt*nt
rii. Grrcn tsclt in 40'.t rl-the Flant arc.r shalih*. Cciclcpcrl within onc -rcar_r,iii. I r+llic surly slicll t u ss.du-lsd Ior ,;ilh6c r,.rad |\:rding ttr plant sirr..is. Vilkgc ro:id rirr,.s:mttiDn:l!.Jll be ,upponcl h1.pl, incltili*1 avcnu.* pla'tation iindmiinlsfirrtis o, lhc s:a t.

Dtsision of ltoDF&CC
It []rc urrJc:signeJ is dircscLi r,: in:irrrn th l \,rini:rry ,1r'[-.rri ironmeflr. For.]sr ard crimelt

Chlngt: fias <_romincd ri:c prrrpe.,i:l il: lrst:urdencc rrith tic Enr irrr61n4,n1 1rrrc,
Alscslnrert fEIAI Nntificarica, rB06 & rlr:hur ai.,cn.Jmcnrs rh*ur,) arxl atlcr *"or',ir,o
the reqoffirngltdrlio'-s of rhrr-Etrpfrt Appruiral Corn'iii,tce tfnl,,*f"r f il,*r.i',,] ,i*ili;';ilcc,,vd rrbote-ssid sp".ritic loll:, in &,,Jiridn to rhr sri:ndf,rd-lolis irntl S.*i* Sp".in.-lhlls 

as en:loscd et ,\nnc:\-uic i r*rJ *,iih atldificxl l.alt: at ,ln.t^r..-? fo, 
"urqing 

ut,rdcl..iil*d EIA,.E[UP l,rc th( et :}r. 0iDj!,c:.

!4. lt ir rt:tiucsrd ti,rt thc d!;rft [!A *c+nn nia1. lrc prup.lud in :rcord:rncr,. r llh the xh]r(;nc''l'.,*d specitiu ToRr ir,'..r- cncrrs+d lcrEtic'r(.RsinJ addirionll 'l-ofl, anJ ,t;;.illurtlrrr n*cssrry altion in.;!uCin! cnnducr 0f p:tl.lic corrultatitrn nr.3, i* .il;;;trbtaining Invirormcnr CL'fit'ancd in .rccorrrar1,,-e u ith tlie pixrd,rrr; p"a-oriUoU ,r,t", f t if lA Notificarion, 1006 a: anr<:.rjr:.:J

l) lhc lhRr are tali.J lirra pcrin.{ nihtrr i!.ilrs iion: t.drr. i.e.. lf,j 10.,2r-!liJ an-l hill r.roird{r: ll,llrr?0JJitr I,(..rhc \trnrcrn-i lii,riticrrrr.,rt S.i"f. tif ttf AarJ l?,OlJi,:;:"'""'"
:'1. Tius irsucs rrlth lhc npprer,ri r.t thr Cralpc].jnt .,tufhrrritl - I ---4.

-- -,f3-L ---n
K..a,gr;rii[

Coil li Dittctor

l. SecEta.1. Deplrtntlt of [,nrirricmrnr, {jorfl.r:tngrt of T;rrnii Nadu Ser:reinrirt. Cl*-nra.l- [tc-rir"nat ofricer. ['ri;irrry .,i F.nr.irunnrerir- F"i..;, ;;; ,il;;. crure], Rc-:r;onar orticetsFZL lst rfld llnd l:Jr:cr. ,rn.{loonr r*prrr n_r*rln i_:.,*"ir. j.l. Cu}cdrel GnrdrnRc'.ud, Nl:rrgcnrlra!r[,,am. Chcnnai _ j.I.
-i. {hrirmar!, (icnlrirl Pr-.llutiL:n ('olrso[ Bturd. plrircsh Bhlrra[ Ct]D-(:unt-OItir.c

!.t'r']p!cs. l-issr,{,1.iy1 Nagur. -ucn ltcfiri_f lO0.ll.- 
;lL'f,ili, 

remit N;rdu poflurrnn tnntrol Boirrr. ?6. }{r.,ur:r Spta,. tjrrinJ-r.- Ch.,nnai- 60U

.i. ll,rnrhcr S*rcrary, Ce tal Crulnd \UBrc, Atlhori[,!. \!*r Blctk _ll. \\iing .J. S:ctor t.&,K.f,uram. Ycrr, Dclhi - ll00Bd_
6,

A

Distrirt Collcgr*. l}trtnc( Krir&nagiri, Colcnrnrcnr of Tumil Ndu.Clord FilciRcenrd ljiIdlr{orirgrinriFi i--.
l'{otF*CC lYcbsi:c

(. \-

(A.K. .{g ra rvel j
Dirvct o r

,,-j(r,'/ ri,.,,, a,.. & ., ..:(n,. r-.,.,i..|'.rf :' \t, ,l d.,t n
L,')\r, l',r/,ir .,,r, i.,,r..'.

, ,r ,itl ,lr, ,l? .1i,. r n . ]. ,r;..
i;' lrrrrr.r ,'r .,, r ,'.,,,

i,tur i.. !. , !.ryd.l..Jj i.,rt
.r_ til.. ai. .. ) t'.,.a. 1 ,,.. r, r.1r,

Ir.:gc I ol t2

I
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,ltt. - I
Cli,\t.lttIL l'[-ll]15 UI RlrrLlttr\CL { Irrli't lN lilis-Pt.C l' Ol litilJt,sl lt1'Sr.C ll)li

Erec tirc Sut!i*rer!
lntmduction
i. l)..tails of the E:lA Consuh.nr including NAEI-:T &car.dir8liflr
ii ln:ntnl:rl;r)nuhculrh('IirojcciFrolxt,lcfll
iii. lmprrtani.3nd hcnclits ot'thc pm,icer
Prr:rjcc t D,:scription
i. Cosr of prrj(cl nnd limc oi'cLrmplr:rion.
ii ProdLrets rvi(h cirpiciiia.s ior the pmprscd projoct.
iii. ll e.rg:;nsion piojErr, delgils ofcsisrinE F:aducti with caprcitici srd rvhctlrr

fll(q,:ltlc lJnd is grrikble t'crr cNptnsron, ri:fercnic olejrlier LC il'::n1,-
it. Lirt of rtlr rniliennls required J0d thr:ir snurce along lith moCc of

lri[\p\rr].rl ion.
r f]thrr cl errr [c"r ls iirid nr;rtt:r'ials r"auircd lrith r]u.rntitiEs and slorag< cap::ctics
r i, I.-rctrrils ir l' Emissioa, qlll{*ntr, hlz;rrJr.,u r !rnslc ruflc..atioI rnd drcir

nrJ nJgcmcnl.
f ii, R!'qUir-irllr::d sirraler. porlcf. ttith Source (1f s*pp:v. st,lius ol'afPmr'f,|. u':rrr

lrillilnce d:ilEdm. rnnl-polipa tequircm€flr {Ngulsr and contr3ct}
yiii. The pKliect proporcnt shrll f'urnish tt,c rcquisitc Cncuflenls tirltn Utr uL\ntptsrcnr.

xlllh{'trat:/ in suppon ofdran{ ol'gro*nd $stcr snd surfucc rrrler:nrJ ruppt! of
clccrrirhy.

ir- llrttcess descriptiot) ata'ng wirh rlajcr cquipmcn( and lniqhir,trriss, procc:r florr
slcrt fQLrantitltils) lrrm ra*' ntlkrial lo pl/Lyluus r,,i bc florridrd.

l. I [:rzirnl iderltilia,ntiDn :ud detnlls oiprop{s,id sil'et}- s}sl,;nrs.
ri, Itpitr::iorrrrr<rrlunrit{tiarlproirftixlt;

.e. t:opl tf all thc F,nvironmcntsl Clearance(s) inchrding Amctrdnielis
thffcto cbtEincd for d* project frorn r\,loEF&CC'-5EtAA sh l bc

attachcd :ts :rn Annssurr. 11 ctrtified aoF! ot th-: Lrteit l\4nniloring
Repon ol' thr Rsgiouol Oliitr of dre l\lirtisry of I;nvironnrcn't, Forcst
snC Climorc Chtngs as pcr uin:ulrr drred 10fi llay. 3013 on lhe starus
r',f cornplitnce of c<rnJition' s(iprilntud i* qU tl:e rristi:rg covimnnre ntal
ckara:rc*t intlutjin3.,tmendruenLe ihall bc prrvit'lc.J ln addilion, rranr:
ulcamplianur: t,l'Cung{nt i(' OFcraIc ti)r thc nnqorns . rltistrng opcration
Di lhc Fr'qiE:t linm SPC$jI'CC shsll b( uttxc}.'d rrilh llts U,\"EMI'
luport.

b- ln clsr th* c-rieling Projccl h:l5 flfl ohirincd cttvironmcnt:rl clerJritc.
reiisct',-i flrt tlol lakirt8 EC undcr thc provisirns of d:r lllA Norification
I S9.l and.rr lilA Nr'rtificatian 101i6 shl!l hc pmvidtrl. Cr-rpi-;.t of Ccnsenl

tr: EitablirhNo Otjcltion Cc:lificnlt sr,d Ca*5cnt ro Oncr.rtc (in c,:sc of
ttrlit) opslrtltrg l-"riu' ld Hl.-l Notification 200(i, t]l I und CTO ui Fy
:00S-30G6i obtti cd liL\m drr SPt:B shall bc submittcd- Furthcr-
eolrrplinrroe rcpsn to the cor.ditions ofconscnlr lrom lhc SPCB sholl bc
g bFlitlc{,

Silrr DrtrilJ
i- t-oc.rlil.n ot'tfrc pn-1iuct sil.r auvel'in8 villagc, Trlrrk*,'Tctrsil, Ditrriut and Statr-

lustitlcltirn fL,r sclceling thc si1t. l\hrih?l ulll('r sil(. \vJru considrrcd-

;-,.r1fi ;;t;-;il-i-,;;i;1;;I*,,,@',r-J';-",""r
r r,', ".i+ ri ,* .r hai rri . tN,{ru ,., i tn .I.f r rr t"',ro t!,: rl ,. t!a.,rt\ r, l.'.ll i ',t,,rn? 

tYnr:ry .ljn .J ,{r..r.., , r (;lt1y,6i{qiLi
. ..,,it.. ,-LqL^",f.r,, !.J.I $. ra*,x/ i tl*rrrr. jrrrd ,\ r lv

:"rll 5 r[ lI
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A toptxhc.lt 'rl' thc study orer ol radius rr:' l0krn and sitc l.tcotinn r,rn

l:jD.0C0/ l:2-i,(00 scul!. on rn AjjAl sheer, {itciuding ull rcc,-s,:nsitirs arcirs
otd tnlircnmcn',ally scn,;itirc places)
Crj.(rrdirrlc! (!?r-lon11 of ell tbur comeri aatlle Jitc-
Q('o!.tl( rrr.! p-l!irrt h d.rrr,nicirdcd of t hc Frq !.,.r sitc
Il_roul 'litl.r irrJicirti:re tr.isting snil as rlctl as p.'oposud unit indii:iunt!: strjrrqc
rrl:. plarr :rr,JJ, ?r{rnb<h rEa- urilitics crc lf lcrccted t}ithirt ar lndurtri:ll
EIiJ-,L5iiltc,CL.t ttpl(,ri, lal! ut (rl lndustria l Arca indtc,atiug lscatior: of unit 1\.irhin
!h.t | 6dp';1 fu l 31qxr6;n;".
Phimgmphs oithe prrrpcscC rnd cristing (tl'ntrplicahle) Flrnt sirc. lfcxis:ing,
-.,hs\ phototr:phs of plmtatirro SrccnbclL irr pirrtisui:rr.
I-rFdrlsc b,riti^rrt ill'roel lmd of rhc prc-tecr si:< (idcntilicd oncf acquiicd.l.
iln'.'srn llldr}ttrllfi!'::t,, - lrlric-rltu|.Jl. li:re:;t. *:r Ere llrtr,[. rr;ilur bodiss, sclllCote$ts.
ctt shsll tL-inchdcil {;!ct rrrlulrcd lbr lnCo:rrrrai ?!eJ}
A list of nr: jr,r indu:lrics rr'ith nrac uoJ tra-. rr id'.'in \;rrd-r ntei, { lUinl radius t
shall lx incurponr:rd. L.or:C usc dcrnils trfth,::lurjr orca
(iuolcgicel ltatu$s Jnd Ccrr.h.rdrnhrgical srt,iui o,-rh.- iruCl. erca sheil b:
inclu&;d.
Drrbrils nt tlmins!'.. of the proje{t upra _(!:nt rsd.ir: of stu<!1 aru: lf tlrc sirc is
rrittrin I lim Ediu:: ol't;i! rntigr ri\'!.r. pctk and lcan scas6l rii.d, dischrn!.c Es
rvcll ar-ll.rcd ncr-'rrrfen+c frr'qumcl trrscd on paii rainlill rla11 at'ttrc pai; -i0
-rt:rrs. l)cr:rils .r'Flnnd Lerel ulrlte proiect sitr illd filil\iorunr Fk*d L.srcl of
tiii. ri..ur -rhall oi;o bc pror,iderl, (r)tefir grca,n iirld pmjectsi
Sif,lus (rl- acrluisilion r,'f L:nd ll' lr4rrisitir:n is not cox!p[:tt. S1 g( 6i tilr
oaq Uisition prucrss a.rd exper,.lcd linri (tf cr-rmplctc Frsseision Df lirt l nd.
R&Il deta;i: in resp:c{ trf land in line u iJr starc Gorcrnnrcfit pvlii_:!,

r.ii.

etI

i]:,

\ii

_i. [.tr rtst lud rri ld li rtlrte(l irj ttts Iif nppli$r hlclr

u,

I i:.

11,.

Pc:lnitsir.lti,r)ri :!Fpii,!rl ti.!r the kse O[ l'o:{st l:nij I lorcstt. cle.lr-lrurl. iir[y,
Jnd r.li)&ttr).llCir(ir-,rro of ihc Statc Forcsl Dslil/nni..nt, (rl'apFIicst]h j,
L.und.u,s.c me_f haxd on lligh rr:sr:l.rricn .rarcliite irragerv lCJl,Spotlhr piopr)scd
silt rlclioc,rtinq rh: {brc;tlanrl lu ur:it, q{ pntfp1 r itrrtti,i,tll litltt h:rryf nort,
tll'an 1{l hot.
St{tus rlf /\ppli$a?ion :*u!:nli ctl ii:r obtlining rhc su6c I li:rr*r;- ;[:ar*.nce
clonlr xhir laresl sl:ltrlr shsll hc submincrj.'rhc prcrjerrs rL1 t r risLr,ed rrithin i0 km uf thc Nurional lhrki. siuctunric-\
!lir)sFlErd lte.send:.. Uigmfitrj 

. 
C.onidcrs I,f \t'il<j *nimat:, rf,r prole.t

p;oponcn: rlti.rrl sr:blDir thc map du11, authcntitrtr.Ll bv Chict \\.ildliti: Wardtn
snflu tn, rl;is ,tir:urr! ris_i]-t.ir thc Fr*j.cr liCrrtitrr tnd tlrc rccomme'daliOnitr commcnts ol'the Chicf lyildlili ltsrde::t_tltc:lei1n
r,lrildlil-c (onscniarirrn plirn r,rul.r authrnticsr:-xl br, rl:e Chici \Vilu.lit! \\,nrtltq ol-thc Sl tq Col.cr.nn;rnt ,l1r sollsdn.rtir,:: r_,f $.chcrirrl+ I lhurra. ii:micsi-rtr in ilctlud) fif('
('!rP.r o l-jll',Fliu t r$rr srrhnrrttcd tir: cl*l*rrc-.
1972, rtr thc Srantling Cc..rnrnirtec uf rh( Nsr{r- [orironmc[l{t Sl &rui

Li' r ',./,ri /.^.1\,,.11.. ,..
ili, rnq(,.r+ .?.r.vr',

rdrJ r_ri:ts,rrir ,||.-.!/. ! .f,r.

urdcr thc \r ildlirt I prrtcu! ien I AcL
ioncI Boarri for \!'ildlife.

Dclcrrtr irrirt ion ofaimorFhcric invi.rsicrn lev(.1 ut drc projccl site and sitr_spr.rificmicm-mc:tu;;loEi.;ll rlntr usJnc tcrnpcrillriu. r(hiittl humidirr. lioutly rrinrlspceJ ilnij dircclr.rn and rairrfcll.-

ff r .rr, r. . !.l1r{' ,!.i t.r .. ._
,.rrrrr.1,,l 9rr!it,rt, Lti;;

, il ..r .: , :,.i.,, r...,''..1'1.']'',,',..

I'ag,r 6 oi tl

I
I

!i

i.



I.t-
ii- AAQ data (rrccpt monstrrn) er 8 }r(.rtidi:! [or P]vfu.. PM:t- S0:, NOr, Cf.) and

orlcr p.rranrctcrs relcvant tu,' drc prnicct ihull bc collrcted. The nroniroring
storiln\ ih:rll bi hl.cd f P(- H r,.uidrl:rcs rLr,d tuk( intL'i:c.dourt d!€ ptc{onlinont
rrind dirccii,rtr. 1:.tptrlsrirrn lL::'c c,:J sc:1s!ti1,r rcucptoB iflrlud;ng r!*J:rrrcd
;btrst$,

iii. Ra$ dru (,1'ai I AAQ meusrrrmeif i('r 1.3 r,.s!'k} oi rill sutirrns g-s pcr lirquunc-r.
gilcn in the -\r\QQll Noliricaric$ nf ,r-or. 100'i) alon! rvirh - rni:r., r;ms,-
irleffigc anrl 989i vslucr tirr cach of frc .{,rrQ parumrtr.r! fronr d ta oiull AAe
rirtirrrrs ihould l'c pr'.rr lCerJ as an annc.rurc ttr rhg EIA Rcpon.

it Surfacc n'alcr qualil-r* of ntlrb). Rivrr (60rii ul)sttctn: and do*nstrcarni.rnJ
t:thcr surlbcr drains ar cighi lcrciuirns irs p(r Crclli!\loEl&CU pidclinr;.

l. lirhcthcr thc sitr lalls nrar to polluted irctch of rilcr :dr:nlificJ bv thc
CPCB.)trrEF&CC

ri. Ctuund ual.'r mr:ni:orin,r :rt minimuat rl 8 lctiltic{,ts shall bc includsd.
vii, Nois.' l,:r'elr monitoring nt !i locations $ithia rhi strd,\,iarca,
uiii, Soil ChnrielcicliD a.r pcr CPCB guidtline,.
is. Tralfic srld1, of thc arcl. tlpc of r uhicles- lieqrency ol vcliclcs lar

Irirnsn()ftrrinn nl'marcr-ials, addirionrl tr.rftic duy to gnlxl$rd pmjccl parkin3
afrilnqcrlcnl Jk.

:r. Dcllilcd d,:serrptrrrr .:rl tlora snd l.runa (lrrrcs:rial xnd aqrqticl ctis,tinl in rhc.

5rud} ulr:n shall ]*L givcn lirth s[x';i:rl rcfrrcnrc tc' rure. ?lxl*mic snd endf,nlr.rrd
tp).ics. lf Sctcduls-l fauna rrr fould rliftin ihc mjdy arcr. a tlildlite
Conscr.,Btion Ptin shslt be prepred and lumishr--d.

\i. SociJ-c{on$rnit sutxs uidrt st{dvirca.

7. lrnpacl Arscssmtni lnt! flrirL\itlneni hlrtnirr:c.rcnt Plan
i. rtssrsrmcn( $t'E uu d le\,(l conccntr,ltion ofprrllulanls li$m the Slic* emission

lrtscd on site-:pccifir rnrltorillogical lcaqrr.-s, ln cast thr: projeut is lc'catcd on
a hilty terrain. thc AOtF lvlodellir,g shall hc donc uring inpurs oflhe sp..cific
renain r:har.L:*ristics ttrr drlcrmininE the porertriol irnFrct[oflhc pro-icct on Ult
A AQ. Cun:u!::tir s irnp*ct ol'ull sulrit s ofrnriisions (including tratrsprrrution)
Lrn thc ,\,.1Q ol tlrc arrir rhrll L.,e 1!*ii asscrsrd. [htsils ol'thc mudtl rrs<d unrt
lhr: input rlatr userl tbr nrdd(llinB shall also hc prnvidtd. Thr E;r q(al iry (ootriins
rhall ht pkr':icd on u lc,r'ltion rrtnp shou in6 tLc location ulpxrjecl rite. habitation
ncafir. scnsilirc rEircplons. il ntt,r.

ii. Watcr (lualitv mcdclling-. iri urse. if rhe etll{rnt is Fro[x]scd to be disthtg,rd
irr t,r thc lrral dr.rin. ticn \l'at*r Qu*ii$ Nlc.lcllin* sturll' should be ci'nd!.Jtcd
ibr rh:' Cruin walrr mkirg intn ccrsidcratioo th(. upstndm and dorvnstrurm
qualill' or'r+atcr ofthc drain.

iii, lmprct.rl'the ulursFort of the ra(1, trutrrisls rnd cnd prLdurts o{l rl}e flrfrcunCing
flrifi) uit{t thnll tr ersr5Sed aud prcrided. ln this regard. rrptions l'or lrjlrsFort
ut'r r rh:rtr':lalt *nil iinirhrd products znd .,,ast(l (lnrgr: qllrntilais) ir5 ritil or
rail-uunr rrxd r(iinslxrrl ry corl.c1or-cur::-ruil tnrnsport shrr.ll bc cxami:red.

ir. A otc 0n lrqarne*t of *m:c!r alcr l?r.m dificrcnt planl opcrati ns. c}ttdnt

rcc-lcled nlld r€uscd lhr diffcnnt FdrEoses sh{ll be includcd. Compl*te sehente

cl ctllrrcnr $|,:itnrcnt. Chlracrcrisrits of u[Ucrl:d iod lrcsled cillu:irll tD ll]cet
lhc prsscribcJ stlndr.n3s ofdi:chrrgc unCcr E{P) Rulcs.

r'. D;tuils o[ rluck slrlii{ion rnd rclirn pl:tn &..rr utrntrol ol- cn)issisns lo mcci
sttt rirJii rd s

vr. lllcasr:rss thr lir.ritnt <mirsiun runt:ul

li,,r,r',ii! itr,, ,-/..o,1' , a,r-r,J ilr.',, .. a,'.".,.'in,,t lit
l-,'ii.J,: L nah,rri,,,,, trr.i.?.,,. ,r I .i,lr,r,,l t/l t,x,6 t! li:

n1.{' rr ..!dr.r, r.. !. JJ Ah 1r.l!,,n4, r r j. /i.( ri,\r'l,lni!n idJ
.tr.r r.:r:r r'.niU 

'turr:, !,r,n, / r*yrr ir'.rr.rrl,,r i:Jr.j,,(fuIt !'r,

i..J,,. l,.r_ : ,.r.:,..i I!,r.r..!rnl\ir I lrtrrtr'11.',
Itq? ? ot' 12
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rii. l}'tuils ol'lm;ardcls $ast. gcne.,tion und thr;r srotuge. urilizarii:r and dirpo;*|.
c'opies orN{ol' rcganing utiriz.rtiorr,r'sorid and hazarir,ur rr.:rsre shalraiso bc
i*cluderl, Elr,lP sh:r,j incl{de (hc cor:ccpl rrt t.usrc.minimiza(iort
rc(r'crcfrs$5erl{rrrrfr l*rhniquc8. EngrgJ' rroE$cnstion. nd naturel rcgurcc
conscnalil?n"

r iii. Pruper uti lization o[ fl1, ,rsh shall bc cnsur.rr.j us pcr [:l.s d54 Notilirr.rtion. 100g,
A dctailcd plan olr,tion rh I bc provictrl.

ir. Action plan I'or rhc grer,n bclr dc*cloFmcnr grlan in _13 16 srca i,*. land s.irh no:
less th n r-J00 trccs per ha. tiiving dstairs o| rpcsirs. rvidrh oi prnnurion,
pknning ir'hedulc ct,..^ sirell trc includtd. 'lhc geen futr shail br. .rround tfie
projuct tv:tmdan snd I sthernc lor.rr,.cning ul:thr rurds usctl l.c: rhr proic.r
shal! also bc irrcorplri;rtr<J-

\. ,\clilrn plsn f+r rrifi\.ttcr i:irn'esring nrcrsures ur prant siic :hatt bL. subm ttcd to
h;rn'csl rlin*rt.-r riDrn tltl: rcol'rcpt And >.turm rtgl*I (r.firu fo ,"ch;,rgr: th:
grrrund watcr rnci alr"r tu urc lhr rhe r.ariorir urtivitics ar ths projcct iil._ to
conserfu irush rr.ocr.r,rd ;r-rJuuc thc rlatct ruallrir,_-nlsnt liom oth+lr sirurucs.ri. 1'otal cnpit*l cort und -:uning crrsoannum ror c,,r.irrrnrncnttl pouulion cohlrol
lrtessurrs sh*ll L.c includcd.

.il: .Aclion plso for Fcrl-Fncicsl cyl'irenrhr:n[i monrru.ring sh.rll ix subnrincd.riii Orsitc snd (-lffsirc Dis:r-rh:r (nfliurtl and lrla:rrrinde) prr.parcdncts utd
EmcrycncS lr.Ianagemenl Plal rncluding Rish Asscssnrcnr *d arragc cunrroi
Djsjlsrcr munl,entE,x plrn ,h0uld be lirrlcd rvirh l]istrirt Dissstff i\,.|*ii.g;;;;
Pliur.

OccuFxrtionat heoldr
i, Dcr:ils cF c\is{ilg t)ccrlrlitml .t Saler.".' lio:*r,Js. \\ har sre tha g.\F,r-rst 16lerr.ls of ehore rncntioned hrzartlt and rrircflgs 1141, ilr!,! r\.ithin ltnnisqihlr

Erp+surc lcr,cl (pEL ). 
.t 

f thc-\c nft tRli * ilhin [rF.l_. *,l.r1a rncasurcs lhr: CLlrltpun-!.
has rdnpred trr lietp (hcn: rtithjn pEt. so tjrnt healrfi rrl thc r"orters crti'iipr:rencd.

ii. Dctails ofe-xprxuru.spccilic heirlrh sra1trs cl.slunlion o[Nnrker. ll.lhe rr ortiers.hcrlth is behrg eraluatcd hy pre<.lesigncd i;.rrnrq che+r I mvg. ,{udiampln.Spironrcrrt. virion rcring (i-.rr & NLr *i.icu. .rloui'.ji.;;ffi1ini];i'il;
oculnr dcli'cti ECC. during pn _pl.:rccnrr-...r end p:rioJiJ e.tanrtrrtioos givc riedctail; *f r\r samc. llcrrili ngurding ri" n*",f, lrnglr.sed dar ofabulcnrtnlic sd p$.rmcten ni pr,t ug._ ."*, durltirn ;'";ldf r;,;depan:ncnr n,i-sg.

iii' Annaar rtpurt 9f rcnrth stetu-r crr'n orkcrs rr ilir .pcciar .*ti:rurcs ro uccuparionarl.leakh an,I Ssiet,.
ir'- Plrrt rutrj lund alhx,rtiolt tu cnsurc lhe LY.]t uFrtio cI lrurlth & safctr ol.r!!cofltm(.1 dnd castlsl riortrrs.

Corpo;-,rtc Env jga,rrrncnl Ptrlic-v
DLtJ thr compan).hil\c iI,11(ll l,tir.l rkrun [neirottncnl plrlitr approved b1. ilsBorrd uf t)ircctr-rrs? tf ro, ir ma,u b< dctailud l, ,h; iij';;.,"
Does drc l:nvironrr)enr poliql pre*ribe !ir.-;u;u;,;;..rl!ng pr.xess .rpro"-e<lurrs ro hing in(r) fixur ur;v infringerocnr i i"i.-i",i"i ,r r.ir".larion ol.rlrrnrir:nrncora! rr ibrc:fl nimns/co;Jiri"# ii;. ir "rl,t"-i"airel ir rfic HA,

It-

s, rtir:.rt..i,r , t"-rinrri? rri,,,, !,!nrf..,,,.,... :r,..r.1Jl I _r..i.l,l ri, I lq,.}|fi rt'!. n. h! lr ,f _ri i\11: if;- lr,,...ri,,nal,' ,.. ,; .i ,,r,r,.,_, I...!.I _in,,l, 1',.ie ,l;ilnr *g.xr,r,i,,, ]r,rft* , l;_i.,. 'r,in,
r,. ,.!..,1. r,'.:r,- tndt,.i/ '.r
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\l hat is rh< hisrurthir.!i srsLcm ar r\Jministrnti!e oid':!, ot'thd] cenllxrll, lo dcrl
rrith Lhr cnrircnncntll iisue5 tlrr{l f(rr crts$ritE co[]pliancs $ith lhe
c:tirtrnmrn[.rl cluiuancr ccrnditiots? Detai ls rrl'this qstcm mal, hc git,en-
Doc-".lhc corltpart) hitte r_1$(r'rlr of rf Foning ol nor!-conrplionr.c; J vrol:lticrns ol
en\itrntrcfircl nornri to thc lloard ol Diructom $f lhc cl\mpiJ]ty iilid i or
sharcholdcrs t:r stskrjholdcrs at la!E(? This rcponirrg maahinirrr shall be
cletailcd irr thc EIA rcpon

l0 l)cirils rcglruin;- intra:tructur,: facilitic: such 15:iui(it{iofr, lircl. te;tr,-ront ctc- ro hx
pmlided tl thc iahour [oni;c during rr1rlltr-uctri.rtr ai \]ttl ai tn rhc r:riual \r,orlicr.r
includinq trucli drir.crs rJrring o;rcnlior Fhn$-

I I , (icrpcrutc l:nrimnrncnt Rcsponsibilitl (C[R)
i, [o addrcss thc Public Huuing issu€J. aal amor,nt 3: spccified undrr i\,linLtn's

Offrtc |vlem,Jfiitrdu, f.ide F.Na, l:-65/10l I-lA.l I I rjatttj lst tta-v l0l8
:mounting Iri Rs. .........,,.croies, shalt lx crmarlicrl b:r thc

Fr)jEct proponenr- lo'.rards Coqlotate Envimnm'-nt Responrrbilirl. (CEltt.
Disrinct CER projucis shall be r*rred o1fi b;i:+-d on thf lociri publit hca;ing
issucs. Frojr:;r csrirnarr *illl be prcpari:d based an P\YD sc hciiu lc c,f rgtcs tirr
rach distinet lturr rnrl siicdulc lor tinre lround ,crian Flan shall he prc;:arcd.
Thcsc Cl*R prujuuts irs irdicaiid ty ihc projcct pnrponcur s$rl I bc implcmcntlrrl
ah.ng r+ilh ths n$i froja4r. lnlplanrcotrtion oI so;h program shsll bc cnrured
b! csrstitutirrg i Comrxrrtc comprising oa lhe proje* FroFoncnr,
reFrEscnritir.cs ot' r.illsgc lbi:r.hs].i!t & Di{ricl rldntinisrarion- Acrion lnkcn
.sFLrrt rn :hrs reg:rrrJ sirirll lre iubrnined r(1 rh. iltinirtry's Rc.r'.ianal Officr. ]ir-r
li;c dis:ii'trtion.Joer liL\flsand or fi,.! c;rmps -shall hc incl..llcd inrhcabu.,r:CER
burlgrt

l?. An1. lirigation pc;rling. aga:nst thc pnrjcct antl,ror un.r dircumtrbldcr parscd h.v- any Coun
of La$ lr$ainsl th* projerr. iisa. dctuils then*of s[r]l als{r bc rncludcd. Har thc unit
Itccilrd an] n.rii:c undcr thc S<ctioo 5 of Environment {ltotcrtion) Acr, l9E6 or
,clc!snt Scr:tions oiAir and Wrter Acts? lf so, dctsils thcrc{rl {nd ecmpliance,'ATR la
thc noticc{s} lnJ pr+srTtl ttittus ul-dt!. cir+e.

!i. A trhular ch;.rrt $'idl index f,:r point rtir* cr-rmplianct o[:rb,.rr e TuRs.

I4 Thc l-oR r prcrurih'd shall bc valid for a perio<! ofthrcclcers for submission oftht ElA.
t:lvlP rcpons rL:ng rvitfi Public I lcuring Prucecdirrgl (rlhcrclcr stiFulatcd).

Tlrc lirlIn* inrt ecncr,rl ntrin-tf -sbrlI-fr:nqe-d:
i. Ali docurncnts rhall lrc prol]eth indcxcd, Ilrgc numb+red,

ii. Frriori,'d:rte ol d.rts colL'(tion shnll bc cla{rl}' itldicared.
tii, .,1tllhctrlicltcC l-n5!rsh tr.rnslati rt ol'illl m;lterinl itt Rcg.ional languagcs rltall bt

prnridcd.
ir . I he lcrtrjappliuation lor eltirorunerrtrl ckranaru't :hsll quotc lhc trlOEF&CC lilc No.

3nd slli'l atuch iI ($p-v cri{he letur.
. I hc errpl o[lhe kttcr r*tcircd iiorn t]re lr'lirrilr,t rhnll br also a achcd us ln attlerult

t,r thc tin:rl [[A-Elt'l!' R<pc'rt,

r i. f hc indr:)i ofthi) linal EIA-Ei\'lP r.pon tnus. indic.r;c t-rc spe:ific chept!'r ard Ps!.e no.

r-'Ithe Etrl.E\lF R cport

iii

r-*.-.Ja..-..i. .lrt.,'-n.,;,r"r-,-i6ffi ::'';@ii.lurtfi'.dsr* cc!
r. q Ai* ii,,lr .,.i:nrd I f,,{r...,rE,! t. r0,6'nr i.q rnnr6 ! 1t ,. .tl..i.{,r( ain .i.t r,t, /\., Fniln. I rdr:i ihrrr.r., ar liatir.rl.f'rry
: ,,'.1..rr, ,lly.{-s i, q'.\r I.t l. }J ]:lnt,'ir r rt rx L r td nd l \iY"
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!ii. Uhil{ ptepDrirt-g thc [lA rcprrt, ihc instr$itrofis l'or the p'nr*r,"nr. ond inslnr;tir,rns l-i.r

the cr:n:uftanrs iiiued b1 l\ruEf,&Cc vide O.ttl- No. J-ll0l1/.llll00(r-lr\,11 (ll darcd
4,h ,1ugrr'r. l0,lt-r. rvhich sr.- ayai,i$ie *n thc stb*irc oi this trlinistry shall alsr be

riii. fillt;l;u-rur"r. ,"r ,rrl,e(r in Ihr pr{po:-.r on ot-[ tA-t j\t p rr.porr ;rricr r*rcdira.ior $ iih
f.turliti (iruncil li lndi:r {Q('ll,.Nltiorrlrl ArcrtJir:r.trrn Bornj ol'Educ[t[or] nrkl
Tra,rrin$ {r"r\B[. j.]rvciulr.l nccd ro irrcludc a c*rti:icai< in rhis rcga:d in tfir. ],lr\-EVp
rijpvrr5 Frepar.J b-i, dtcrn slrd d;rti prot idcd b1 u.thrr tr.guniration l.shoratoics
i:rcluJing dieir surrus of:rpprorals <lc. Nalrrc oltlte Consuhanr rnd rhc A;crcditarian
detrris slral[ bc pusttd on tf.c EIA-EMP Rcpon as r..ell a:, un thec<'reroflhc Hard Copl
o[ thr; l'rrscniatirn nrrtcrial ler EC prv*]cntution.

i,\. ToRr' pre-scribrd lrt ahc lixpcrt Apprais{l Comtniller (lndu51ry) shrll he eansidcrcrt lbr
Frcl$.rati(rn of El.\-E['l f, rupsrr lbr $c proiccr in aCdirict to all thr rtlcra::t ir:foyltali[tl
:Ls pcr thc Gcncric Srrucrrrrc.:f tilA' givrn in r\ppcndix lll md IltA jr thc !.lA
Nr-rr illcation- l0$rl- \l'hclc tlt dtcurterls prul iJ<.J art ina leng,uarr.e oth+rlhan [ngtish.
ir, Engli:h r flllrti+n shull bc llralid+-d. Tbc druft EtA-}:!tp rr.porr lihrrll lrc
sub|lllltcrl l{, lhc Stelc l}ollutioo Co0arol BotnI uf lhc coocerred State for r'undu
of Prrblb flcsring. The Str(:l]sIall conduct lhc Fuh!ic [{urriug/pulrlic (utrrult$tiotr.
disrrict-rrisc. rl pcr thc pmvisionr of EI.{ notilication, ?006, The public lltariag
sh:rll br cfirircd by tn Oflicer oot trclorr. thc fank uf Attttilioral Districi
iHlrglstratt. Thc i.iiur's pi5ed in tfic Public Hcarin6 and durin_e dr conjull;{ion pruc(\i
ud lht c,nrmrtn.'trti nlxdg b_t tJ:t'pro.ir,ct FroFon(rt on thc $mr. rh:rll hc includaj
sep\rf.rtcl:r' ifl fl:l-litrlP Rcpon in i l4pirF.rlr (hupler snd sumrrarised in a Erbul,$ r.han
$ itlr ijrrcnriai budlicr rc.rprrnl dnrl rcrenrir:) *hrr:g rr irtr rinrc-schcdulc of lnrplemtnrrliurr
ll'r uor,pli ing rrirh thc c.rnrrnitorents ntade, The final !-rA ncpurn shall be rab.mind to
rllc fUitlistr]. [ur r:blainiru cnrircnmenul cleilrurce.

Prgt l0 tdl2

,i,E, r, ri \.r'r.r,,? I rf.4r r d.vr/ frrx, r,y'.iJr._.,,..r.ir+-r.-,frrrr-lfriiilir,r]l-_rgrx,! r..r.ri.,,rm.w t .* a, ;.'rri r{n ,ir i_,.",,.-.,i1. i.f "ii,li;;;-":,1;,1"..,*n. 
ru iyr.(at{'rr ri!r.,i-d

liirly /rr$et.nJ r.irrll. r.tl4rprra tr,v: ^r, r.rq,r,r.*,tr -. dr' II6,..,,t 'rr.{.t f.hrsirls.{*
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METAI,LI.IRGIC.\I. T]I(IIUSiTRY IIIE&tt-(I[S AN D NO}I.FE.TTftOLTSI

(]orlrl>lcta- I:ecs: l}:$ diogranr de.-,-ribin r.: crch unit ilr proccrtcs rrd operulions'

along $ith rulcrial anrl .'arrgy irlpuli & r)ulput:i (mrl€rial and enctgy bolanccl.

LrTla:isiorl iio,u julphuric 0cid plont and tutpnur muct mans$amfit-
[teliriL rrn instrriir.rion Bi (onlinuou$ Enti:sion lloni!,rring 55 stem lr' ith rr:u+rling rlith
prcp,{r ualibmtion s}Etrm
Dctails on tcric r::slal> including t'l'-rcrirJc tnrigsiorts
Dcuilr rrn latL h*iEht
Ddtiil\ ort i$h displqrl and managcnrcnt

Cornp['tc procrrr iiort dielritnt rkv.'r'ibin-u prr.xe rs o;'1,;adtincaoppcrl alunriniunr, clL',

Dctlilr on sr:tcltinrt, thcrmrl rcfinin5. rncltl:-e, rlag tl*irtg. irnd \\'aclz klln operetiott

Dctlils crn Holilng :rnd dc-g'r:'sing of ntcltcn mctal from prirrr*ry and s:ctradon'
aluminium. nmtcrials prc-lrtEimctl, and honr ::,clting and srnuhing of se(DodrlJ'

alurniniufl
D-.'trils on to\ic nrctrl conlcnl in thc * astc mal(rixl and its coltlposilicn cnd cod usr'

{ lsrtirularl}' ot rlsg)-
'llluc mclxlJ ii: !r rs{i cratErirl srF(ciall) sl3g.

Plsn ft)r trdct mchl rcilteri
'1 racc tncluls in tyltci

r I (rl 
' ' irlrr 

.?,i,.. ..!:l
tlr .dil.1r l. ''r:.!, .,. '

.i,.:, ni,ii , .rr.
r,,,,r.,1 | i,i,

l'J;i'Itril'l!

A:{N'llXLiR[.-]

ll-
ll-
t1.
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Ereculirc Sumorrn

l:'lrr:uiile Jurnmrry of the repcrn in about 8-t0pases incoE+raling fic lollo\ iltgi

\i.
nii,

iL

l'rDicct niunc anrl lt,r-lrinn {Villagc- Di5t. strtc. ln.li.:{lriitl E}l{lc til'.rppliciblci
Itiril:lcts a;:d tj8parit:cs. lf r:Nprnlios! p;uptist!. thcn rixistirrc products $ith
crFaiilrcs and rerlrcpie !o sarliri EC
lleqtd!.*It!(nt Ot'llnd. r;trt tnalrrial, \1alsr, purier. lu{. rrith s:urce of r1ppl!.
tfJuanlrtEliYcl
PnrL'ess dl.scriptlon in briuf, sptrilicalll indicating rhr gasctrur cnlission, liquid
cfllucnr and solid eltd hu&rdous n]!&.5. !\,tskri6l:. trel:nce shall lre Frcscnrcd.
\lcssuL-; r{r mititsItin!{ lrL. inpnrt oh :c €n}irDfiInctrl .riiil nrgit of discharoe *r
dispnsrt.
Cap;trl cost trf rhc l(0jc.L rslirn.r.cd time oiccr;rpletirm
Site :r,leeted lbr ttc plujcct - N,rturr of land - r\g.ricuhurrl (sir',clc,rJoutric crppl,
barr*n. Cor l'piivatc lrn(!, s.rlt:srf ir acguisitir,l!. Icarb.r, 1in 1-3 lnr.) r.*atr,r bcxly,
popufation. rl itt in f (lknr ,.rthi'r irrdusrrius. lbrxr. eco-scnsirir c z{tnrs, lce*iribiliq,
(n$fe - in CAsc olinduslri.rl t:iiats lhis inffirma(ir10 n:n! ,lo[ b€ nc,{c_\sar}'}
Il*reline enlironmcntsl dJte - ;rir qualill', tilrtiice and g$ur:.d ,*.qtqr q${lil}. soit
chrrucledsdc. ll1ra and l&ulte. sncio-cconsmrt {cnJjiion$f thc *carby ptrpuixrirrn
licntilittttjon ot' tpz-rn!s in harJling. proccssinll .rnti stora.qc of hazarrluu marerial
rnd .irf(t) sl st(m pruyidcd to tniligi:te thr risk.
Lihrly irnper;1 

'tf rlrr 
prsjcc! on $ir, rtiltdr, lilnd tloaa-trutrl tnd nr:rJt-\ p$pulrtiu,:

Emcrgcnc3 llrcpf,Ndrte$ plan in c;rr+ ofnrrur.rl or ln plant entcrgenciul;
lrsues sriscd durirrg puhlic hcriring {ifapplicablc) anii resF,}rsc gilgn
(-SR plon rriil pnrF<rrcd c\FC dirurc.
O;cupsailrrul l{calrh Mclsu ns
Rrst prlir.rl m nihrrir)g plitn

,r.r i -rrr ,.riq,.r )rtftd '.:-:irra,,:,,,.r.,.r-r'rO{,j.,, .., ,f,,Y .,r,,i, ..i , _ i{(r,,,, / Yr ',,.,tfi-'r 
ir) rl'|l r !lI -r,1.1'... ,,..J (.,tltrll nr/:.n, !r, I

Pa$ r! ot' t!
ir. li!i l. .1,,!u,[,,., i]\,!!iir L,a:., !,;rr

' ,1., ..i,.,.,. ;rr u( jir,r, t/ ,,.,. ,
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GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(rA DrvrsroN-TNDUSTRY-l SECTOR)

*****
Dated: 05.06.2023

Date of furo Dra/t MoM sent to EAC:04.06.2023

Approval bt Chaintan : 0 5. 06. 2 0 2 3

Uploading on PANVESH : 0 5.06. 202 3

MINUTES OF THE 33RD EXPERT APPRAISAL COMMITTEE
(INDUSTRY-I SECTOR) MEETING HELD ON 3OTH MAY,2023

Venue: Ministry of Environment, Forest and Climate Change, lndira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Video Conferencing

Time: 10:30 AM onwards

(D Opening Remarks by the Chairman, EAC

Shri Rajive Kumar, Chairman EAC welcomed the Committee members and opened the

EAC meeting for further deliberations.

Shri Rajive Kumar also appreciated the efforts of the Ministry's Team (Industry I Sector)

for preparation and uploading the agenda ofthe EAC meetings and draft record ofdiscussion very

scientifrcally, systematically and timely on Parivesh Portal.

(ii) Details of Proposals and Agcnda by the Member Secretary

Dr. R. B. Lal, Scientist'F' & Member Secretary, EAC (Industry- l Sector) appraised to the

Committee about the details of Agenda items to be discussed during this EAC meeting.

(ii0 confirmation of theMinutesof the 306 and 3ld Meeting of theEAc (Industry-l Sector)

held during l5e and l6h May,2023 tt MoEF&CC through VC.

The EAC, having taken note that final minutes were issued after incorporating comments

ollered by the EAC (Industry-l Sector) members on the minutes of its 306 and3ln Meeting of the

EAC (Industry-t sector) hetd during l5s and 16tr May, 2023 conducted through Video

Conferencing, and noted that there is one modifications/factual correction, in the minutes of the

3ls EAC meeting for the project/activities and same was incorporated in the Minutes of 32nd EAC

meeting held on May 26s & 29n tr{ay 2023.
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Details of the proposals considered during the 33d meeting conducted t#dut#deo

Conferencing, deliberations made and the recommendations of the Committee are explained in the

respective agenda items as under:

Aeenda No. 33.1

33.1

33. 1. 1

33.1.2

33. t .3

33. r.4

Proposed expansion of existing steel rolling mill by M/s Meenakshi Udyog (India) Pvt. Ltd.'

located at Kalugondapatli Village, Denkanikottai talulq Krishnagiri district of Tamil

Nadu-Consideration of EC proposal.

[Proposal No. IA/TN/IND/15666612020; File No. lA-J-ll0llll99|2020-[A-II-(IND-t)l

[Consultant: ABC Techno Labs India Pvt. Ltd.; Valid upto 05.12.20231

lWs. Meenakshi Udyog (India) Pvt Ltd has made an online application vide proposal no

IAJTN/IND t/41 135512022 Dated 19.05.2023 along with copy of EIA report and Forms (Part A,

B and C) and certified compliance report seeking Environment Clearance (EC) under the

provisions ofthe EIA Notification, 2006 for the project mentioned above. The proposed project

activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-fenous) under Category

"B" ofthe schedule ofthe EIA Notification, 2006 and attracts general condition due to lnterstate

Boundary falling within 5 km radial distance from the proposed project site and therefore being

appraised at Central Level.

Name of the EIA consultant: lWs. ABC Techlo Labs India Pvt. Ltd. [List of ACOs with their

Certificate / Extension [rtter no. QCVNABET/EI.[V/ACO|23/2742; valid upto 20.07.2023, as

on June 2, 20231.

Details submitted by Project proponent
The details of the ToR are fumished as below:

The project of M/s Meenakshi Udyog (India) Pvt Ltd located in Kalugondapalli Village,
Denkanikottai Tehsil, Krishnagiri District, Tamil Nadu is for expansion ofexisting steel rolling
mill [existing - 30000 Tons Per Annum (TPA) MS Billets and 60000 Tons Per Arurum TMT
rodsl either to 1,91,000 TPA of MS Billets or l, 80,000 TPA of TMT rods.

33.1.5 EnvironmentalSiteSettings:

Date of
Application

Consideration Details
Date of
Accord

ToR
Validity

23'd EAC Meeting hetd

on 286 - 306

September, 2020.

Terms of Reference 22.t0.2020 21.t0.2024

S. No. Particulars Details
I Total land 4.89 ha of MUIPL
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Details RcmarksS. No. Particulars
Unclassified area

as per DTCP

The entire land is already under the possession ofthe
proponents.

2

Nearest Habitation -
Malugundapalli- l. l9 km, WNW

No R&R involved3 Existence of
Habitation &
involvement of R&& if
any.

Pt Latitude Longitude

I 77"45',8.t9"8

17"45'10.32"Et 2"38',51.81"N

77"45't6.80"8J 12"38',49.55"N

77"45',17 .07"E4 12"38'48.84"N

l2'38'45.66"N 77"45'.t6.64"E

12"38'45.74"N 77"45'9.85"F.

12"38'47.85"N 77'45',6.15"8

4 Latitude and

Longitude of all corners

of the project site.

950 - 956 M above mean sea levelElevation of the project

srte

5

No forest land involvedInvolvement of Forest

land ifany.
Distance DirectionWaterbody
0.84 km NW[Jliveeranahally

Kere

S1.3 I kmMathukur Kere

L33 kmKabanka Pond

SSW2-l I kmBynahanakalli

Kere

2.81kmVasa Kere
NE3.56 kmNagandahally

Lake
NE3.58 kmNagandahally

lake
NW4.85 kmKempatti lake
NNW6.67 kmMuthagafti Lake
wsw9.10 kmDodda [Ibbanuar

take
NNW9.31 kmKothagondapalli

Lake

lakes, Pon{ Nal4
Natural Drainage, Canal

etc.) exists within the

project site as well as

study

AICA

versaw ter (Riv7

NIL within l0 km radius from project site
Existence of ESZ ESA/

national park/ wildlife

sanctuary/ biosPhere

8
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RemarksDetailsS. No. Particulars
reserve/ tiger reserve/

elephant reserve

etc. if any within the

study area

2?

33.1 .6 The existing project had obtained Consent to Establish from TNPCB vide Consent order

No.166600 dared 27 .03.2006 under Air act & Consent order No . 20567 dated 27.03.2006 under

Water act for production of 30,000 TPA of MS billets & TMT rods of 60,000 TPA. Latest

Consent to Operate for the existing unit was accorded by Tamil Nadu State Pollution Control

Board vide PROCEEDINGS NO.F.0715HSR/OUDEE/TNPCB/HSNN2O22 dated

13.04.2022. The validityof CTO is up ro31.03.2024.

33.1.7 Implementation status of the existing CTO:

33.1.8 The unit configuration and capacity of existing and proposed project is given as below:

S. No. Facilities Units As CTE dated

27.03.2006

Implementation
Status as on date

Production
as per CTO

I MS Rods I 60000 TPA Implemented s000 TA4

2 MS Ingots I 30000 TPA Implemented 2500 T/M

st.
No.

Plant Equip
menU

Facility

Existing facilities as per
CTE dated 27.03.2006

Proposed Units Final (Existing +
Proposed)

Configuration Capacity Configuration Capacity Configuration Capacity
I Induction

furnace

2 nos. of 7 TPH
I no. of l0 TPH

lxTTPH
I x l0 TPH

I no. of l0 TPH
2 nos. of 12 TPH

lxl0TPH
2 x IZTPH

I no. of l0 TPH

2 nos. of l2 TPH
lxl0TPH
2x12TPH

2 Continuous

casting

machine

2 strands 2 strands 2 strands 2 strands

3 RHF &
Scrubber

I 18T Nil Nil I 18T

4 I I

MS Billets 30000 TPA either to 1,91,000 TPA of MS
Billets or 1,80,000 TPA of

TMT rods

either to 1,91,000 TPA of
MS Billets or 1,80,000 TPA

of TMT rodsI 60000 TPA
7 Plate type

heat

exchanger

I I

Fume

Extraction

system

I

9 Cooling tower I I
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33.1.9 The details of the raw material requirement for the proposed project along with its source and

mode of transportation is given as below:

33.1.10 Existing Water requirement is 20 mr/day, water requirement is obtained from Panchayat and

permission for the same has been obtained from Panchayat president vides letter dated

24.05.2014. The water requirement for the proposed project is estimated as t25 m3/day, out of
which 25 mr/day of fresh water requirement will be obtained from the Panchayat and the

remaining requirement of t00 ml/day witl be met from the recycling.

33. I . I I Existing power requirement of 9.9 MW is obtained from TANGEDCO. The power requirement

for the proposed project is estimated as 12.95 MW will be obtained from the TANGEDCO.

33.1.12 Baseline Environmental Studies

Period December 2020 to February 2021

AAQ parameters at 8

Locations (min and

max)

o PMz.s = 18 to 36 pglm3

o PMro:41 to 76 p{m3
o SOz = 5.6 to 18.9 pglm3

. NOx: 13.5 to 2l.l p/m3
o CO = 0.14 to 0.55 mg/m3

Incremental

level

GLC o PMro = 3.374 pglm3 (kvel at 0.5 km in W Direction)

o SOz :5.255 pglm3 (trvel at 0.5 km in W Direction)

. NOx :3.629 pglm3 (trvel at 0.5 km in W Direction)

Ground water

quality at 8 locations

pH:7 .28 to 7.51, Total Hardness: 242 to 560 mg/I,

Chlorides: 9l to 306 mg/I, Fluoride 0.24 to 0.41 mgll. Heavy metal

below BDL.

Surface water

quality at 3 locations

pH: 7.41 to 7.84; DO: 5.3 to 5.8 mg/l and BOD:

2to4.l m/1. COD from 16to26mg/l
Noise levels Leq

(Day and Night)

51.7 to 68.8 dB(A) for the daytime and 43 to 59.7 dB(A) for the Night

time.

Traffic assessment

study findings

Traflic study has been conducted at NH 948 A which isapproximately

I km (distance) from the plant site.
'l'ransportation of raw material, fuel & finishedproduct will be done

S.

No.

Raw Material
For MS
Billets

Quantity required per annum Source Distance
from site

(Kms)

Mode of
TransportationExisting Expansion Total

I MS Scrap l9 800 r,06,200 l,26,000 Indian Market Max 300 Kms Road

2 MS Graded

Scrap

r l,760 38,640 50,400 lndian Markct Max 300 Kms Road

3 Sponge Iron 3,900 27,600 3 r,500 Indian Market Max 300 Kms Road

4 Ferro Alloy 100 r,800 2,t00 Indian Markct Max 300 Kms Road

TMT Rods

I MS Billcts 30000 l9 1000 In house

Miruaes of 33'd mccting of thc EAC for Industry-I scctor held on 30ri May, 2023 Page 5 of 100
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ffi
1007o by road.

Existing PCU is E105.5 PCU/hr on NH 948 A (NIUSTUMDR) and

existing level of service (LOS) is: C

Road v
(Volumein
PCU/hr.)

C
(Capacityin

PCU/hr.)

ProposedV/C
Ratio

LOS

NH 948 A 8105.5 0.54 C

Roed v
(Volumein
PCU/hr.)

C
(Capacityin

PCU/hr.)

ProposedV/C

Ratio
LOS

NH 948 A 8175.5 15000 0.55 C

Conclusion: The level of service will be fair after including additional

traffrc due to proposed project.

No Schedule-l fauna and endangered flora observed in the study area

33. I . l3 The details ofsolid and hazardous waste generation along with its mode oftreatment/disposal is

fumished as below:

S

No.

Type of Waste Sourcc Quantity
generated

(rPA)

Mode of
Treatment

Disposal

I Fumace Slag Induction
Furnace

19000 Cement

manufacturing/

road laying

Rod Mill t 9l0 Collection Secondary users

3 Used/spent oil 0.5 No Treatment Disposal to

authorized

vendors

Waste Containing

oil
Machineries 0.2 No Treatment

33.1.14 PublicConsultation:

Details of advertisement given 08.7.2022

Date of Public Consultation tt.08.2022
Venue Annamacharya Kalyanamandapam

Revenue Divisional Officer, Hosur

Major issues raised To adapt new technologies to control the pollution and to
develop more green belt around the unit.

Minutcs of33d meeting of the EAC for lrdustry-I sector held on 306 May, 2023 Page 6 of 100
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To provide transport facility

Action plan as per MoEF&CC O.M. dated 30/0912O20:

sL.
No.

Description Capital Cost @s. In
Lakhs)

Timeline

I Iay a road network

Ulliveerannapally to Kappakal Road

to l8 Within 8 months from

EC

Providing drinking water facility by

installing RO System & Toilet faciliFes

in nearby schools and villages

l5 Within 8 months from

EC

3 ContribuFng to Rain water harvesFng

& PlantaFon programmes in the nearby

villages

6 Within 8 months from

EC

4 VocaFonal Skill Development

Programme (for different target goups

such as Women, Youth etc.)

6 Within 8 months from

EC

Total 45

33.1.15 Existing capital cost ofproject was 14.5 Crores. The capital cost ofthe proposed project is Rs 25

Crores and the capital cost for environmental protection measures is proposed as Rs I Crores. The

annual recurring cost towards the environmental protection measures is proposed as Rs 0.2

Crores. The employment generation from the proposed project /expansion is 125. The details

of cost for environmental protection measures are as follows:

S. No. Description of Item Existing (Rs. In lakhs) Proposed (Rs. In lakhs)

Capital Cost Recurring
Cost

Capital Cost Recurring
Cost

(i). Air Pollution ControU Noise

Management

400 l6 40 5

(ii). Water Pollution Control 100 r0 t0 2.5

(iiD Environmental Monitoring

andManagement

3 3

(i"). Green Belt Development 50 0.5 t5 2

( ) Addressal of Public

Consultation

concetns

I 1.35

33.1.16 Existing green belt has been developed in I ha area which is about 20Vo of the total project

area of 4.87 ha with total sapling of 570 Trees. Proposed greenbelt will be developed in 1.65 ha

which is about 33% ofthe total project area. A 5 m wide greenbelt, consisting ofat least 3 tiers

around plant boundary will be developed as greenbelt and gre€n cover as per CPCBMoEF&CC,

New Delhi guidelines. tocal and native species wilt be planted with a density of2500 trees per

hectare. Total no. of4l00 saptings witl be planted and nurtured in 1.65 hectares in a year.

Minutcs of33'd meeting of(he EAC for Industry-I secaor hcld otr 30d May, 2023 Page 7 of 100
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33.1.17 It is submitted that there is no violation under EIA Notification, 2006/court

cause/direction related to the project under consideration.

Written representatien!!

33.1.t8 During the meeting, based on the deliberations made by the EAC, the project proponent vide

letter dated 30.05.2023 through email dated 30.05.2023 submitted the following information:

S. No. Clarification sought Reply by the PP

I The PP had submitted watEr

supply letter from local

Panchayat dated 24-05-2014. The

revised letter is to be submitted.

In the existing water supply approval letter it is

mentioned that the MUIPL is being supplied the

water of 20 ml lday which can be enhanced to 25

mr/day. The copy of the latest water supply letter is

submitted.

2 As per guidelines a hectare of
greenbelt (GB) should have 2500

trees. The PP has earmarked GB

area of 1.65 ha, in which the GB

should be developed accordingly.

The project site has about 570 existing grown-up

trees and accordingly as per the committee's

directives, it is planned to provide 4100 kees within
the project site within the GB area of 1.65 ha. It is
hereby committed to plant about 3530 trees.

3 The unit is proposing to knockout
induction fumace of 14 TPH and

proposed to install induction
fumace of24 TPH but the process

water requirement is increased by
7 times, please justiry the same.

The existing production capacity of the unit is

90,000 TPA out of which MS Billets is 60,000 TPA
and only 30,000 TPA is sold as TMT Rods.

The re-rolling mills in the unit requires more water
for strengthening the TMT rods. In the existing unit,
the process water requirement is lsm3/day (7 for
billet cooling and 8 for quenching in rolling mill).
Whereas the proposed expansion, the unit will
produce l,9l,000TPA of TMT Rod which requires

95.5m1/day of process water in line with the existing
consumption of rolling mill process wator.

However, it was taken as I l0m3/day with 15%

contingency. Now, as per the committee's
suggestions the contingency is reduced as l0%
thereby the process water requirement will be

reduced to l05ml/day. The revised water balance is
submitted. In addition, the harvested rainwater will
also be used to reduce the fieshwater intake for
process/GB.

4 The proposed

greenbelt area

adequate water

trees in the

should have

The reduced process water ofabout 5m3/day will be

used for greenbelt development, hence the water
available for greenbelt development is about
l3ml/day which will meet the water requirement of
4100 trees on altemate days at the rate of6 liter/tree.
The revised water balance is submitted.

Minutes of33'd Page 8 of 100meetirg of thc EAC for Industry-I sector hetd oa 306 May, 2023



3l

Certified Comp Iiance Reoort from SPCB

33. r. l9 The certified compliance report has been obtained from Tamil Nadu Pollution Control Board

vide letter No. TI/TNPCB/f .006200/ORNAGE/HSR/2023 dated 17.03.2023. As per the report,

all the conditions ofCTO are complied with by the project proponent.

33.1.20 The Committee noted the following:
1. The instant proposal is for expansion of existing steel rolling mill [existing - 30000 Tons

Pcr Annum (TPA) MS Billets and 60000 Tons Per Annum TMT rodsl either to 1,91,000

TPA of MS Billets or l, 80,000 TPA of TMT rods.

2. The proposed cement griding unit is a category B project and appraised as Category A at

Central tevel project due to Interstate Boundary lalling within 5 km radial distance from the

proposed project site.

3. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert

Memben/domain experts in various fields, examined the proposal submifted by the Project

Proponent in desired format along with EIA/EMP reports prepared and submitted by the

Consultant accredited by the QCV NABET on behalfofthe Project Proponent.

4. The EAC noted that the Project Proponent has given an undertaking that the data and

information given in the application and enclosures are true to the best of his knowledge

and beliefand no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be

rejected and Environmental Clearance given, ifany, will be revoked at the risk and cost of

the Project ProPonent.

5. The Committee noted that the EIA reports are in compliance of the ToR issued for the

project, reflecting the present environmental status and the projected scenario for all the

environmental components. The Committee deliberated on the proposed mitigation measure

towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of

toxic/explosive raw materials/products shall be undertaken with utmost precautions and

fotlowing the safety norms and best practices.

6. Thc existing project had obtained Consent to Establish from TNPCB vide Consent order

No.166600 dated 27.03.2006 under Air act & Consent order No. 20567 dated 27.03-2006

under water act for production of 30,000 TPA of MS billets & TMT rods of 60,000 TPA.

Latest Consent to Operate for the existing unit was accorded by Tamil Nadu State Pollution

S. No.

The PP had earmarked the

amount of 25 lakhs for CER and

budget for resolving the issues

raised during PH- This committee

directed to raise the CER amount

to a minimum of 40-45 lakhs.

As per the committee's suggestions, PP agrees to

earmark the fund amounting to 45 Lakhs as

Corporate Environmental Responsibility and budget

for resolving the issues raised during PH.

Minutes of 33'd mceting of the EAC for lndustry-I scctor hcld oo 3od May, 2023
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Control Board vide PROCEEDINGS NO.F.07I5HSR/OUDEBTNPCB/HSNN2OZZ

dated 13.04.2022. The validity of CTO is up to 31.03.2024.

7. The EAC deliberated on the certified compliance report of earlier CTO and its action plan

and found it satisfactory.

8. The total project area is 4.89 ha which is under the possession of the project proponent.

9. The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of the

project site. The EAC is of the opinion that PP shall strictly implement the environmental

safeguard measures proposed to minimise the impact on the habitation of the locals.

10. Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are

other water bodies such as [,akes, ponds and are within the study area of l0 km ofthe project

site. The EAC is of the opinion that water bodies shall not be disturbed. Mitigation measures

w.r.t. safeguarding the water bodies shall be implemented.

11. Existing Water requirement is 20 m3/day which is obtained from Panchayat. The water

requirement for the proposed project is estimated as 125 m3/day, out of which 25 ml/day of
fresh water requirement will be obtained from the Panchayat and the remaining requirement

of 100 mr/day will be met from the recycling.

12. The Committee has found that the baseline data and incremental GLC due to the proposed

project and found it satisfactory.

13. The PP has submitted that existing green belt has been developed in I ha area which is
abont 2oo/o of the total project area of 4.87 ha with total sapling of 570 Trees. Proposed

greenbelt will be developed in 1.65 ha which is about 33% ofthe total project area. Total no.

of4l00 saplings will be planted and nurtured in 1.65 hectares in a year. The EAC deliberated

on the revised greenbelt action plan along with the budget earmarked and is ofthe opinion
that as committed, the greenbelt shall be completed in the coming monsoons of 2023.

14. The committee deliberated details ofcarbon foot prints and carbon sequestration study w.r.t.
proposed project and found them to be satisfactory.

15. The Committee also deliberated on the public hearing issues along with revised action plan

submitted by the proponent to address the issues raised during the public hearing and found
it satisfactory.

16. The EAC also deliberated on the submitted written representation of project proponent and

found it satisfactory.

17. The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2O06, u amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for grant of environmental clearance.

18. The environmental clearance recommended to the projecVactivity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamounvconstrue to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts,/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary

Minutes of33'd meetirg of the EAC for ltrdusary-I sector held oo 306 Mey, 2023
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33.1.2t

permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974

and the Air (Prevention and Control of Pollution) Act, 198 l, as applicable from time to time,
from the State Pollution Control Board, prior to construction & operation ofthe project.

19. EAC also reviewed the EC conditions (specific and genera[) pertaining to Industry-l projects
and observed that some of the specific conditions stipulated so far in the previously
recommended EC projects are common and applicable to most of the prqiects in general. In

view ofthe same, the General Conditions (in case of EC projects) have been revised tkough
reallocation ofthese common conditions from specific to General Conditions (in case ofEC
projects). Accordingln the instant project is also being stipulated with the modified General

conditions.

In view of the foregoing and after detailed delibcrations, the committee recommended the

instant proposal for grant of Environment Clearance subject to uploading the written
submission on portal under the provisions of EIA Notification, 2006 subject to the stipulation

of following specific conditions and general conditions as per the Ministry's Office

Memorandum No . 22-3412018-III dated 918/2018 based on project specific requirements:

A. Specific Condition:
i. The projcct proponent shall comply with all the environmental protection measures and

safeguards proposed in the documents submifted to the Ministry. All the recommendations

made in the ELA/EMP in respect of environmental management, and risk mitigation

measures relating to the project shall be implemented.

ii. The project proponent shall utilize modem technologies for capturing of carbon emitted

and shalt also develop carbon sinVcarbon sequestration resources capable of capturing

more than emitted. The implementation report shall be submitted to the IRO, MoEF&CC

in this regard.

iii. The nearest habitation is Malugundapalli at a distance of l.l9 km in WNW direction of
the project site. Project Proponent shall take appropriate environmental safeguard

measures to minimise the impact on the habitation of the locals. PP needs to strengthen

green belt all around the plant area to reduce the dust pollution. The PP shall also include

this location in its environmental monitoring programme.

iv. Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are

other water bodies such as lakes, ponds and are within the study area of [0 km of the

project site. A robust and full proof Drainage Conservation scheme to protect the nahrral

drainage and its flow parameters, along with Soil conservation scheme and multiple

Erosion control measures shall be implemented.

v. The water requirement of 125 miiday shal[ be obtained from Panchayat (Fresh water - 25

m3/day) and the remaining from the recycling (100 ml/day) after obtaining necessary

permission from the competent Authority, afresh. The existing approval is 9 years old. No

ground water extraction is permitted.

vi. Three tier Green Belt shall be developed in at least 33% of the project area in a time period

of I year with native species all along the periphery ofthe project site ofadequate width

Minutcs of 33'd mceting ofthe EAC for Industry-I sector held on 306 Mry, 2023 Page ll ofl00
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and tree density shall not be less than 2500 per ha. Survival rate of green belt developed

shall be monitored on periodic basis to ensure that damaged plants are replaced with new

plants in the subsequent years. PP shall also develop greenbelt in the form ofshelter belt

comprising oftotal of6 rows of2x2 m plantation with tall trees & broad leaves lvith thick

canopy along with windshield inside the plant premises to act as green barrier for air

pollution & noise levels towards Malugundapalli Villages. Compliance status itr this

regard, sha[[ be submitted to concemed Regional Office of the MoEF&CC.

All the commitments made towards socio-economic development of the nearby villages

shall be satisfactorily implemented. The action plan based on the social impact assessment

study of the project as per the EMP in accordance to the Ministry's OM dated 30.09.2020

amounting to tG. 45 Lakhs shall be skictly implemented and progress shall be submitted

to the Regional Oflice of MoEF&CC.
The PP shall improve the housekeeping at the project site and implement the activities

such as dust control mechanism, vacuum cleaning facilities, adequate intemal drainage to

avoid water logging intemal road maintenance with paved/concrete, wasto yard upkeep,

and adequate lighting etc. The PP shall conduct regular intemal audit on these aspect for

better housekeeping in the Unit. The implementation Report needs to be submitted to the

IRO, MoEFCC.

The PP shall adopt undertake village adoption programme, prepare and implement the

action plan to develop them into model villages.

B. General Conditions
I. fltatutorycompliance:

i. The Environment Clearance (EC) granted to the project/ activity is strictly under the

provisions of the ELA Notification, 2006 and its amendments issued from time to time. It
does not tantamount/ construe to approvalV consenU permissions etc., required to be

obtained or standardVconditions to be followed under any other Acts/RuleVSubordinate
legislations, etc., as may be applicable to the project.

ii. This Environmental clearance is granted subject to final outcome of Hon'ble Supreme

Court of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, if any, as

may be applicable to this project.

II. Air quality monitoring and preservation
i. The project proponent shall install24xT continuous emission monitoring system at process

stacks to monitor stack emission as well as 02 Nos. Continuous Ambient Air Quality
Station (CAAQMS) for monitoring AAQ parameters with respect to standards prescribed
in Environment (Protection) Rules 1986 as amended fiom time to time. The CEMS and
CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification tt[ough labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent shall carryout continuous Ambient Air euality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. pMli and pM2 

5

in reference to PM emission, and soz and Nox in reference to Soz and Nox emissions)
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llt.

iv.

vi.

vii.

viii.

ix.

x.

xi.

xii.

xiii.

xiv.

xv.

xvi.

xvii.

within and outside the plant area (at least at four locations one within and three outside the

plant area at an angle of 120'each), covering upwind and downwind directions.

The project proponent shall monitor fugitive emissions in the plant premises at least once

in every quarter through laboratories recognized under Environment (Protection) Act,
1986 or NABL accredited laboratories.

Sampling facility at process stacks shall be provided as per CPCB guidelines for manual

monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for a[[ the dust

generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack em.ission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning

facilities for better maintenance ofbags.

Suffrcient number of mobile or stationery vacuum cleaners shall be provided to clean plant

roads, shop floors, roofs, regularly.

Ensure covered transportation and conveying ofraw material to prevent spillage and dust

generation. The project proponent use [eak proof trucks/dumpers carrying coal and other

raw materials and cover them with tarpaulin.

The project proponent shall provide primary and secondary fume extraction system at all

heat treatment fumaces.

Wind shelter fence and chemical spraying shall be provided on the raw material stock

piles.

Design the ventilation system for adequate air changes as per prevailing norms for all

tunnels, motor houses, Oil Cellars.

Poltution control system in the plant shall be provided as per the CREP Guidelines of.,

CPCB. -l''
The project proponent shall adopt the Clean Air practices like mechanical collectors, wet

scrubbers, fabric filters (bag houses), eleckostatic precipitators, combustion systems

(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.

Controlling emissions related to transportation shall include emission controls on vehicles

as well as use ofcleaner fuels. Sufficient numbers ofadditional kuck mounted Fog/Mist

water cannons shall be procured and operated regularly inside the project prcmises and

also in the sunounding villages to arrest suspended dust in the atmosphere.

Bag filters shall be cleaned regularly and efliciency ofbag filter system shall be monitored

at regular intervals.

Water SprinklersnVater mist system shalI be installed near raw material yards, operational

units and other strategic locations to control fugitive emissions from the plant.

The particulate matter emissions from the process stacks shall be less than 30 mgA'lml and

measures shatl be undertaken as per the submitted action plan. Effrcient Air monitoring

equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer points)

like lron Ore, Coa[ and for FIy Ash and similar solid waste storage areas.

b. Proper covcred vehicle shall be used while transport of materials-
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c. Wheel washing mechanism shall be provided in entry and exit gates with complete

recirculation system.

Online stack monitoring system for IF and RHF shall be installed and monitoring report

shall be submitted to the concemed Regional Office of the MoEF&CC along with the six

monthly compliance report.

Low NOx Burners will be installed at Reheating Fumace for control of Gaseous emissions

generated while using PNG.

III. Water quality monitoring and preservation
i. The project proponent shal[ install 24x7 continuous effluent monitoring system with

respect to standards prescribed in Environment (Protection) Rules 1986 as amended from

time to time and connected to SPCB and CPCB online servers and calibrate these system

from time to time according to equipment supplier specification through labs recognized

under Environment @rotection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent sha[[ monitor regularly ground water quality at least twice a year

(pre- and post-monsoon) at sufficient numbers of piezometerVsampling wells in the plant

and adjacent areas through labs recognized under Environment (Protection) Act, 1986 and

NABL accredited laboratories.

iii. Garland drains and collection pits shall be provided for each stock pile to arrest the run-

offin the event of heavy rains and to check the water pollution due to surface run off.
iv. Water meters shall be provided at the inlet to all unit processes in the plants.

v. The project proponent shall make efforts to minimise water consumption in the plant

complex by segregation of used water, practicing cascade use and by recycling treated

water.

vi. The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be

installed and there shall be no discharge ofelfluent from the plant. Domestic eflluent shall

be treated in Sewage Treatment Plant. Suitable measures shall be adopted for sewage water

handling to ensure no contamination ofany kind ofwater body.

vii. All stockyards shall have impervious flooring and shall be equipped with water spray

system for dust suppression. Stock yards shall also have garland drains and catch pits to

trap the run off material and shall be implemented as per the action plan submitted in
EIA,/EMP repo(.

viii. Rain water harvesting shall be implemented to recharge/harvest water as per the action

plan submitted in the EIA,/EMP report.

IV. Noise monitoring and prevention
i. Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and

Control) Rules, 2000 and amendments thereof and report in this regard shall be submitted

to Regional Officer of the Ministry as a part of six-monthly compliance report.
ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules,

1986 viz.75 dB(A) during day time and 70 dB(A) during night time.

V. Energy Conservrtion measures

xlx
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Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly;
Provide LED lights in their offices and residential areas.

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue gases of reheating fumaces.

Practice hot charging ofslabs and billets/blooms as far as possible.

Ensure installation of regenerative type bumers on alI reheating fumaces.

VI. Waste management
Oil Collection pits shall be provided in oil cellars to collect and reuse./recycle spilled oil.
Kitchen waste shall be composted or converted to biogas for further use.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement

and brick manufacturers for further utilization and Memorandum of Understanding in this

regard shall be submitted to the Ministry's Regional Office.
The Plastic Waste Management Rules 2016, inter-alia, mandated baruring of identilied
Single Use Plastic (SUP) items with effect from Ol/07 /2022. [n this regard, CPCB has

issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control

Committees (PCCs) on 30/06 /2022 to ersure the compliance of Notification published by

Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is

available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are

hereby requested to sensitize and create awareness among people working within the

Project area as well as its surrounding area on the ban of SUP in order to ensure the

compliance of Notification published by this Ministry on 12/0812O21. A report, along with
photographs, on the measures taken shall also be included in the six monthly compliance

report being submitted by the project proponents.

A proper action plan must be implemented to dispose ofthe electronic waste gencrated in

the industry.

Solid waste utitization

a. PP shall install a slag crusher to convert steel slag into aggregate for use in

construction industry, fine sand for use as flux in steel plant, sand in brick making and

as lime in cement making.

b. PP shall recycle/reuse solid waste generated in the plant as far as possible.

c. Uscd refi:actories shall be recycled as far as possible.

VII. Green Belt

ll.

The project propotrent shall prepare GHG emissions inventory for the plant and shall

submit the programme for reduction ofthe same including carbon sequestration by trees.

Project proponent shall submit a study report on Decarbonisation program, which would

essentially consist of company's carbon emissions, carbon budgeting/ balancing, carbon

sequestration activities and carbon capture, use and storage and offsetting strategies.

Further, the report shall also contain time bound action plan to reduce its carbon intensity

of its operations and supply chains, energy tramition pathway from fossil fuels to

Renewable energy etc. All these activities/ assessments should be measurable and monitor

able with defined time frames.

lll

lv.

i.

ii.

iii.

vt.
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4
l . Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust

pollution from exposed soil surface.

VIII. Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk Assessment

(HIRA) and Disaster Management Plan shall be implemented.

ii. The project proponent shall carry out heat stress analysis for the workmen who work in

high temperature work zone and provide Personal Protection Equipment (PPE) as per the

nonns-

iii. Provision shall be made for the housing of construction labour within the site with all

necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP.

Safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion ofthe project.

iv. Occupational health surveillance of the workers shall be done on a regular basis and

records maintained.

IX. EnvironmentManagement
i. The project proponent shall comply with the provisions contained in this Ministry's OM

vide F.No. 22-65D017 -l{.Ill dated 30/09/2020. As part of Corporate Environment

Responsibility (CER) activity, company shall adopt nea6y villages based on the socio-

economic survey and undertake community developmental activities in consultation with
the village Panchayat and the District Administration as committed.

ii. The company shall have a well laid down environmental policy duly approve by the Board

of Directors. The environmental policy should prescribe for standard operating procedures

to have proper checks and balances and to bring into focus any

infi:ingements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system ofreporting infringements / deviation

/ violation ofthe environmental / forest / wildlife norms / conditions and / or shareholders

/ stake holders. The copy of the board resolution in this regard shall be submitted to the

MoEF&CC as a part of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control ofsenior Executive, who will directly
to the head of the organization.

iv. Performance test shall be conducted on all pollution control systems every year and report

shall be submitted to Integrated Regional Offrce of the MoEF&CC.

X. Miscellaneous
i. The project proponent shall make public the environmental clearaoce granted for their

project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two [oca[ newspapers of the District or State, of which
one shall be in the vemacular language within seven days and in addition this shall also be

disptayed in the project proponent's website permanently.
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s1
ii. The copies ofthe environmental clearance shall be submitted by the project proponents to

the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant

offices of the Govemment who in turn has to display the same for 30 days from the date

of receipt.

iii. The project proponent shall upload the status of compliance ofthe stipulated environment

clearance conditions, including results of monitored data on their website and update the

same on half-yearly basis.

iv. The project proponent shall monitor the criteria pollutants level namely; PMl0, SO2, NOx

(ambient levels as welI as stack emissions) or critical sectoral parameters, indicated for the

projects and display the same at a convenient location for disclosure to the public and put

on the website ofthe company.

v. Action plan for developing connecting and internal road in terms of MSA as per IRC

guidelines shall be implemented

vi. The project proponent shall submit six-monthly reports on the status ofthe compliance of
the stipulated environmental conditions on the website of the ministry of Environment,

Forest and Climate Change at environment clearance portal.

vii. The project proponent shall submit the environmental statement for each financial year in

Form-V to the concemed State Pollution Control Board as prescribed under the

Environment (Protection) Rules, 1986, as amended subsequently and put on the website

of the company.

viii. The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concemed authorities,

. commencing the land development work and start ofproduction operation by the project.

ix. The project proponent shall abide by all the commitments and recommendations made in

the ELA./EMP report, commitment made during Public Hearing and also that during their

presentation to the Expert Appraisal Committee.

x. The recommendations of the approved Site-Specifrc Wildtife Management Plan (in case

ofinvolvement ofschedule-l species) shall be implemented in consultation with the State

Forest Department. The implementation report shall be furnished along with the six-

monthly compliance report to the concerned Regional Office of the MoEF&CC.

xi. The PP shall put all the environment related expenditure, expenditure related to Action

Plan on the PH issues, and other commitments made in the EIA./EMP Report etc. in the

company web site for the information to public./public domain. The PP shall also put the

information on the left over funds allocated to EMP and PH as commifted in the earlier

ECs and shall be carried out and spent in next three years, in the company web site for the

information to public/public domain.

xii. No further expansion or modifications in the ptant shall be carried out without prior

approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC)'

xiii. Concealing factual data or submission of false/fabricated data may result in revocation of

this environmental clearance and attract action under the prOvisions of Environment

@rotection) Act, 1986.

xiv. The Ministry may revoke or suspend the clearance, if implementation ofany of the above

conditions is not satis factory.
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xv

The Ministry reserves the right to stipulate additional conditions if found necessary. The

Company in a time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.

The project authorities should extend full cooperation to the officer (s) of the Regional

Office by furnishing the requisite data / information/monitoring reports.

Any appeal against this EC shall lie with the National Green Tribunal, ifpreferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Acl
2010.

Setting of 5.00 MTPA lron Ore Processing Plant and 3.0 MTPA Pellet Plant by M/s MSPL
Limited, located at Village Somalapura, Sandur Taluk, Bellary Districl Karnataka- Re-

Consideration of Environmental Clearance.

[Proposal No.: IA/KA/IND I I 40287 2 12022 ; File No. IAJ- I I 0 I I 1329 12021 -l AIIOII{D- I )l
[Consultant: M/s- Mineral Engineering Services; valid upto 08.07.2023 and IWs Ardra
Consulting Services Pvt Ltd.: valid upto 05.07.20231

M/s. MSPL Limited has made an online application vide proposal no.

IA,/KA,{ND I /413 2M/2O23 Dated 12.O1.2O23 along with copy of EIA/EMP report, Forms (Part

A, B and C) seeking Environment Cleardnce (EC) under the provisions ofthe EIA Notification,
2006 for the project mentioned above. The proposed project activity is listed at S. No. 2(b)

Mineral Beneficiation and 3(a), Metallurgical industries (ferrous & non-ferrous) under Category
"A" ofthe schedule ofthe EIA Notification, 2006 and appraised at Central Level.

33.2.2 Name of the EIA consultant:

Beneficiation Plant: M/s. Mineral Engineering Sewices [List of ACOs with their Certificate /
Extension l.etter No: QCI/NABET/EI\I/ /ACOD3|2158; valid upto 08.07.2023, as on June 2,
20231.

Pellet Plant: IWs Ardra Consulting Services Pvt Ltd. [List of ACOs with their Certificate /
Extension [,etter no. QCI/NABET/ENY lACOl23l2730; valid upto 05.01 .2023, on June 2,20231.

Aeenda Nd. 33.C

33.2

33.2.1

33.2.3

Details submitted by Project proponent
The details of the ToR are fumished as below:

Date of
Application

Consideration Details
Date of
Accord

ToR Validity

09. t 0.2021 476 meeting of EAC held

on 286 - 29'h Oct,zozl
Terms of
Reference

I4ltt/2025
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01.01.2022 52'd meeting of EAC

held on 07.01.2022

276, 286 and 3l$ Jan 2022

Amendment in

ToR
14.02.2022

The project of M/s. MSPL Ltd., located in Somalapur Village, Sandur Tehsil, Ballari District,
Karnataka State is for setting up ofa new Beneficiation Plant & Pellet Plant of 5.0 Million Tons

Per Annum (MTPA) of lron Ore Processing Plant & 3.0 MTPA of Pellet Plant.

33.2.5 Environmental SiteSettings:

33.7.4

SNo Particulars Details Remarks

Area in HaDescription of the unit

l .68Iron Ore Processing

r.88

9.82Green zone

0.85

4.56Raw material yard

108.15 ha [Private: 26.44 ha and Govt: 81.71 ha]

Land use breakup for Plant area at Somalapura village is

as given below.

5.95Offrce space & Ancillary
I.t0Slime (tailing reject) storage &

Management in Plant

26.44Total

Description of the unit Area in Ha

Tailing dumping /stacking & Installation

of filtration /dewatering unit.

20.32

Land use breakup for Plant area at Kalingeri village

8.10Buildings, water complex & reservoir

system.

6.37Intemal roads & drainage system.

16.4tFuture expansion for ancillary lacilities
30.5 tGreen belt development

8t.71

The land required for
the project &
supportive functions

consists of the

following:
(a) 26.44 Ha of land

required for the main

project where the iron

ore beneficiation &
palletisation plant

will be installed and

operated. This total

land is in PP's

complete possession

and compounded &
ready for taking up

project execution

work.

O) 8 l.7l ha [and is
approved for filter
press to treat the

tailings and further

ancillaries which is

under process for
grant

Govemment
Kamataka.

(c) PP will undertake

the activity of DHPC

in 13.98 Ha of forest

land only after

with
o

Total land
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\lv
DetailsSNo Particulars

obtaining the FC for
the same.

Land

acquisition
details as per

MoEF&CC
O.M. dated

7ltol20r4

The proposed land for plant layout at Somlapura is owned

by MSPL and the Tailing area at Kalingeri is applied to

Kamataka Udhyoga Mitra which are Non -agriculture land

The Covt. of Kamataka in principte

considered the proposal and formal

details are sought from Deputy

Commissioner Ballari district, which is

under the advanced stage

Lrnd Acquisitioo Strtus

9s.69Total

8t.71

Partially Acquired:
Acquired: 26.44

To be acquired: 81,71 Ha

sl.
No.

Area

in ha

Project
Land

Kalingeri
(Tailing

dump

Area)

2

ll. of
&
of

Existence

habitation

involvement
R&R if any.

Yashwantnagar Village is about 1.5 km

R&R is not involved.

Point
From

To

Latitude Longitude

E 76'30',12.00"

8 76" 29'.47.r0"N l5'0r'26.00"
N l5'01'57.30"

ttl. I-atitude and

Longitude of
the project site

lv. Elevation of the

project site
At Plant site: 609 m to 619 m AMSL,

Tailing storage area:644 m to 673 m AMSL
No involvement of Forest Land in beneficiation and

palettization Unit.
Involvement of
Forest land if
any.

vl. Water body

exists within the

project site as

well as study
atea

Tungabhadra river is located at 22.6 Kms from the proposed

plant site. Only a small seasonal nallah starts adjacent to the

plant area and joins Narihalla seasonal nallab,/canal.

Narihalla has a dam constructed downstream at a distance o

Water body Distance Direction
Narihalla Stream 0.32 km w
Ankamanuhallu Kere 3.7 km SE

Bandri Kere 6.4 km SW

Proiect site: Nil

Study 4rca:
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SNo Particulars Details Remarks
I 1.7 Kms. The HFL of Tungabhadra dam is at 498m AMSL
and the proposed plant site has as elevation of630m AMSL
Therefore there is no impact of flood hazards for the plant
site-

vn. Existence of
ESTJ ESA/

national parv
wildlife
sanch.nryl

biosphere

reserve/tiger

reserve/

elephant reserve i

etc. if any withinl
the study area 

I

Nil.

List of Reserved and protected forests:
Kumaraswamy betta R.F. : 0.68 km/ E
Ramgarh R. F. : 2.1 km/ N

Somalapur R. F. : 0.47 km/ SW

Tumbbaragudi R. F: 7.0 km/ SE

+3

33.2.6 The unit configuration and capacity ofproposed project is given as below:

S.

No

Unit Detail Unit
Configuration

Production Capacities

I Iron ore

(Beneficiated ore)

Beneficiation 5.0 MTPA 5.0 MTPA (through output)

Pellet Plant (Pellet) 3.0 MTPA 3.0 MTPA

33.2.7 The details of the raw material requirement for the proposed project along with its source and

mode of transportation is given as below:

S

No.
Raw Material

Quantity
required per

annum

Distance

from site

(Kms)

Mode of
Transportation

Bencficiation plant

Iron Ore s0,00,000
NIOM Captive & Other

Mines
l0

By road for 02

years and

afterwards PP

needs amendments

after installation of
DHPC-

Pellet Plant
I Iron ore fines 33600000 Benehciation Plant 0 Belt conveyor

2 Bentonite 36000 Gujarat 2000 Rail/ by Road

l Coke breeze 24000
Imported from Australia

/ Russia

Rail/ by Road

4 Coal 96000 Imported 475 Rail/ by Road

5 Limestone 24000 Lokapur, Kamataka 200 Rail/ by Road
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The power requirement for the project is estimated as 40 MW, which will be obtained fiom the

Kamataka Power Transmission Corporation Limited.

33.2. l0 Baseline Environmental Studies:

33.2.8

33.2.9

/
Mode of

Transportation
Source

Distance

from site

(Kms)

Quantity
required per

annum

s.
No.

Raw Material

200Lokapur, Kamataka24000Dolomite
475Goa148507 Furnace Oil

Period Post Monsoon Season (Oct 2021 to Dec 2021)

AAQ parameters

at 12 [rcations
(min and max)

. PMz., : 12 to 36 p m3

. PMro = 29 n69 pg lml

' so, : 5 to 13 pglm3

o NOx : 9 to 19 pglml
. CO : 0.32 to 0.58 pglmr

o PMz.s = 1.5 pglm3 (trvel at 0.5 .km in NE Direction)

. PMro = 3.0 pglmr (kvel at 0.5 km in NE Direction)

. SOz = 0.1 pglmr (t evel at 0.5 km in NE Direction)

. NOx : 0. I pglm3 (trvel at 0.5 km in NE Direction)

o CO : 0.1 pglmr (tevelat0.5 km inNE Direction)

Ground water

quality at l4
locations

pH: 6.96 to 8.20, Total Hardness: 2[0 to 770 mg/l; Chlorides: 55 to 550 mg/I,

Fluoride: <0. I to 1.70 mg/l

pH:1 .72 to 8.30; DO: min 5.3 to 5.8 mg/l and BOD: <2 to 2.4 mgll.

Noise levels Leq

(Day and Night)
45.3 to 54.6 for the day time and 36.8to43.9 For the Night time.

Traffic
assessment study
findings

Traffrc study has been conducted at SH-40 which is approximately
1.2 kms (distance) from the plant site. Transportation of raw material, fuel &
finished product will be done l0O % by road. Existing PCU is 2127 .5

PCU/day on SH-40 and existing level of service (LOS) is:
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The water requirement for the project is estimated as 2491 KLD, which will be obtained from

the Tungabhadra dam reservoir and the requirement of336 ml/day during construction for three

years will be met from the Bore well. The permission for drawl of surface water at operation

stage is obtained from Kamataka Neravari Nigam Ltd., Vide Letter. No.

KNN/Tungabadhra/Water to Factories/202210465 dated 2510412022 and in 35ft proceedings of
the committee formed water distribution to industries held on 04.08.2022 and the committee has

recommended to provide the approval. The permission for draw[ of groundwater has been

obtained from Karnataka Ground Water Authority Vide lrtter. No. KGWANI673372668 d^ed

30.06.2022.

Incremental GLC
level

Surface water

quality at l0
locations

RaiU by Road6

Rail/ by Road
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33.2.11 The details of solid and hazardous waste generation along with its mode of treatmenUdisposal is

fumished as below:

S. No. TJpe of
Waste

Source Quantity
generated

Mode of
Treatment

Disposal

Solid Waste

I Beneficiation
Plant

0.9 MTPA Tailings will be

stored at Kalingeri

village about 6

Kms from within
the project site

Nearby Cement

Industries, Brick,
Tiles, Paver

Manufactures .

2 Fines collected

fiom ESP/Bag

fi lters

Pellet Plant Will be recycled in pellet plant

alongwith concentrate

azardous Waste

I Used Oil &
Grease waste

Pump area,

DG room

By road

Road V (Volume

in PCU/day.)
C (Capacity

In
PCU/day.)

Existing

V/C, Ratio
LOS

sH-40
Sandur -Kudgli
Road

15000 0.286
B (very
good)

PCU load after proposed project will be 457l(Existing) + 1237

(Additional) PCU/day and levcl of service (LOS) will be: B good

* Note: Capacity as per IRC-64. Guide linefor capacityfor roads.

Conclusion: The levels of service will change after including additional

traffic due to proposed project.

V (Volume

in PCUihr.)
C (Capacity

in PCU/hr.)
Existing

V/C Ratio

LOS

SH-40

Sandur

Road
-Kudgli 7229.83 15000 0.480

C (Good)

Schedule-l species have been observed in the shrdy area - Common
Leopard, Sloth Bear, and Indian Rock Python. Wild life conservation plan is

prepared ahd submitted to PCCF (Witdlife) and Chief Wildlife Warden,

Karnataka vide letter dated 20.08.2022 and the same is forwardcd to DCF
(Ballari) vide letter No. PCCF(WL)/D/CR-60/2021-22 dated 20.09.2O22 for
review.

Flora and fauna
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33.2.12 PublicConsultation:

Action plan as per MoEF&CC O.M. dated 30109120202

DisposalMode of
Treatment

SourceType of
Waste

KSPCB

Authorized

recyclers

By road5KLWork shops2 Waste Residue

Details of advertisement given 07.06.2022

Date of public consultation 08.07.2022

Venue Somlapura ViIlage at Plant Site

Presiding Officer District Magistrate

Major issues raised Environmental

Employment,

scholarships

pollution
Women

caused from plant, lncal
empowerment, Education

sl.
No

Issues Reised during
Public Hearirg

Physical targets

Year of Implemeoteaion

Remark2d
Yeer

3d
Year

Total
rmount

(In
trkhs)

I Pollution Cootrol

a

Air Pollulion
During
Construction
Period:
Fugitiv€ dust

emission from
construct ion

activities.

I Usc of covcred tnrcks.
* Regular water sprinkling at

vulocrable areas of constructioo site

and roads
. Development of green belt

plantation
. Plantation arouad boundary area of
plant and boundary area of tailing

disposal dumdl5.6 Ha arca @25001
H4 39,000 plants)
. Plantation in opcn area 23.54 Ha

with high canopy covcr coosisaiog of
Neeru @ 1600 /Ha , 37664 trees
* Supply of fruit bearing sapliings to

Sornalapu(300),
Yeshwartanagar(4s0), Kalingeri

(30o)and AnkanmaohalJ ( t 50)villages

in consultaion with the village
committee aad local administration

30 30 90

The total
plantation is

beeo

considered

under EMP
cost

During Opcratior
Period:
Degradation ofAAQ
in the plant & vicinity
due to Stack emission
(mainly PM)
Vehicular traffic may

ESP & bagfilter will be instaUed and

all AICDs designed to mect

emissions of <30 mgNm3
3t90 l5 50 The respective

capital cost is

already been

inctuded in
EMP

Monitoring of process stacks.

AmbieDt Air Monitoring, Fugitive
emission monitoring in the plant and

nearby areas

l0 l0 l0
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Quantity
generated

S. No.

I'r
Year

30
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c

Ycar of Implemcr(ation

It,
Year

l"d
Year

J'd

Year
Physical aargets

Total
amount

(ln
Lakis)

Fixed water sprinklerc oo raw

matcrial transport roads
20 2 2

Road Sprinkling by Tarkers with

Spray finiogs
20 1.2 1.2 22.4

Concreti ng/B lacktopping of internal

roads ( 6 Km CC road)
r 500 2 2 1504

Green belt development along the

boundary ofthe plant
0.5 0.5

Remark
st.

No

Issues Raised during
Public Hearing

result in air pollution
in nearby habitations

Fugitive emissions

&om material

handling, ransfer,
loading and

unloading operations

Sub total 4770.5 80.7 95.7

Water Pollution Conarol

All washable construction material

will be stored under sheds or

erclosed space to prevent spillage

into the drainage networlc

Monitoriog of pollutants oD moDthly

hasis

0.25 0.2s 0.25 0.75

This cost is

only for
coostruction

phase

Surface water

During
Construction
Period: [ncrease in
suspended solids from

strom water runoff
during heavy rain,

situations carrying
loose

soiYcoostruction

material from site
I Process water fiom beneficiation
plant is rccycled aad kept in closed

circuit through thickeners, so there is

oo discharge of wastewater
* STP based on MBBR technology for
trcatmer[ of domestic wastewater

' The tailing dump area will have toe

walls and drainage chaonels followed

by stabilization tanks ioto a tailiog
pond, &om tailing pond water will be

recirculate in the process..

1550 60 60 1670

b

During Operaaion
Period:
Contamination of
surface water du€ to

flow of proc€ss water

and surface runoff

1550.25 60.2s 60.25 1670.7 5Sub total
Noise Pollution Control

The mentiooed
procedures

will be

standard

oPerating
procedures

under any or

every

contractual

conditions

2 2 2 6

Vehicles with 856 standards with
PUC will only be deployed. No

machinery or vehicle will be kept in

idle running beyond 2 min time span.

The whole plant is stabitized with

honking zone.

Workcrs will be provided with

necessary PPE, e.g. Ear plug,

Earmuffs

During
Constructiotr
Period:
Movemelrt of
constructioIl
equipmeot's and
vehicl€s, inst!llation
of machitreries ctc.

2 7

The cost of
plantation and

stabilizc

complied

3 2

Al[ noise generating equipment's

including machine rooms will bc

covered with paddings for local noise

attenuation. Equipment will be

During Operation
Period:
Equipmerts in the

plant and auxiliaries
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Year of Implcmcotation

3.'r

Yeer

Total
amount

(tn
Lakhs)

Remarkl.r
Year

Physical targetsIssues Raised during
Public Hcrring

machinery

cost arc

already

incorporated

in EMP Cost

and the given

cost is only for

PPE's

designed to confirm to occupational

noise lcvels prescribed by regutatory

agencies.

A tkee tier tall plantation is planned

all along ihc boundary wall to

stabilization noise transmissioo

beyond the boundary level.

Workers will be provided with
necessary PPE, e-g. Ear plug,

Earmuffs

st.
No

5 4 4 l3Sub totrl
About 1500 nos of manpower during

coDstructioo activity.

During operdtion, Approximately

1652 nos of nanpower is required

(Direct 752 and 900 Indirect) and

coDsidering the suitability, and

requirement of MSPL cmployment to

thc local shall be provided.

The salary componsation will be booked

under the operation cxpeoses
Employmenl
opportuoity for thc

local people

0 00 0Sub totrl
3 Educrtion for locels population

20 t0a

School infi-astructure

development Projccts
( Smart class, science

tab, Distsibution of
furdture, teaching

and teaming

materials for schools)

Govemment Higher Primary School-

Somalapura - One Smart Class Room-

I st Yr;
Covemment Higher Primary School -

Yashwanth nagar - One Sman Class

Room -lst Yr
Shri Ujjini Jagadguru Siddeshwara

Higb School - Yasbwantb nagar -
Teaching Material - lst Yr
Govemment Higher Primary School -
Kalingeri - School Fumitures -tst Yr.

Government Higher Primary School -

D Mallapura- Teaching Material - lst
Yr
Government Higher Primary School -

Dharmapura - Funding for Sciencc

tab -2nd Yr
Govcmmcnt Higher Priorary School -

Ankamanahal - 2nd Yr
Govemme[t Higher Prirnary School -

Hirehal - Teaching Material -3rd Yr
Govemment Lower Prirnary School -

Yashwanth nagar - One Smart Class

Room -3rd Yr
Shri Ujjini Jagadguru Siddeshwara

Higher Primary School - Yashwanrh

nagar -Teaching Material - 3rd Yr

l0
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/tl
st.
No

lssues Raised during
Public Hearing

Ycar of Implcmcntation

Remarkt.'
Year

Total
amoutrl

(In
Lakhs)

Sub total 20 l0 l0 40

4 Health care facilities ao the surroundiog villages

a

Facilitating Doctors

in dispensaries with
provision ofbasic
amenities

Initially Dispensary at Yashvart
Nagar is been chosen for fumacing
with check up table , autoclave, wall
fitled test tube and jar hangers,

providing two celling faus for
operability. On second year based on

the need assessment the second

prirnary health care facility will b€

chosen for strengthening.

) 5 5 l5

b

Health Awareness

program on Eye

screening camps &
opcration camp and

other gcneral health

camps

50 camps in a year and 150 such

camps in 3 yean.

t2 t2 I2 36

c

Artificial limbs and

calliper camp ( Jaipur

foot camp)

I camps in a year concluding thc total

3 camps in 3 years l3 l3 I4 40

Sub Total 30 30 3l 9l

5

Transport
opportuoity for the
local truck drivers

Raw material iron ore ftnes are being

tnnsported directly through DHPC

from nincs. Hence, there is no

requtement of engaging local trucks
for this purpose.

Only product pellet will be transported

by trucks by the purchasers directly.

However, PP will recommend the

local transporters for this work to the

pellet puchase veodors

0 0 0 0

Sub total 0 0 0 0

Employment to th€ women, unemployed and disabled
people of the surroundiog villages ofthe teluk

Women

empowcrnent
tkough SclfHelp
Groups

l.;I:YJfl lJ:1.::""""'Jll,,[
pickle making, papad making,

tailoring to 20 chosen SHCs in the

first instant. Women literacy

campaign wil[ run tfuough in near by

villages somalapura, annkamanhall4

YTG and katingeri.

l0 l0 l0 30

Sub total l0 l0 10 30

7 Land Acquisition

I:nd is under acquisition is litigation

&ee and has been identified and

delinated for this project by slate

govt..
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Year of [mplemeoaation
Total

amoutrl
(In

Lakhs)

Remark2d
Year

3.d

YearYear
Physical tsrgetssl.

No

Issues Raised during
Public [Iearing

255 5

l0 Nos of awareness programme oo

wildlife and environment will be

cooducted in 3 villages eYery year-

Conservstion measures will be

implcmented such as construction of
water bodies and maintenancc, fruit
bearing and shade giving uees around

water bodies, ercction of watch

towerVwalkie- talkie, pmvision of salt

licks , anti?oachiog guards, fire lincs

and budgct has allocated cvery year.

8

Preservetion of wild
life
The p.oject doesn't
come under the forest

area. The

Biodiversity survcy

conducted in l0 KM
radius from projcct

site, where PP have

found the Schedule-[

fauna.

Wild lifc
conservation Plao is

prcpared aad

submined to Chief
Witd Lifc Warden as

p€r TOR Condition.
5 515

9

0.5 ltl0 0.5

RO (Purified Drinking Water) plants

witl be instatled at strdtegic public

locatioos in 3 viltages to me.t the

drhking water stabilization

a
Providing drinking

water facilities

5 5 5 l5
b

Provision of solar

powcr street light
5.5 5.5 2615Sub tot!l

6U2.6564t9.7 5 203.45Grend Total

q
q

The capital cost otthe proposed project is Rs.l920 Crores and the capital cost for environmental

protection mq$ures is proposed as Rs. 75.14 Crores. The annual recurring cost towards the

environmental protection measures is proposed as Rs. 1.47 Crores. The employment generation

from the proposed project is 16521752 Nos. direct & 900 Nos. indirectl. The details ofcost for

environmental protection measures is as follows:

S.

No.

Description of ltem Proposed (Rs. In Crores/lakhs)

Capital Cost

I Air Pollution Control/ Noise Management 1550 6.03

2 Water Pollution Control 50 2

3 7l 1.0

Occupational health 5 3l
5 Fire extinguishers t2 J

6 Fire hydrant with pipe line 100

7 ESP & Stack 4000
35

8 Bag firlter system (PP+IOPB+IOGS) 190

9 Filter press & Water Recovery 1500 60

33.2.t3
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t5

25Sub totrl
Brslc lnfrrstructure deyelopmeot

Solar strcet lighr for l0 villagcs

219.45

Recurring Cost

Green Belt Development

4



s.
No.

Description of Item Proposed (Rs. In Crores/lakhs)
Capital Cost Recurring Cost

Total 7514 147.03

33.2.t4 Proposed greenbelt will be developed in 39.31 ha which is about 36.35% of the total project
zuea. A 2.5 m wide greenbelt, consisting of at least 3 tiers around plant boundary will be

developed as greenbelt and green cover as per CPCB/MoEF&CC, New Delhi guidelines. Local
and native species will be planted with a density of2500 trees per hectare. Total no. of 9827 5

saplings will be planted and nurtured in 39.31 Hectares in 3 years.

33.2.15 It is submitted that there is no violation under EIA notification 2006/no coud cases/no show

cause/no direction related to the project under consideration.

33.2.16 tWs. MSPL had earlier applied for EC vide Proposal no. [A./KA,/IND I /402872/2022 dated

13. 10.2022 and the proposal was initially considered in the 186 meeting of the EAC for Industry-
I sector held on 28-29th November, 2022 wherein the Committee deferred the proposal on

account oftechnical shortcomings. The proponent submitted the ADS reply on PARIVESH on

9th December, 2022 and 2l't December, 2022. Point-wise reply of ADS is given as below:

sr.
No

Points raised by MOEFCC Reply by lWs. MSPL Limited

I A representation has been received

through email dated 23.11.2022 for
rejection of the instant Environment

Clearance application on multiple issues

raised pertaining to the said project. The

EAC is of the opinion that the project

proponent shall submit the poinnvise

clarification on the issues raised in the

representation dated 23.11.2022. The
EAC advised the Ministry to forward the

representation to project proponent for
their clarifrcation. In this context,

representation has forwarded to PP.

The pointwise clarification on the issues raised in the

representation dated, 23.1 1,2022 submitted

Action Plan for Tailing generation, stacking and re use

of the tailings generated is submitted in detail.

MOU with end user pertaining to reuse of the tailing is

submitted.

The surrounding area of kalingeri village where tailing
filters and stacking is proposed is having only scrub

forest. Please refer l0 Km radius topo sheet as

submitted.
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z EAC noted that in the specific TOR

prescribed by the earlier Committee there

are very specific conditions stating to
submit various action plans relating to
erosion control, drainage protection, 100%

waste utilisation etc. The PP needs to

provide and submit the detailed action

plans for mitigation. The Consultant/PP

had provided very sketchy information in

vague manner with arbitrary statements.
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nepty uy MA. rvrsil, LimiteA---/sl.
No

Points raised by MOEFCC

The 600 AMSL is mentioned about the RL above the

sea level whereas the contour map of tailing area at

Katingeri shows gentle gradients with in the area

selected. The area is selected for stacking is at a lower

level as compare to surrounding areas oF the site.

Further PP is also constructing retaining wal[, drains

along the dump for collecting rain water. The contour

maps is submitted

A groundwater [eaching study will be conducted once

tailing dumps are established.

Whereas it was noted during the EAC

meeting that the project area is falling

adjacent to thick lush green forest area and

is significantly environmentally sensitive.

Further, the PP is going to generate huge

amount of waste tailings per year to the

tune of about one million tonnes per year

and has proposed to store them on a

relatively high elevation of about 600

AMSL, which will cause serious pollution

problems and land degradation at the

dumping site as well as downstream. PP

has not provided a concrete action plan to

reuse the tailings or an MoU with end-

user. Further, PP has to undertake ground

water leaching study for heavy metals of
the tailing site. Therefore, the PP shall

address all the above issues in detail

scientifically and with engineering details

and specific fltnancial provisions.

PP is constantly following up with NIC and trying to
resolve it.

3 The EAC noted in the application form on

PARIVESH under section for Name of the

Company/ Organization/User agency, the

name appears as "Dr. Meda Venkataiah"

which is also the name of the applicant

whereas the name of the company is M/s.

MSPL Limited. The EAC also noted that

the Ministry has raised EDS also in this

regard and issue has not been sorted at the

end of project proponent. Taking into

consideration that the whole process is

online including generation ofEC wherein

data is fetched automatically from the

application form on PARIVESH, it is

advised that the same shall be rectified.

Status of remaining land proposed to be acquired

13.98 Ha Applied for FC.

A joint survey of the forest

and revenue department

has been completed.

SI. Project
No Land
I DHPC 13.98

Land Acquisition StatusArea
in Ha

4 Total project land is 124.73 ha which also

include 13.98 ha of Forest land. As

reported, the proposed land for plant

layout at Somalapura is owned by MSPL

and the Tailing area at Kalingeri is applied

to Karnataka Udhyoga Mitra. So far 29.04

ha has been acquired. whereas 95.69 ha is
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sl.
No

Points raised by MOEFCC

yet to be acquired. Taking into

consideration Ministry's O.M. vide F.No.

22-76/2014-IA-III dated 07.10.2014

which reads as " Ilhile full acquisition of
land may not be a prerequisile for the

consideralion of the case for EC, there

should be some credible document to show

the stdtus of land acqukition w.r.t project
site when the case is brought before lhe

conceraed EAC/SEAC fo,
appraisal........., " EAC is of the opinion

that, credible document showing the status

ofland acquisition shall be required at the

time of appraisal in pursuance to the said

o.M.

The file is at the DCF
Bellary for further
processing.

8r.71

95.69

I

5 The PP has reported that application for
Forest Clearance has been submitted vide

File. no. FP/KA,/MIN/144985/202 I dated

19.07.2021. The EAC advised the PP to

take note of Ministry's O.M. vide No. J-

I l0l3/41 12006-lA. II(I) dated 09.09.20 I I
as amended on 18.05.2012and 19.M.2014
pertaining to procedure for grant of
environment clearance under ELA

Notification, 2006 which involve Forest

land.

Noted & Agreed.

The nearest human settlement fiom the

site is Yashwantnagar Village located at a

distance of 1.5 Kms from the project site.

Project Proponent shall prepare an action

plan for environmental safeguard

measurcs to minimise the impact on the

habitation of the locals.

Dust collected from all the above locations at the Pellet

Plant which contains iron ore micro fines is sent back

into the process as Fine Dust is recycled in the process

ofpelletization. The green belt has been proposed within
the plant area of 26.44 Ha @ 33.3% i.e., 8.8Ha with a
density of 2500 saplings per Ha with high canopy i.e,

Neem, Radha Chuda (Caesalpinia pulchenima), Peepal

tree etc.

This plantation will rcduce the dust pollution from the

emifted from the plant. Also 3o-meter-wide green belt

development within the project area towards Yashwant

Nagar village (North) is proposed. Detailed Action is

explained in EIA & EMP report

l Narihalla Stream (0.32 km, W),

Ankamanuhallu Kere (3.7 km, SE) and

Bandri Kere (6.4 km, SW) exists within

Drainage Conservation scheme with design and

engineering details submitted.
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Reply by M/s. MSPL Limited

Kamataka Udyog Mitra
sent letter to the Revenue

department Bangalore and

the Deputy commissioner

Ballari district for an

opinion. Documents

submitted.

Total

Kalingeri
(Tailing

drrrrp

Area)

6



9\
st.

No

Points raised by MOEFCC Reply by M/s. MSPL Limited

8 On perusal of kml file, the committee

noticed that a railway line is passing

through the project site. However, the

PP/Consultant stated that the

aforementioned railway line is passing

adjacent to the project site. [n this regard,

the EAC is of the opinion that the

PP/Consultant shall re-verifu/recheck the

kml file and submit the revised KML ftle.

The Railway line is passing adjacent to the plant site,

attached KML file shows the black line is the railway

line and whereas red line boundary of the project site

which is outside the railway property.

9 The EAC noted that PP has not uploaded the

covering letter forwarding of PH proceedings

addressed to the Ministry. Also, EAC noted

that there are several written representations

received for the project. The EAC is of the

view that PP shatl submit the breakup of the

written representatiors received categorically

in favour of the project and agaimt the project.

The PP is also advised to share the video

recording of the PH proceedings in the next

consideration of proposal by EAC.

Forwarding letter with PH proceedings addressed to the

Ministry submitted

Description Nos of Written
statement5

ln Favour of Industry 10108

Against of Industry

Total 13504

PP will share the video of PH proceedings at the time of
presentation.

l0 The Committee deliberated on the public

hearing issues along with action plan

submitted by the proponent to address the

issues raised during the public hearing and

is of the view that the submitted action is

not sufficient to address all the issues. The

EAC has advised PP to revise the action
plan. The PP agreed to the advice of
Committee and also committed to raise the

cost of addressing PH issues to 1.5-2o/o of
the total project cost.

Points raised in the written submissions have been

reviewed and accordingly action plan is revised.

Cost of Addressing PH Issues details are as listed

below.

The public hearing action plan is submitted.

Cost Involved Cost In Cr In
Percentage

Project cost 1920 Cr

Cost Addressing

PH issues already

mentioned in
EIA,/EMP

68.43 Cr 3.56%of
the Total

Project cost

It The EAC noted that the TOR compliance

in EIA/EMP report is general and vague

and only reference is there. The

Revised ToR Compliance is enclosed in EIA & EMP
report
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the study area of l0 km from the project

site. A robust and full proof Drainage

Conservation scheme with design and

engineering details to protect the natural

drainage and its flow parameters; along

with Soi[ conservation scheme and

multiple Erosion control measures shall be

submitted.

3396



SI.

No

Reply by M/s. MSPL Limited

PP/Consultant shall submit the gist of the

TOR compliances and details of specific

answers and accordingly revise

EIA/EMP Report.
t2 PP shall prepare a Village Adoption

program consisting of need - based

community development activities and

submit an undertaking for adoption of
villages including the name ofvillages.

The report with frnancial implication for the same in
detail is submitted.

l3 The EAC deliberated on the management
-of 

tailings generated out of lron Ore

beneficiation plant and is of the view that

details related to generation, storage and

disposal of tailings shall be submitted in a

tabular form.

A relevant report with all the details is submitted.

t4 The Committee deliberated on the

greenbelt development proposed by the

project proponent and noted that proposed

30.51 ha greenbelt shall be developed at

IGlingeri village. Since the total project

area is distributed in pockes, PP shall

clariff whether the greenbelt will be

developed in all the pockets @33% as per

the norms. PP shall submit a detailed

action plan in this regard.

Plant
Area
(Ha)

Tailing
Area
(Ha)

Total
Greenbelt
Area (Ha)

ln 3.52 t2.204 t 5.724

2 2.64 9. 153 I1.793
3 2.64 9.153 I t.793

Total 8.80 30.51 39.3 I

Total
Extent

26.44 81.71 t08.15

Yo oI
green

belt
36.34

l5 Action plan for the stock pile management

including the details, financial aspects,

drawings etc. shall be submitted.

A relevant report with all the details is submitted.

Sl. No ADS Points PP Reply

I PP has uploaded

the unsigned letter

in Portal.

Due to compression of the document to its maximum extent before uploading

in order to be within the storage limits for upload, the graphics ofthe signature

has thinned out with almost non visibility. PP is extremely sorry for this

documental upload and submitted herewith a clear copy of the lefter.

2 FC is in very

initial stage. PP

has to expedite the

submission of

a. As per the narrative of the FC proposal and as proposed in EC, the category

of the project comes under Mining; Shape ofthe forest land proposed to be

diverted is Linear and Area of forest land proposed for diversion is 13.98

Ha.
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ADS Points PP Reply

adequate

documents

Stage-l FC

for
c. In lieu of the ADS Point No.5 and taking note of Ministry's O.M vide No. J-

11013/41/2006-IA.II(I) dated 09.09.2011 as amended on 18.05.2012, and

t9.06.2014. The detail status of the FC process after Scrutiny by the

Division Office Bellary is as follows:

The evidence of stepwise advancement in DRP process the following attached

Annexure ls provided for your kind perusal.

o Application Submission Acknowledgement Copy.

. Forwarding of Hard copies of Application & ancillary documents to

Divisional Forest Offtce and as well as District Collector.

. Receipt of the proposal being forwarded to the concemed DFO and DC

for further processing.

. As on date status of the project in the portal is with User agency

. DGPS Suwey Completion Certificate by the Authorized Vendor.

d. As per the proposal status and in compliance to the EDS raised by DFO on

22.10.2021, further advancements are being done for the necessary forest

clearance as below:

After DCF Bellary processed application, ordered for Joint Survey by

department of Mines & Geology, Revenue and Forest for which the EDS

was raised. Thejoint DGP Survey has been completed and CA land has been

identified at Goveli Village, Khanapur Taluk, Belgaum district, which is a

"Patta" land within the Bhimgad Wildlife Sanctuary. Further, tree

enumeration for the pathway ofDHCP is under process at present and shall

be completed within a months' time frame. After completion of tree

enumeratior\ the frle will be complete in all requirements & shall be

processed and moved to the nodal oflicer and MoEF&CC for stage-l

approva[.

33.2.t7 Based on the ADS submission ofPP, the proposal was reconsidered during 20d meeting ofthe
EAC for Industry-l sector held on 296 December,2022 wherein the Committee recommended

that proposal to be retumed in its present form to address the shortcomings. The deliberations

and recommendations of EAC are as follows:

33.2. l8 The Committee noted the following:

In the application form on PARIVESH under section for Name of the Company/

Organization/User agency, the EAC observed that the name still appears as "Dr. Meda

Venkataiah" which is actually the name ofthe applicant whereas the name ofthe company

is lWs. MSPL Limited. The EAC also noted that the Ministry initially raised EDS in this

regard, thereafter the Committee raised ADS during its meeting held on 28-29th November,
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2022 and issue has not been sorted at the end ofproject proponent. PP has submined that

they are constantly following up with NIC and trying to resolve it. However, taking into

consideration that the whole process is online including generation of digitat EC wherein

data is fetched automatically from the application form on PARIVESH, the EAC reiterated

its earlier concem and advised PP/ Consultant to rectify the same and shall submit a fiesh

application since it is a technical issue and may not get resolved early.

Total project land is 124.73 ha which also includc 13.98 ha of Forest [and. As reported,

the proposed land for plant layout at Somlapura is owned by MSPL and the Tailing area

at Kalingeri is applied to Karnataka Udhyoga Mitra which are Non -agriculture [and. So

far 29.04 ha has been acquired whereas 95.69 ha is yet to be acquired. Further, PP has

reported that application for Forest Clearance has been submitted vide File. no.

FP/KA/M IN/ 144985/2021 dated l9lo7/2021. However, taking into consideration the

Ministry's O.M. issued vide No. l-ll013l4l/2O06JA.II(I) dated 09.09.201I as amended

on 18.05.2012 and 19.06.2014 pertaining to procedure for grant ofenvironment clearance

under EIA Notification, 2006 which involve Forest lan4 the EAC deliberated that even if
the proposal is recommended, the EC may not be issued by the Ministry and in that case

proponent will have to submit Stage-l FC order to the Ministry within I year of grant of
EC.

The EAC deliberated on the pointwise submission of PP to the points raised in the

representation dared 23.11.2022 lor rejection of the instant Environment Clearance

application pertaining to the said project and found it unsatisfactory. The EAC advised

PP/Consultant to review its submission and submit revised clarifications on the points

raised in the representation.

The EAC deliberated on the submitted action plan of Tailing Management and asked to

revisit the same with regard to its reuse, storage and different pollution control mitigation

me:rsures with supportive documents after a technical study.

The EAC after deliberation agreed for 'in Principle' recommendation of EC subject to

addressing above issues.

The PP/Consultant is agreed to the suggestion of EAC and requested to allow for

reapp€arance after revision ofthe application incorporating the desired information.

33.2.20 lr,Vs. MSPL has again applied for EC vide Proposal no. [A,/KA/IND I 141320412023 dated

12.01.2023 with reply to the points raised during the 20th EAC meeting as follows:

2

3

4

5

6
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No.

Issues raised Submission of PP

I In the application form on PARIVESH under

section for Name of the CompanY/

Organization/User agency, the EAC observed

that the name still appears as "Dr. Meda

Venkataiah" which is actually the name of the

applicant whereas the name ofthe company is

IWs. MSPL Limited. The EAC also noted that

the Ministry initially raised EDS in this regard,

thereafter the Committee raised ADS during its

meeting held on 28-296 November, 2O22 and

issue has not been sorted at the end ofproject
proponent. PP has submitted that they are

constantly following up with NIC and trying to

resolve it. However, taking into consideration

that the whole process is online including

generation of digital EC wherein data is

fetched automatically from the application

form on PARIVESH, the EAC reiterated its

earlier concem and advised PP/ Consultant to

rectify the same and shall submit a fresh

application since it is a technical issue and may

not get resolved early.

The registration for necessary correction for the

company name is been done by a fresh registration

of the company in the Parivesh Portal and the

company name is reflected as M/s MSPL. As for the

advice of the Committee, all the documents are

updated as on date with ADS replies duly

incorporated in EIA report in Chapter-13, which has

been uploaded with New User [D and PWD. This

new proposal number is I{KA/IND l/413204/2023,

which is to be considered for necessitating the

Environmental Clearance of the Proposed Project.

z Total project land is 124.73 ha which also

include 13.98 ha of Forest land. As reported,

the proposed land for plant layout at

Somlapura is owned by MSPL and the Tailing

area at Kalingeri is applied to Kamataka

Udhyoga Mitra which are Non -agriculture
land. So far 29.04 ha has been acquired

whereas 95.69 ha is yet to be acquired. Further,

PP has reported that application for Forest

Clearance has been submiued vide File. no.

FP/K{MIN/I 44985 12021 dated 19 /07 /202 l.
However, taking into consideration the

Ministry's O.M. issued vide No. J-

11013/4112006-IA.II(I) dated 09.09.2011 as

amended on 18.05.2012 and 19.06.2014

pertaining to procedure for grant of
environment clearance under EIA
NotificatiorL 2006 which involve Forest land,

the EAC deliberated that even if the proposal

is recommended, the EC may not be issued by

The details of land status are been presented before

the EAC with all evidences, whose summary is as

follows:
sl.
No.

Area
iu ha

Land Acquisition Status

I l1.98 13.98 Ha Applied for FC.

A joint survey ofthe forest and

revenuc department has b€en

complctcd, The file is at the

DCF Bellary for turther

proccssing

2 Katingcri
(Tailing

dump

Area)

8t.7t The Govt. of Kamataka in
principle considered the

proposal and formal details are

sought from Deputy

Commissioner Ballari district,

which is under the advatrced

stagc

Total 95.69
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No,

Issues raised

the Ministry and in that case proponent will
have to submit Stage-I FC order to the Ministry
within I year ofgrant ofEC.

With respect to the forest land in DHPC Area, the

status is been already illustrated in the MoM of
29/1212022 EAC Meeting. Therefore taking into
consideration ministry's O.M. vide F.No. 22-

7612014-lA-IIl dated 07.10.2014 which reads as

"While full acquisition of land may not be a

prerequisite for the consideration of the case for EC,

there should be some credible document to show the

status of land acquisition w.r.t project site when the

case is brought before the concerned EAC/SEAC for
appraisal.........,", the credible documental

evidences are provided to the honorable EAC as well
as incorporated in the ELA Report as Annexure for
your perusal. Further a undertaking is been submitted

for not to start the operation until the Stage I FC for
DHPC is been granted for MSPL. Therefore PP

requests to kindly issue them the EC in accordance

to the above mentioned notification for the interest

of the project and oblige.

3 The EAC deliberated on the pointwise

submission of PP to the points raised in the

representation dated 23. I 1.2022 for rejection
of the instant Environment Clearance

application pertaining to the said project and

found it unsatisfactory. The EAC advised

PP/Consultant to review its submission and

submit revised clarifications on the points

raised in the representation.

The Point wise Clarification to the points as raised in

the representation dated.23.l1.2O22 is been duly
incorporated in the EIA Report to their best ability
under Chapter 13 (To address the issues raised by
EAC at times) and is also submitted.

The EAC deliberated on the submitted action

plan of Tailing Management and asked to

revisit the same with regard to its reuse, storage

and different pollution control mitigation
measures with supportive documents after a

technical study.

The detailed action plan of Tailing Management

with its safety measures as well as pollution control
measures to be taken is mentioned under ADS Reply
submitted on 09.12.2022 along with an utilization
plan to sale the tailings to Brick Manufacturing &
Cement Plant, whose agreements are submifted as an

evidence to their commitment. PP will dispose thcse

tailing rather than storing as much as possible. The

residual tailings will be stored for future usage. Duc

to the fact that the tailing generation, storage and

usage are planned as submitted with undertakings

from the buyers, it is a sustainable plan to go ahead

with the project. The tailing pollution control
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33.2.2r The said proposal was considered dut'ng 22"d meeting of the EAC for Industry-l sector held on

30-3 I "t January, 2023 and aifter detailed deliberations, the committee recommended the proposal

for grant of Environment Clearance under the provisions of EIA Notification, 2006 subject to

stipulation ofspecific conditions, inter-alia, also including that the Environmental Clearance is

subject to grant of Forest Clearancs of 13.98 ha under the provisions of the FC Act, 1980 for

Downhill pipe conveyor from mine to the Unit.

33.2.22 Subsequently, the Ministry received a representation vide MSPL leuer dated 20.02.2023

requesting for considering the following amendment in the specific conditions:

Specific conditions as mentioned in
the MoM of 22'd EAC meeting

Request for revised/ amended specilic

condition

(i) The environmental clearance is

subject to grant of Forest clearance of
13.98 ha under provisions of the FC

Act 1980 for Downhill pipe conveyor

from mine to the unit.

The proponent will undertake the

activity of DHPC in 13.98 Ha of forest

land only after obtaining the FC for the

same. Rest of non-forest area they can

undertake the construction activity

(ii) The total project tand is 124.73 ha

which also include 13.98 ha of forest

land. PP shall commence project

activity only after acquisition of
complete land and other necessary

permission from the competent

authority

The proponent can undertake the project

activity only on tbe land which is in its
possession and proponent will not

undertake any activity on the land which

is not under its possession.

st.
No.

Issues raised Submission of PP

mitigation measures are addressed in EIA,iEMP

report chapter-4; page no 132-133.

5 The EAC after deliberation agreed for 'in
Principle' recommendation of EC subject to

addressing above issues.

The PP/Consultant is agreed to the suggestion

of EAC and requested to allow for

reappearance after revision of the application

incorporating the desired information.

Acknowledged with thanks

The EAC after deliberation agreed for 'in
Principle' recommendation of EC subject to

addressing above issues.

The PP/Consultant is agreed to the suggestion

of EAC and requested to allow for

reappeafttnce after revision of the application

incorporating the desired information.

As per the meeting discussion, on submission of the

compliances as pointed out by the EAC, it would be

considered for approval of Environment Clearance

for the mentioned project.
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33.2.23

33.2.24

Accordingly, the Ministry vide letter dated 09.03.2023 advised M/s. MSPL Limited that since,
MSPL has submitted EIA/EMP report for whole land area and now wish to execute construction
work by excluding the Forest land and procurement of iron ore by road only, PP is required to
submit a revised application with revised EI{EMP report, accordingly. Further, a complaint
was received in the Ministry by lvl/s RPCL, Bellari, Karnataka vide lefter dated 01.03.2023
against MSPL'sclaimon the Land Survey No. 136, l37,ll8 & 188, 194, 198, 199,200. which
have already been granted to M/s RPCL for setting up a project (EC identification No.
EC23A008KA 163015) over the aforesaid Survey nos. and requested to submit the requisite
clarification for the same. In view of the same, the Ministry directed MSPL to submit a reviscd
application with revised E[A,/EMP report along with clarification on above said complaint to the
Ministry at earliest for consideration of proposal before EAC.

Accordingly, the project proponent vide letter dated 17.03.2023 revised application with revised
EIA,/EMP Report excluding the Forest land along with the clarification against the complaint for
reconsideration ofthe proposal before the EAC.

sl.
No

ADS point Reply

Pointj Since, PP

have submitted

EIA/EMP report for
whole land area and

now you wish to

execute your
construction work by
excluding the Forest

land and

procurement of iron
ore by road only, you

are required to
submit a revised

application with
revised EIA/EMP
report,

accordingly.

Thc land required for the project & supportive functions consists of
the following.

(i) 26.44 Ha of land required for the main project where the iron
ore beneficiation & palletisation plant will be installed and

operated. This total land is in PP's complete possession and

compounded & ready for taking up project execution work.
(ii) 81.71 ha land is approved for filter press to treat the tailings

and further ancillaries which is under process for grant with
Govemment of Karnataka.

sr.

No

Description Area in
Ha

I Iron Ore Processing and Pellet Plant 26.44

2 Tailing treatment and further expansion 81.71

3 108. l5

Revised application & EIA./EMP report is submitted in
MoEF&CC portal.

z Point-4 Further, a

complaint has been

received in the

Ministry by lWs.

RPCL Ballari,

Karnataka vide letter
dated 01.03.2023

against your claim on

the Land Survey No.

136,t37,l18& 188,

The SHLCC Government of Kamataka generally indicate the
private lands proposed by the proponent while approving the

project leaving the land acquisition to the proponent either to
follow the process of acquisition directly from the land owners
and through KIADB. Once the proponent opted to acquire the

land through KIADB, based on the details given by thc project
proponent the KIADB will publish preliminary notification with
survey numbers announcing the intent to acquire thc lands. Just
mere announcing the intent by way of preliminary notification as

per KIADB a.ct 1966 under section 28(l) by KIADB doesn't
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sl.
No

ADS point Reply

194, 198, 199, 200,

which have already

been granted to lvlls

RPCL for setting up a

project (EC

identification No.

EC23AOO8KA

163015) over the

aforesaid Survey nos.

Please submit the

requisite clarification
for the same and

revise your

application

accordingly.

confer any ownership rights to any one including the project

proponent. (copy of 28(1) is submitted

As per the right to Fair compensation and transparency in land
acquisition, Rehabilitation and Reseftlement act 2013 ,GOK

,7070 consent from framers is a must for land acquisition by

KIADB and in RCPL case they have only 467o consent which is

evident as per the SLAO, Davangere lefter Number: KIADB/bhu

swa(dvg)/m/s resource co pYt ltd-212021-22(pan2)1624 dated

29 .10 .2021 .(copy of the is KIADB letter and the relevant abstract

from Resettlement act 2013 GOK is submitted.

After 28(l) the SLAO, KIADB will publish under section 28(2)

as per KIADB act 1966 catling for any objections from the actual

land owners giving sufficient time to submit the objections and

appearing before SLAO to explain the reasons why they are not

witling to sell the lands to KIADB. (copy of 28(2) is submitted

Based on the objections and personal hearings by the land owners

The SLAO, KIADB with the quasi judiciary powers vested with

him, will decide to proceed with the acquisition or to drop some

of the lands from acquisition based on the bono-fineness of the

objections.

In MSPL case the survey numbers 136,137,118 private lands

owned by us and survey numbers 89,9E,122,116 which are public

natural flowing Nalas and roads facilitating the control otflooded

water during monsoon and the commutation of farmers to their

fields were dropped for acquisition by the SLAO, KIADB,

Govemment of Kamataka for RCPL and issued order with his

quxi judiciary powers by publishing) notification under section

28(3) of KIADB act 1966. (copy of the same is submitted).

The same (about dropping ow project survey numbers from

acquisition by KIADB) was intimated to MOEF, Jor Bagh, New

Dethi vide our letter number: MSPI/MOEF/PH-RCPU202I'22

dated 12.07.2022 which was received at MOEF, New Delhi on

18.07.2022. (copy of the same is submitted).

Further The SLAO ordered for Joint measurement committee

vide letter Number: KlADB/bhuswa/da./lv{/s Resource Kum pvt

Itd-U2O2l-22D87 dated l3th June 2022 to undertake JMC report

leaving the survey numbers : 89,98,122,1 17,l I 8, I 36, 137,1 I 6

from the JMC and acquisition. (copy of the same is submitted).

The reasons for dropping the above survey numbers are as

follows.
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ADS point Reply

The survey number 118 was in the name ofmspl ltd, and the same

was industrially na converted during 1994 and the rtc, and the

purchase deeds in the name of mspl limited is enclosed.

Survey number 136&137 are purchased by mspl limited for their
upcoming similar iron ore beneficiation and palletization and the

same was industrially converted. The relevant purchase deeds

along with RTC for the survey number 136,137 enclosed (copy

of the same is submitted)

The suwey numbers 89,9E,122,,116 which are natural flowing
nalas and roads which will protect the lands from flowing during
monsoon, and the roads to facilitate the commutation of farmers.

The survey numbers 118,136,137 are industrially converted lands

for our project and the same are owned and in our physical

possession duly compounded by mspl limited and 89,98,122,117

,l l6 which are natural flowing nalas and roads which will protect

the lands from flowing during monsoon, and the roads to
facilitate the commutation of farmers. Therefore, we have all
legitimate rights on survey numbers indicated by us in our project

area. Hope we have clarified the complaint of RCPL which is

misJeading and which of malice.

33.2.25

33.2.26

The proposal was re-considered during the 26th meeting of the EAC for Industry-I sector held

on l2th, 136 and lTth April,2023 wherein the PP/Consultant were unable to present the full
proposal due to unpreparedness of the PP/Consultant. PP further vide letter dated 18.04.2023

accepted the mistake and requested for one more opportunity for presenting the proposal before

the EAC meeting. In view of the same, the committee recommended to defer the proposal and

advised to consider the said proposal once the PP/Consultant are fu y prepared and only after

receiving the formal request of the project proponent.

In view of the above, PP vide letter dated 17.05.2023 uploaded on Parivesh on 18.05.2023 has

sent a formal request to EAC members requesting to consider the project for EAC Meeting. The
dteails provided by the project proponent in the letter are as follows:

The DHPC proposed was for transporting of the Iron Ore Fines from captive mine with a
length of 4.3 kms. It may be noted that PP is facing several consfiaints with respect to
permissions, ROW and technical as below:

l. Survey and demarcation on slope grounds

2. Designing and finalising the technical details of DHPC due to more infrastructure involved.

3. Tender, float enquiry, ordering and equipment supply having more lead time.

4. Difliculties expected in Civil works, Erection, Mechanical and Electrical works

Minutes of33'd mccting of the EAC for lndustry-I sector held on 30'h May, 2023
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as it is sloppy area.

5. Delay in processing of Forest Clearance.

In this regard, a detailed proposal of delinking of DHPC is submitted:

A, The transportation of lron Ore fines by Road instead of DHPC for 3 years from

the date of Environmental Clearance for which the traffic study data is furnished

below:

Table 1: Comparison of Raw Material transportation Details

Table 2: Brief Comparison of Traffic density are given in below table

As per the above statement, there is marginally increase in traffic, for which PP will

undertake additiooal Environmental safe guards as per the below

l. Selection ofvehicles to avoid any leakage or spillage.

2. All the vehicles carrying materials will be covered with tarpaulin.

Raw Material Proposal without DHPC

Quantity
itr

MTPA

Mode of
Transport

Quantity
in

MTPA

Mode of
Transport

Iron Ore Fines 5.00 DHPC& road s.00 by Road

Pellet Movement 2.85 by Road by Road

Other raw material 0.122 by Road 0.t22 by Road

LOSExisting
YIC
Ratio

C

(Cepacity
in

PCU/day.)

v
(Volume

in
PCU/day.)

Existing PCU and PCU toad after Proposed Project

Road

0.38

7

B
(very

cod)

150005808Existing
carriage

way width is
7mt

EIA/EMP
Report
including
the DHPC
line

C
(good)

0.48r s0007229*Existing
carriage

way width is
7mt

Revised

EIA/EMP
report
excluding
the
DHPC tine
*Transportation of Iron ore {ines by road' other raw mate

roducts will be done 100 % by road. The total increase in traffic is24 Y''
rials, fuel & finished

p
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3. Only vehicles with valid PUC certificate will be allowed.

4. Frequent mobile water sprinkler is being used to control fugitive emission
generated on road.

5. Posting of traffic guard at crossing area for control of traflic.

6. [nstallation ofsignal at road crossings.

7. Installation ofspeed breaker at vulnerable points for speed control.

8. Providing good illumination facility on either side ofthe road.

9. PP will have avenue plantation on both sides of the road for the shetch of 1.2 km
from SH40 to until the plant boundary area.

B. Revised Air Modelling: PP has also conducted Air Modelling study for the revised
application, as per the data there is marginal increase ln GLC values. PP has submitted
the comparison of Air modelling Study submitted to MOEF&CC as per the final
EWEMP report and revised EIA./EMP report excluding the DHPC. The data is also

updated in para 33.1.10 above.

33.2.27 Based on the above submission ofPP, the proposal was reconsidered during 33d meeting ofthe
EAC for Industry-I sector held on 30'h May, 2023. The deliberations and recommendations of
EAC are as follows:

33.2.28 The Commiftce noted the following:

l. The instant proposal is for setting up ofa new Beneficiation Plant & Pellet Plant for
production of 5.0 million Tons Per Annum (MTPA) of lron Ore Processing Plant & 3.0
MTPA of Pellet Plant.

2. The EAC, constituted under the provision ofthe EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the Project
Proponent in desired format along with EIA,/EMP reports prepared and submitted by the

Consultant accredited by the QCV NABET on behalfofthe Project Proponent.
3. The EAC noted that the Project Proponent has given an undertaking that the data and

information given in the application and enclosures are true to the best ofhis knowledge
and beliefand no information has been suppressed in the EIA/EMP reports. If any part of
data,/information submitted is found to be false/ misleading at any stage, the project will
be rejected and Environmental Clearance given, ifany, will be revoked at the risk and cost
of the project proponent.

4. The Committee noted that the ELA reports are in compliance of the ToR issued for the

project, reflecting the present environmental status and the projected scenario for all the

environmental components. Thc Committee deliberated on the proposed mitigation
measure towards Air, Water, Noise and Soil pollutions. The Committee suggested that the
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storage of toxic/explosive raw materials/products shall be undertaken with utmost

precautions and following the safety norms and best practices.

The EAC noted that the following chronology w.r.t. the instant proposal:

. lWs. MSPL has again applied for EC vide Proposal no. LA/KA,/INDI1413204/2023

dated 12.01.2023 for setting up of a new Beneficiation Plant & Pellet Plant integrated

with Downhilt Pipe Conveyor for production of 5.0 Million Tons Per Amum (MTPA)

of Iron Ore Processing Plant & 3.0 MTPA of Pellet Plant. The DHPC proposed was for

transporting of the Iron Ore Fines from captive mine with a length of 4.3 kms which

also involved Forest Land of 13.98 ha in the proposed project area.

. The said proposal was considered during 22'd meeting of the EAC for lndustry-I sector

held on 30-3 t"' January, 2023 and after detailed deliberations, the committee

recommended the proposal for grant ofEnvironment Clearance under the provisions of
ELA Notihcation, 2006 subject to stipulation of specific conditions, inter-alia, also

including that the Environmental Clearance is subject to grant of Forest Clearance of
13.98 ha under the provisions ofthe FC Act, 1980 for Downhill pipe conveyor fiom

mine to the Unit.
. Subsequently, the Ministry received a representation vide MSPL letter dated

20.02.2023 requesting for considering the following amendment in the specific

conditions.

S. No. of
Specific

Condition

Specific conditions as

mentioned in the MoM of 22'd

EAC meeting

Request for revised/ amended

specific condition

(i) The environmental clearance is

subject to grant of Forest

clearance of 13.98 ha under

provlsions ofthe FC act 1980 for

Downhilt pipe conveyor from

mine to the unit.

The proponent will unde(ake the

activity of DIIPC in 13.98 Ha of
forest land only after obtaining the

FC for the same. Rest of non-forest

area they can undertake the

construction activity

(ii) The total project Land is 124.73

ha which also include 13.98 ha of
forest land. PP shall commence

project activity only after

acquisition of complete land and

other necessary permission from

the competent authority

The proponent can undertake the

project activity only on the land

which is in its possession and

proponent will not undertake any

activity on the land which is not

under its possession.

Lr this context, M/s. MSPL Limited has submitted EIA./EMP report for whole land area

and now wish to execute construction work by excluding the Forest land and

procurement of iron ore by road only, PP is required to submit a revised application

with revised ELA,/EMP report, accordingly. Further, a complaint was received in ttre

Ministry by lvl/s RPCL, Betlari, Kamataka vide letter dated 01.03.2023 against MSPL's

claim on the t and Survey No. 116, l37,l18 & 188, 194, 198, 199,200. which have

already been granted to lws RPCL for setting up a project (EC identification No.

EC23A008KA 163015) over the aforesaid Survey nos. and requested to submit the
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requisite clarification for the same. In view of the same, the Ministry directed MSPL to

submit a revised application with revised EIA,/EMP report along with clarification on

above said complaint to the Ministry at earliest for consideration of proposal before

EAC.

. Accordingly, the project proponent vide letter dated 17.03.2023 revised application
with revised EIA,/EMP Report excluding the Forest land along with the clarification
against the complaint for reconsideration of the proposal before the EAC.

. The proposal was re-considered during the 26e meeting ofthe EAC for Industry-l sector

beld on l2th, l3d and 176 April,2023 wherein the PP/Consultant were unable to present

the full proposal due to unpreparedness of the PP/Consultant. PP further vide letter

dAted 18.M.2023 accepted the mistake and requested for one more opportunity for
presenting the proposal before the EAC meeting. [n view of the same, the committee

recommended to defer the proposal and advised to consider the said proposal once the

PP/Consultant are fully prepared and only after receiving the forma[ request of the

project proponent.

o In view of the above, PP vide letter dated, 17.05.2023 uploaded on Parivesh on

18.05.2023 sent a formal request to EAC members requesting to consider the project

for EAC Meeting.

o PP stated that due to several constraints with respect to permissions, ROW and technical

reasons, pertaining to installation ofDHPC and Delay in processing ofForest Clearance

and further requested for procurement of iron ore by road only.
. In this regard, PP has submitted a detailed proposal of delinking of DHPC including

traffic study data in view of transportation of lron Ore fines by Road instead ofDHPC
for 3 years from the date of Environmental Clearance along with the revised air
modelling showing the comparison of Air modelling Study submitted earlier as per the

EIA/EMP report and revised EIA./EMP report excluding the DHPC.
6. The Commiued deliberated in detail on the revised application of PP in the light of

submission of study undertaken and the information fumished by the project proponent.

7. Total revised project land is 108.15 ha [Private: 26.M ha and Govt: 81.71 ha]. As
reported, the proposed land for plant layout at Somlapura (26.44 ha) is owned by MSPL
and the Tailing area at Kalingeri (81.71 ha) is applied to Kamataka Udhyoga Mitra which
are Non -agriculture land. So far 26.44 ha has been acquired whereas 8 [.7 ] ha is yet to

be acquired. The Govt. of Karnataka in principle considered the proposal and formal
details are sought from Deputy Commissioner Ballari district, which is under the
advanced stage.

8. The nearest human settlement from the site is Yashwantnagar Village located at a distance

of 1.5 Kms from the project site.

9. Narihatla Stream (0.32 km,W), Ankamanuhallu Kere (3.7 km, SE) and Bandri Kere (6.4

km, SW) exists within the study area of l0 km from the project site. The EAC is of the
opinion that water bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding
the water bodies shall be implemented.

10. The water requirement for the project is estimated as 2491 KLD, which will be obtained
from the Tungabhadra dam reservoir and the requirement of 336 m3/day during
construction for three years will be met from the Borc wel[.
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ll. The PP submitted that revised greenbelt will be developed in 39.31 ha which is about

36.35% of the total project area. Local and native species will be planted with a density of
2500 trees per hectare. Total no. of98275 saplings will be planted and nurtured in 39.31

Hectares in 3 years. The EAC deliberated on the greenbelt action plan and the plant to

address the emissions due to road transportation and is ofthe opinion that greenbelt shall

be developed all around the plant periphery and also keeping in view to curb the emissions

that may generate due to road transportation.

12. The Committee has found that the baseline data and revised incremental GLC due to the

proposed project within NAAQ standards.

13. The committee deliberated details of carbon foot prints and carbon sequestration study

w.r.t. proposed project and found them to be satisfactory'

14. The Committee also deliberated on the public hearing issues along with action Plan

submitted by the proponent to address the issues raised during the public hearing and found

it satisfactory.

15. During deliberation on tailing management, PP assured that they will be using ftlter press

for the tailing and the sotid tailing will be stored at specified area. PP/Consultant also

assured to reuse the solid tailing (obtained from Filter press) in various activities to the

best possible extent.

16. The PP assured for storage/dumping of tailing in a safe, systematic and scientific manner

over cement concrete matting and proPer vegetation/grass will be developed to stop

leaching, soil erosion and to mitigate other environmental pollution.

17. Schedute-l species namely common kopard" Sloth Bear, and Indian Rock Python have

been observed in the study area. Wild life conservation plan is prepared and submitted to

PCCF (Wildlife) and Chief Wildlife Warden, Kamataka vide letter dated 20.08.2022 and.

the same is forwarded to DCF (Ballari) vide letter No. PCCF(WL/D ICR-6012021-22
' dated 20.09.2022 for review.

18. The Committee deliberated upon taking into consideration the previous applications and

the reply submifted to the points raised in the previous application and found it satisfactory.

19. The EAC deliberated on the proposal with due diligence in the process as notified under

the provisions of the EIA Notification, 2006, as amended from time to time and

accordingly made the recommendations to the proposal. The Experts Members of the EAC

found the proposal in order aod recommended for grant of environmental clearance-

20. The environmental clearance recommended to the project/activity is strictly under the

provisions of the EIA Notification 2006 and its subsequent amendments. It does not

tantamount/construe to approvals/consent/permissions etc. required to be obtained or

standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,

etc., as may be applicable to the project. The project proponent shall obtain necessary

permission as mandated under the water (Prevention and control ofPollution) Act, 1974

and the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time 0o

time, from the State Pollution Control Board, prior to construction & operation of the

project.

Recommendations of the Committee
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33.2.29 In view of the foregoing and after detailed deliberations, the committee recommended the

instant proposal for grant of Environment Clearance under the provisions of EIA Notification,
2006 subject to stipulation of following specific conditions and general conditions as per the

Ministry's Office Memorandum No. 22-3412018-III dated 9/8/2018 based on project specific

requirements:

A. Specific conditions:
(0

(i0

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

The EC is granted for setting up ofa new Beneficiation Plant & Pellet Plant for production

of 5.0 million Tons Per Annum (MTPA) of lron Ore Processing Plant and 3.0 MTPA of
Pellet Plant with road transportation permitted only for a period of two years from grant of
EC. The PP shall further work out the action plan to implement DHCP with all necessary

requisite clearance and approval under the various Acts/Rules and apply to the Ministry for
obtaining requisite permission under the provisions of ELA Notification, 2006 and

amendments thereof.

The PP shall commence the project activity only after total acquisition ofproposed project

area and other necessary permission from the Competent Authority.
Ivf/s. MSPL shall strictly implement the additiona[ Environmental safe guards as proposed

to address the emissions due to road transportation with proper mitigation measures.

The PP shall comply with all the environmental protection measures and safeguards

proposed in the documents submitted to the Ministry. All the recommendations made in
the EIA/EMP in respect of environmental management, and risk mitigation me:tsures

relating to the project shall be implemented.

The project proponent shall comply with all the environmental protection measures and

safeguards proposed in the documents submitted to the Ministry. All the recommendations

made in the ELA,/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

The project proponent shall utilize modem technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing
more than emifted. The implementation report shall be submitted to the IRO, MoEF&CC
in this regard.

The nearest human s€ftlement from the site is Yashwantnagar Village located at a distance

of 1.5 Kms from the project site. Project Proponent shall prepare and implement an action

plan for environmental safeguard measures to minimise the impact on the habitation of the

locals. The company shall also include some of these locations in its environmental

monitoring programme.

Narihalla Stream (0.32 km,W), Ankamanuhallu Kere (3.7 km, SE) and Bandri Kere (6.4

km, SW) exists within the study area of [ 0 km fiom the project site. A robust and full proof
Drainage Conservation scheme to protect the natural drainage and its flow parameters;

along with Soil conservation scheme and multiple Erosion control measures shall be

implemented.

The water requirement of249l KLD, shall be met from the Tungabhadra dam reservoir

and the requirement of336 ml/day during construction for three years shall be met from

the Bore well. Project proponent shall strictly implement an action plan for gradually
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(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)
(xix)

(xx)

(xxi)

phasing out of249l KID ground water usage in a time frame of three years from the date

of issue of EC for the proposed project.

The PP shall undertake village adoption and formulate Village Adoption program

consisting of need-based community development activities, to develop them into model

villages.

Tailings from Iron Ore beneficiation plant shall be dewatered in filter press and no slime

/tailing pond shall be permitted.

Tailing obtained from filter press are to be reused in different activities like manufacturing

bricks, road filling, cement plants etc to the best possible extent. The solid tailing to be kept

in safe, systematic scientific manner in the specified area over cement concrete matting and

proper vegetation to be developed to avoid ground leaching, soil erosion and to mitiSate

other environmental hazards. The tailings shall not be accumulated at the Plant site for

more than two years at any instance and be disposed ofregularly.

Only 20.33 ha land in the Kalingeri Village located at 6 km distance from site shall be used

for tailing disposal.

Performance test shall be conducted on all pollution control systems every year and report

shall be submitted to Integrated Regional Office of the MoEF&CC-

Three tier Green Belt shall be developed in atleast 33% of project area in a time frame of
one year with native species all along the periphery of the project site of adequate width

and tree density shall not be less than 2500 per ha Survival rate of green belt developed

shall be monitored on periodic basis to ensure that damaged plants are replaced with new

plants in the subsequent years. PP shall develop geenbelt in the form of shelter belt

comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick

canopy alongwith windshietd inside the plant premises to act as green barrier for air

pollution & noise levels towards the Yashwatrtnagar village. Compliance status in this

regard, shalt be submitted to concemed Regional Office of the MoEF&CC-

Greening and Paving shalt be implemented in the plant area to arrest soil erosion and dust

pollution from exposed soil surface.

Following additional arrangements to conkol fugitive dust shall be provided:

a. Fog / Mist Sprinklers at all on bulk raw material storage area (at the transfer points)

like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.

b. Proper covered vehicte shall be used while transport of materials-

c. Wheel washing mechanism shall be provided in entry and exit gates with complete

recircu lation system.

Dust emission from all the stacks shall be less than 30 mgNm3.

Sensors for carbon monoxide levels with alarm must be installed at strategic locations

inside the Plant.

Rain water harvesting shall be implemented to recharge/harvest water as per the action plan

submitted in the EIA,/EMP report.

Action Plan for fire fighting system including provision for flame detectors, temperature

actuated heat detectors with alarms, automatic sprinkler system, fxing the location of fire

water tanks, separate power system for fire fighting, involvement of qualified and trained

fire personnel, nearest fire station & time required to reach the proposed site shall be

prepared and implemented.
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(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

(xxvii)

(xxviii)

(xxix)

(xxx)

(xxxi)

The proposed project shall be designed as "Zero Liquid Discharge" Plant. No waste water

will be discharged outside the plant boundary.

A proper action plan must be implemented to dispose ofthe electronic waste generated in

the industry.

The Leaching study of the tailings shall be conducted from the tailings stacks/ storage

dumps every six-monthly to assess contamination of ground water and surface water

sources. The PP shall take all adequate mitigation measures. The leaching study reports

sha[[ be submitted to MoEFCC.

The Acid mine/ Metalliferous drainage assessment shall be done periodically and the

results shall be submitted to MoEFCC. The PP shall take all adequate mitigation measures.

The Piezometric wells shall be established in all directions surrounding the project area to

monitor groundwater levels and determine aquifer parameters such as transmissibility,

hydraulic conductivity, storage, to sample groundwater for chemicaU heavy metals/ toxic

leachates and microbiological analysis.

The PP shall adopt the best practices of House-keeping in the whole project area and

specially where the tailings are proposed to be stacked.

Al[ the commitments made to the public during the Public Hearing/Public Consultation

shall be satisfactorily implemented. The action plan based on the social impact assessment

shrdy of the project as per the EMP in accordance to the Ministry's OM dated 30.09.2020

shall be strictly implemented and progress shall be submitted to the Regional Offrce of
MoEF&CC.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified

Single Use Plastic (SLJP) items with effect fiom 0110712022. In this regard, CPCB has

issued a direction to all the State Pollution Control Boards (SPCBs/Pollution Control

Committees (PCCs) on 3010612022 to ensure the compliance of Notification published by

Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is

availabte at https://cpcb.nic.inltechnical-guidelines-3/. All the project proponents are

hereby requested to sensitize and create awareness among people working within the

Project area as well as its surrounding area on the ban of SUP in order to ensure the

compliance of Notification published by this Ministry on 1210812021. A report, along with

photographs, on the measures taken shall also be included in the six monthly compliance

report being submitted by the project proponents.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet

scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems

(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.

Confrolling emissions related to transportation shall include emission controls on vehicles

as well as use of cleaner fuels. Sufficient numbers of additional truck mounted FogMist
water cannons shall be procured and operated regularly inside the project premises and also

in the surrounding villages to arrest suspended dust in the atmosphere.

The recommendations of the approved Site-Specific Wildlife Management Plan shall be

implemented in consultation with the State Forest Department. The implementation report

shall be fumished atong with the six-monthly compliance report to the concemed Regional

Offrce of the MoEF&CC.
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B. General conditions

I. Statutorycompliance:
i. The Environment Clearance (EC) granted to the projecV activity is strictly under the

provisions of the EIA Notification, 2006 and its amendments issued from time to time.

It does not tantamount/ construe to approvals/ consent/ permissions etc., required to be

obtained or standardVconditions to be followed under nny other

Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

II. Air
i.

ii.

iii.

iv.

vi.

vii.

viii.

ix.

x.

xi.

xii.

xiii.

quality monitoring and preservation
The project proponent shall install 24x7 continuous emission monitoring system at

process stacks to monitor stack emission as well as 04 Nos. Continuous Ambient Air
Quatity Station (CAAQS) for monitoring AAQ parameters with respect to standards

prescribed in Environment (Protection) Rules 1986 as amended from time to time. The

CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and

calibrate these systems from time to time according to equipment supplier specification

through labs recognized under Environment (Protection) Act, 1986 or NABL
accredited [aboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least

once in every quarter through laboratories recognized under Environment (Protection)

Act, 1986 or NABL accredited laboratories.

Sampling facility at process stacks and at quenching towers shall be provided as per

CPCB guidelines for manuaI monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust

generating points including fugitive dust from all vulnerable sources, so zrs to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning

facilities for better maintenance ofbags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean

plant roads, shop floors, roofs, regularly.

Recycle and reuse iron ore fines, coal and coke Frnes, lime fines and such other fines

collected in the pollution control devices and vacuum cleaning devices in the process

after briquetting/ agglomeration.

The project proponent use leak proof trucks/dumpers carryhg coal and other raw

materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal and coke on wharfofcoke
oven batteries (Chain conveyors, land based industrial vacuum cleaning facility).
Land-based APC system shall be installed to control coke pushing emissions.

Monitor CO, HC and 02 in flue gases of the coke oven battery to detect combustion

efficiency and cross leakages in the combustion chamber.

Vapor absorption system shall be provided in place ofvapour compression system for
cooling ofcoke oven gas in case ofrecovery type coke ovens.

Wind shelter fence and chemical spraying shal[ be provided on the raw material stock

piles.
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III. Water quality monitoring and preservation
i. The project proponent shall install 24x7 continuous effluent monitoring system with

respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R

277 (E) dated 3l't March 2012 (lntegrated iron & Stcel); G.S.R 414 (E) dated 306 May
2008 (Sponge [ron) as amended from time to time; S.O. 3305 (E) dated 76 December

2015 (Thermal Power Plants) as amended from time to time and connected to SPCB

and CPCB online servers and calibrate these system from time to time according to

equipment supplier specification through labs recognized under Environment
(Protection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent shall monitor regularly ground water quality at least twice a
year (pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in

the plant and adjacent areas tkough [abs recognized under Environment (Protection)

Act, 1986 and NABL accredited laboratories.

iii. Sewage Treatment Plant shall be provided for treatment of domestic wastewater to

meet the prescribed standards.

iv. Garland drains and collection pits shall be provided for each stock pile to arrest the

run-off in the event of heavy rains and to check the water pollution due to surface run

off.

v. Tyre washing facilities shall be provided at the entrance ofthe plant gates.

vi. Water meters shall be provided at th€ inlet to all unit processes in the stecl plants.

IV. Noise monitoring and prevention
i. Noise pollution shall be monitored as pcr the prescribed Noise Pollution (Regulation

and Control) Rules,2000 and report in this regard shall be submitted to Regional

Officer of the Ministry as a part of six-monthly compliance report.

V. Energ5r Conservation measures

i. Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide

covers for open top ladles.

ii. Restrict Gas flaring to < l%.
iii. Provide solar power generation on roof tops ofbuildings, for solar light system for all

common areas, street lights, parking around project area and maintain the same

regularly;

iv. Provide LED lights in their ollices and residential areas.

v. Ensure installation of regenerative/recuperative type burners on all reheating furnaces.

V[. Waste management
i. Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled

oil. Oil collection trays shall be provided under coils on saddles in cold rolled coil

storage area.

ii. Kitchen waste shall be composted or converted to biogas for further use.
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VII. Green Belt
i. Green belt shall be developed in an area equal to 33% of the plant area with native

tree species in accordance with CPCB guidelines. The greenbelt shall inter alia cover

the entire periphery ofthe plant

ii. The project proponent shall prepare GHG emissions inventory for the plant and shall

submit the program for reduction ofthe same including carbon sequestration by trees

in the plant premises.

iii. Project proponent shall submit a study report on Decarbonisation progranq which

would essentially consist of company's carbon emissions, carbon budgeting/

balancing, carbon sequestration activities and carbon offsetting strategies. Further, the

report shal[ also contain time bound action plan to reduce its carbon intensity of its
operations and supply chains, energy transition pathway from fossil fuels to

Renewable energy etc. All these activities/ assessments should be measurable and

monitorable with defined time frames.

VIII. Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk Assessment

(HIRA) and Disaster Management Plan shall be implemented.

ii. The project proponent shall carry out heat stress analysis for the workmen who work

in high temperature work zone and provide Personal Protection Equipment (PPE) as

per the norms.

iii. Occupational health surveillance of the workers shall be done on a regular basis and

records maintained.

lX. Environmetrt Menrgement
i. The project proponeot shall comply with the provisions contained in this Ministry's

OM vide F.N o - 22-65 l2O I 7-LA. III dated 30/09/2020.

ii. The company shall have a well laid down environmental policy duly approve by the

Board of Directors. The environmental policy should prescribe for standard operating

procedures to have proper checks and balances and to bring into focus any

infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements /
deviation / violation ofthe environmental / forest / wildlife norms / conditions and / or

shareholders / stake holders. The copy of the board resolution in this regard shall be

submitted to the MoEF&CC as a part of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level,

with qualified personnel shall be set up under the control ofsenior Executive, who will
directly to the head ofthe organization.

X. Miscellaneous
i. The project proponent shall make public the environmental clearance granted for their

project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
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which one shall be in the vemacular language within seven days and in addition this

shall also be displayed in the project proponent's website permanently.

The copies ofthe environmental clearance shall be submitted by the project proponents

to the Heads of local bodies, Panchayats and Municipal Bodies in addition to the

relevant offices of the Govemment who in turn has to display the same for 30 days

from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated

environment clearance conditions, including results of monitored data on their website

and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PMl0, SO2,

NOx (ambient levels as well as stack emissions) or critical sectoral parameters,

indicated for the projects and display the same at a convenient location for disclosure

to the public and put on the website ofthe company.

The project proponent shall submit six-monthly reports on the status ofthe compliance

of the stipulated environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year

in Form-V to the concemed State Pollution Control Board as prescribed under the

Environment (Protection) Rules, 1986, as amended subsequently and put on the

website of the company.

The project proponent shall inform the Regional Oftice as well as the Ministry, the

date of financial closure and fina[ approval of the project by the concemed authorities,
commencing the land development work and start of production operation by the

project.

The project proponent shall abide by all the commitments and recommendations made

in the E[A,/EMP report, commitment made during Public Hearing and also that during
their presentation to the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the ELA/EMP Report etc. in
the company web site for the information to public/public domain. The PP shall also

put the information on the left over funds allocated to EMP and PH as committed in
the earlier ECs and shall be carried out and spent in next three years, in the company
web site for the information to public/public domain.

Concealing factual data or submission of false/fabricated data may result in revocation
of this environmental clearance and attract action under the provisions ofEnvironment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the

above conditions is not satisfactory.

Thc Ministry reserves the right to stipulate additional conditions if found necessary.

The Company in a time bound manner shall implement these conditions.
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Asenda No. 33.3

33.3

33.3.1

33.3.2

33.3.3

33.3.4

Proposed Integrated Steel Plant of 1.0 Million Ton Per Annum along with 190.0 MW
Captive Power Plant by M/s Rungta Metals Private Limited, located at Village Anandapur,

Tehsil Rairangpur, Dist. Mayurbhanj, Odisha - Consideration of Terms of Reference.

IProposal No. IA/OR/IIIDll4l703812023' File No. tAJ-ll0lll6E/2023-[A-II(IND-Dl
[Consultant: Centre for Envotech and Management Consultancy Pvt. Ltd.; Valid upto

1E.03.20241

M/s. Rungta Metals Pvt. Ltd. has made an application online vide proposal no.

WOR/IND I /417038/2023 dated 16.05.2023 along with the application in prescribed format

(CAF, Form - I Part A & B), copy of pre-feasibility report and proposed ToRs for undertaking

detailed ELA study as per the EIA Notification, 2006 for the project mentioned above. The

proposed project activity is listed at S. No.2(b) Mineral Beneficiation, 3(a) Metallurgical

Industries (Ferrous & Nonferrous), l(d) Captive Power Plant and 2(a) Coal Washery under

Category'A'of the schedule ofthe ELA Notification, 2006 and being appraised at the Central

Level.

Name of the EIA consultant: lWs. Centre for Envotech and Management Consultancy Pvt Ltd.

[List of ACOs with their Certificate / Extension lrtter no. QCI/NABET/EIA/2I24|RA 0243;

Valid up to 18.03.2024, as on June 2,20231.

Details submitted by Project proponent

The project oftvl/s Rungta Metals Pvt. Ltd located in village- Anandapur, Kantabani, Dandbose,

Tehsil Rairangpur, District Mayurbhanj, odisha is for setting up ofa new Integrated Steel Plant

of 1.0 MTPA along with 190.0 MW Captive Power Plant.

NiVs. Rungta Metals Pvt. Ltd. submifted that the total land involved in the proposed project s
283.52 ha which involves Private land (108.46 ha), Govemment lJlrtd (170.42 ha) and also

Forest land (4.658 ha). Out of toal land of283.52 ha, 103.716 ha land is agricultural [and. PP

has further reported that Government of Odisha has initiated its process of land acquisition

through IDCO and the letter issued by IPICOL to IDCO, Bhubaneswar. PP has also applied for

Forest Clearance vide the Proposal No.- FP/ORTIND 141709112023 on dateA 06-02-2023.

33.3.5 Environmentalsitesettings:

Minutes of33d meeting of lhe EAC for Irdustry-I sector hetd oD 306 Mry' 2023 Pege 54 of 100

xiv. The Regional Office of this Ministry shall monitor compliance of the stipulated

conditions. The project authorities should extend full cooperation to the oflicer (s) of
the Regional Oflice by fumishing the requisite data / information/monitoring repo(s.

xv. Any appeal against this EC shall tie with the National Green Tribunal, if preferred,

within a period of 30 days as prescribed under Section 16 of the National Green

Tribunal Act,2010. 
*t*
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Dctails RemarksS

No.
Particu la rs

r03.7 r 6

1.283

2.638

1.036

Land use

Patita

Devasthali
Roads
Settlement

4.658

4.129

o.4t7

0.409

4.047
0.797

Adi
Bandha

Current
Land Use

Forest
Land
Agriculture
Land
Grazing
Land

Surface
water
bodies

Waste
tand

Area in
Ha

283.52ha [Private: 108.46 ha; Govt.:
170.42ha; and Forest land:4.658 hal

I Total [and

Govt. of Odisha has initiated its process of
land acquisition tkough IDCO and the

letter issued by IPICOL to IDCO;
Bhubaneswar.

land acquisition details
as per MoEF&CC O.M.
dated 7 /l0l2014

ll.

Status of R&R: Under
process.

Project site: Anandapur, Kantabani &
Dandbose

st Area:
Habitation Distance Direction

Kantabani 0.4Km

Ananda 0.3 Km
wNwl.4KmDandbose

S

Existence of habitation &
involvement of R&R, il
atry.

lll.

LATITUDEPOINT
ID

I,ONGITUDE

22"17'50.lL502"Point t 86"09'47.93541"
22" 17'49.76266"86'09'49.01750'Point 2

22" t8's2.33985"86"09',t7 .46453"Point 3
22" 18',52.26622"Point 4 86"09'.t7.91769"

lv. Latitude and

Longitude ofall
corners ofthe project
site.

Slightly undulatedof the

ro ect slte
Elevation

Status of Forest Clearance: FC was

applied vide the ProPosal No.-

FP/OR/IND/417091/2023 on dated

06.02.2023 and is under Process of
scrutiny.
Area of the forest land involve: 4.658 Ha

Involvement of
Forest land if any.

vu. Projec( site: Nil
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159.795

Barren
Land
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33.3.6 The unit configuration and capacity ofproposed project is given as below:

Details RemarksS

No.
Particulars

Water bod Distance
Na

adi/Gadia Nala
0.05 Km

aran Nadi NE
River

SW
isudra Nadi

ankbal Nadi SSE

esa Nadi 8.4 Km N

Water body (Rivers,
Lakes, Pond, Nala,
Natural Drainage,
Canal etc.) exists
within the project site
as well as study area

hanchada Nadi 3.65 Km

Stud zfea

Existence of ESZJ
ESA/ national parlc/
wildlife sanctuary/
biosphere reserve/tiger

reserve/
elephant reserve
etc. if any within the
study area

The Mayurbhanj Elephant Reserve is p
at East direction of about a distance o
l.43km from the proJect site.
Mayurbhanj Elephant Reserve is declared

of 2001 for protection and Conservation o
schedule (I) species under "P.oj
Elephant". However , the Mayurbhanj
Elephant Reserve is not declared as pro
area under Wildlife Protection Ac

Name Direction Distance
(in Km)

0pen Jungle 8.95 Km
Kuchaiburi RF 0.6 Km
Bamni RF NE 5.1Km
Gorumahisani
RF

ESE 6.45 Km

K-hairpal RF SW 9.1 Km
Canharia RF NNW 3.15 Km
Chahalarada RF N 5.15 Km

Nil

List of Reserved and rotected forests:

sl.
No.

Plant EquipmenU Facility Proposed Units

Configuration Capacity
I DRI Kiln 10x600 TPD 1800000 TPA
2 Pellet Plant 2XI.2 MTPA 2400000 TPA
3 Beneficiation Plant 2XI.O MTPA 2000000 TPA

Direction

N

Nadi

0.2 Km

Studv area

SE

SE

vll1.

Elephant Conservation Reserve
Notification dated 29s September in the

t972.

[3,e Km t ssrv I
[_l25 r,,,
fl-: r- I wxw
t 8..45 Km
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33.3.7

33.3.8

33.3.9

The details ofthe raw material requirement for the proposed project along with its source and

mode of transportation is given as below:

The water requirement for the proposed project is estimated as 30960 m3/day, out of which

25560 m3/day offresh water requirement will be obtained from the river Kadkai. The allocations

for drawl of surface water is obtained from IPICOL vide Lr. No. ED/S LNA,/RMPU4 67 /22 dated

03.11.2022.

The power requirement for the proposcd project is estimated as 210.0 MW, out of which 190

MW will be obtained from own Captive Power Plant and 30MW will be obtained from the

Odisha Power Transmission Corporation Limited (OPTCL).

Plant Equipment/ Facility Proposed Units

Configuration Capacity
Blast Fumace 1X400 CuM 420000 TPA

lX70 Sq. M 693247 TPA
6 Ferro Alloy Plant IX5O MVA IX5O MVA
1 Stecl Melting Shop

(SMS)
IF :12X35 MT, LRf: 132X35
MT, 4X2 Strand Billet Caster (1060000 TPA)

8
Rolling Mill

Rebar/ Wire Rod - 0.5 MTPA
Structure Mill - 0.2 MTPA

Strip Mill - 0.2 MTPA
900000 TPA

9 DI Pipe Plant O.IO MTPA 100000 TPA
IO

Captive Power Plant
WHRB _ I5O MW
AFBC _ 40 MW l90Mw

I l. Coal Washery lx 0.5 MTPA 500000 TPA

S. No. Raw Material Quantity
required per

annum (in MT)

Source Distance
from site
(I(ms)

I Manganese ord Ferro

Manganese Slag
Keonjhar 120 Road/ Rail

Iron ore Fines & Lumps 4832898 Keonjhar t20 Road/ Rail

J Steel Scrap 140000 Indigenous
(Jamshedpur,

Keonjhar)

80 Road/ Rail

4 Quartzite Chhatisgarh 450 Road/ Rail

5 2394t82 Daltanganj,
Jharkhand

300 Road/ Rail

6 Limestonc/Lime 1280 t 9 Chhatisgarh 400

Sand/ Aluminium Wire/
CemenU Resin

13500 lndigenous
(Jharsuguda)

250 Road,/ Rail

8 Bentonite 184480 Chhatisgarh 450 Road/ Rail

9 Dolomite Chhatisgarh 400 Road/ Rail
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sl.
No,

4.

5. Srntcr Plant

Mode of
Transportation

168354

2.

49003

Coking & Non-coking
Coal

Road/ Rail

1

t69657
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33.3.10 The capital cost of the project is Rs. 5585 Crores and the capital cost for environmental
protection measures is proposed as Rs. 28 Crores. The employment generation from the

Proposed project / expansion is 2500 Nos.

33.3.1I It is reported that there is no violation under 81A,2006/court case/show cause/direction ifany,
related to the project under consideration.

33.3.12 Proposed Terms ofReference: [Baseline data collection period: l"t Dec 2022 to 28th Feb 2023]

Aftributes Parameters Sampling Remarks
No. of

stations
Frequency

A. Air

a. Meteorological
parameters

Parameters : Wind
speed, Wind Direction,
Relative humidity,
Temperature, Rainfall

Daily

b. AAQ parameters Parameters : PMl0,
PM2.5, SO2, NOx, CO,
03, Lead (Pb), Arsenic
(As), Nickel (N0,
Benzene, Ammonia
(NH3), B(a)P

lt Twenty four hour
average PMl0
level, PM2.5, NOx
and SO2 were
measured. The
concentration of
carbon monoxide,
nickel, arsenic,
lead, B(a)P, 03 ,

NH3 and benzene
were also
measured.

B. Noise lt Hourly
readings taken
for 24 hours

(Leq.)

Leq values
observed during
day time varied
from 45.2 to 56.8
dB(A) and 35.9 to
39.4 dB(A) during
night time.

C. Water
Surface water/Ground
waterquality parameters

WATER:- As per IS
2296: 1982 / As per IS
10500: 2012 quality
parameters. Water
samples collected from
various locations in core
and buffer zone (10 km
radius).

Surface
water-5
Ground
water -5

It is observed that
the physico-
chemical
parameters present
in both Surface and
ground water are
within the
permissible Iimits
specified by IS:
10500:2012 for
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I

Twice a week
for 3 months

Once during the
study period



Paramelcrs Sampling Remarks
No. of

stations
Frcqucncy

drinking purposes
in absence of
alternate source

D. Land
land use pattem within
core zone and buffer
zone.

Soil quality-
5

Once in a

season

Primary data
& Secondary
data
l0 Km
Buffer Zone
Secondary
data

All the soil
samples collected
were varying in
colour (brown &
reddish brown)
and the texture was

clay or clay [oam,
which is

acceptable to
agriculture. The
pH ranged from
5.8 to 6.2 which is

good for
agricultural soils.

E. Biological
a. Aquatic
b. Tenestrial

Study of fauna, flora,
forests and croPping
pattem.
Major habitats,

ecologically sensitive
areas, biosphere
reserves, wildlife
sanctuaries within l0
km of the project site.

Once during
the shrdy
period
Core and
Buffer Zone
(Primary
data &
Secondary
data)

F. Socio-economic
parameters

Demography and socio-
economic status based

on last available census

data for the entire study

area.

Once during
the study
period
Core and

Buffer Zone
(Primary
data &
Secondary
data)

4l
Attributes

The instant proposal is for setting up ofa new Integrated Steel Plant of 1.0 MTPA along

with 190.0 MW CaPtive Power Plant.

N,Us. Rungta Metals P!'t. Ltd. submitted that the total land involved in the proposed project

is 283.52 ha which involves Private land (108.46 ha), Government Land (170.42 ha) and
ll
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a. Soit quality
b. Land use

Deliheretion bv the Committee

33.3.13 The Committee noted the following:



frw

lll

tv

vt

vlt

vut

also Forest land (4.658 ha). Out oftotal land of283.52 ha, 103.716 ha land is agricultural

land. PP has further reported that Govemment of Odisha has initiated its process of land

acquisition through IDCO and the letter issued by IPICOL to [DCO, Bhubaneswar. PP

has also applied for Forest Clearance vide the Proposal No.- FP/OR /IND/41 709 I /2023 on

d^ted 06.02.2023 which is under process of scrutiny.

Based on the submission o[ letter dated 31.05.2023 issued by IDCO w.r.t. allotment of
land, the proposal was re-deliberated by the EAC in its meeting held on 3 l"' May,2023
and the PP has made the detailed presentation on the proposal.

The nearest habitations are Anandapur (0.3 km, W), Kantabani (0.4 km, S) and Dandbose

( 1.4 km, WNW) of the project site.

As reported, Kandria Nadi/Gadia Nala is at a distance of 0.05 km in North direction of the

project site, Jaran Nadi at 0.2 km in NE and other water bodies within the study area.

Kuchiburi RF is reported to be at a distance of 0.6 km in SE ofthe project site.

PP reported that the Mayurbhanj Elephant Reserve is present at East direction ofabout a
distance of l.43km from the project site. The Mayurbhanj Elephant Reserve is declared

as Elephant Conservation Reserve vide Notification dated 29s September in the year of
2001 for protection and Conservation of schedule (I) species under "Project Elephant".

However, the Mayurbhanj Elephant Reserve is not declared as protected area under

Wildlife Protection Act, 1972.

The water requirement for the proposed project is estimated as 30960 m3/day, out of which
25560 m3/day of fresh water requirement will be obtained from the river Kadkai.

33.3.14

Recommendations of the Committee

After deliberations, the Committee recommended the project proposal subject to uploading
the State Govt letter regarding land allotment on Parivesh portal for prescribing following
specific ToRs for undertaking detailed EIA and EMP study alongwith Public Hearing in addition
to the generic ToRs enclosed at Annexure-l read with additional ToRs at Annexure.2:

(D The PP shall complete acquisition of proposed project [and along with conversion for
industrial purpose and submit the documents with the EIA./EMP Report.

(ii) The PP shall submit the updated status of Forest clearance w.r.t. Stage I FC at the time of
EC proposal, as the EC will be granted only after Stage I FC approval.

(iii) The nearest habitations are Anandapur (0.3 km, W), Kantabani (0.4 km, S) and Dandbose
(1.4 km, WNW) of the project site. Project Proponent shall prepare an action plan for
environmental safeguard measures to minimise the impact on the habitation of the locals.
The company shall also include these locations in its environmental monitoring
programme.

(i") As reported, Kandria NadilGadia Nala is at a distance of 0.05 km in North direction of the
project site, Jaran Nadi at 0.2 km in NE and other warer bodies within the study area. The
PP shall include in the ELA./EMP report suitable steps /conservation plan along with
contouring (close intervals), Run -off calculations, disposal etc. A robust and full proof
Drainage conservation scheme to protect the natural drainage and its flow parameters;
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along with Soi[ conservation scheme and multiple Erosion control measures shall be

prepared and included in EIA/EMP Report.

(v) Kuchiburi RF is reported to be at a distance of 0.6 km in SE of the project site. PP shall

submit the mitigation measures to minimise the impact of project activities.

33.4

33.4.1

31.4.2

Manufacturing unit of TMT bars (Capacity 1,35,000TPA) by setting up Induction

Furnace, (Capacity-3Nos of ISMT of each) Rolling mill, (Capacity -IJ5'000TPA) and

CCM(IJ5,000TPA) Plant by M/s Purulia Ispat Alloys Private Limited ('PIAPL'), located

at Mouz{ Saltore, J.L. NO - 89, C.S. Plot - 313' 479, R.S. Plot - 697, 890' Purulia, West

Bengal - Consideration of Terms of Reference.

IProposal No. IAIWB/INDll4ll00712022; File No. IAJ-11011129312022-[A-II(IND-I)l

Name of the EIA consultant: N{/s. Gaurang Environmental solutions Pvt. Ltd. [List of ACOs

with their certificate / Extension lEtter no. NABET/EIA/2o23/RA 0192; valid up to

07.12.2023, as on June 2, 20231.

Details submitted by Project proponent

The project of Purulia Ispat Alloy private Ltd (PIAPL)is proposed to be located in At Plot No.

55, 57, 58, 59, 63, 73, 7 4, 129, l3l, I 32, I 33, 135, 142, lM, Marua - Marjadpur, J' L' No' 77'

Nehrria, Purulia, Pin- 723 l2l, West Bengal for setting up the proposed 3 Nos of fumace of

l5MT each and a Rolting mill of 300MT to get finished product TMT Bars (135000TPA).

33.4.4 Environmentalsitesettings
RemarksDetailsParticularssl.

No.
Total Land is 5.09

ha.
5.09 tla tandTotal land

From 5.09 Ha Iand about 4.75

converted. Documents are submitted

Ha land has been
l1 Land Acquisition

Details as per
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Aeenda No. 33.4

33.4.3

IWs Purulia Ispat Alloys Private Limited has made an application online vide proposal No.

IAJWB/IND l/41 lO07l2OZ2 dated 18.05.2023 along with the application in prescribed format

(CAF, Form - I Part A & B), copy of pre-feasibility report and proposed ToRs for undertaking

detailed EIA study as per the EIA Notification, 2006 for the project mentioned above. The

proposed project activity is listed at S. No. 3(a) Metallurgical Industry (Ferrous & Non-Ferrous),

under category .A, of the schedule of the EIA Notification, 2006 and being appraised at the

Central [rvel.

I

Total project area

is 5.09 Ha out of
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sl.
No.

Particulars Details Remarks

MoEFCC OM
dated 7l10/2014

Habitation Distance Direction

l.3Km E

Tiltoriya l.4Km SE

No existence ofhabitation with in Project sitelll Existence

habitation

involvement

R&R, if any.

of
&
of

Hence R&R is not

involved

s. No. Latitude

I 23'39'19.48"N 86"46'.36.70"E

2 23"39'18.47"N 86"46'36.s8"E

23'39'18.54"N 86'46'38.0s"8
4 23"39',t7.26"N 86'46'37.97"8

23"39'17. t 9"N 86'46'37.50"8
6 23'39'16.23"N 86"46',37.45"E

7 23"39'16.23"N 86.46',36.78"8

23"39'15.51"N 86"46',36.77"F.

9 23'39',15.55"N 86'46',38.s l "E
23"39'13.86"N 8646',38.22"8

I l. 23"39',t2.44"N 86'46'38.63"8
23'39'l 1.90"N 86"46'36.56"8

13. 23"39'.t2.27"N 86'46'34.48'E
14. 23"39',12.78"N 86"46'32.48"8

15. 23'39'7.80"N 86"46'.30.27"E

23"39',8.58"N 86"46'28.29"8

23"39',8.77"N 86"46',28.44"

18. 23"39',9.64"N 86"46'26.51"8
19. 23"39'12.06"N 86"46',27.61"E

20 23"39't2.25'N 86046'.26.96"E

21. 23"39'13.73"N 86"46',27.36E
22. 23"39'13.28"N 8646',29.37"8
23 23"39'l s.s6',N 86"46'30.12"8
24. 23'39'15.67'N 86046'29.08"E

25. 23"39'17.1 l"N 86"46',29.40"E

26. 86'46'30.19"E
11 23'39',17.44'N

lv Latitude and

Longinrde of all
comers of project

site

z8 23"39',17.04"N 86"46'32.90"
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which 4.75 Ha

land is converted

for industrial
purpose. The

complete land is

acquired and is in
the possession of
the company

Marjadpur

Longitude

3.

5.

8.

12.

t6.

23'39'16.99"N

86"46'30.22"8

tro.

t?.1



I f
sl.
No.

Particulars Dctails Remarks

23.39' I 7.40"N 86'46'33.00',E29.

30 23'39'17.36"N 86'46'33.58"E

3I 23'39',t 7.06"N 8646'33.29"8

32. 23"39't 7.02"N 86"46',34.s28

31. 86"46',34.s9"E

86"46'35.25"E34 23'39'l 7. l5'N
23'1g',19.39"N 86"46',35.43"8

I35 MRLElevation of the

project site

No involvement of Forest [-andInvolvement of
Forest land ifany.

Project site: No water body within the plant site area.

Pond Adjacent to plant in East

s.
No.

Name Distance
(km)

Direction

I 2.90 N

2 Uttalanadi 4.40 SW

3 Barakar River 7.9 N

4 Khundiyanadi 6.4

5 Panchet dam 4.5

Water body exists

within the project

site as well as

study area

vll

DirectionNAIUE OF
PF&RF

DISTANCE
(Klr.)

S.N

SE10.2 KmI Bheti PF

SEDandahit PF l2.6km2

SWI l.6kml Indira PF

SWl0.7km
E8.7km5 Muktipur PF

SE14.66 Nimtikuri PF

SE14.37 Lediam PF

S3KmPanchakot

Pahar

8

Nilvlll Existence of ESZ
ESA/ national

pa:,tJ wildlife
sanctuary/

biosphere

reserve/tiger

reservdelePhant

reserve etc. if any

within the shrdy

atea

33.4.5 The existing project was accorded cTE by memo No. 9o3-WPBANOC lOtg(209)tPtu202l

dated 27.12.2021 from west Bengal Pollution controt Board for manufacturing MS billet

26400MTlyear with induction fumace 8.oTon/year. After that Management of company decided

to enhanced the capacity of TMT bars by 1,35,000TPA and obtain the environmental clearance

as per applicability.
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23'39'r6.95"N

Damodar river

N

4

List ot RF/PF:

Senra PF
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33.4.6 The unit configuration and capacity ofproposed project is given as below:

SL. No. Name of the facility Capacity (TPA)

I Induction Fumace I 35 000

2 l,35,000

Rolling Mill 1,35,000

33.4.7 The details of the raw material requirement for the proposed project along with its source and

mode of transportation is given as below:

31.4.8 The water requirement for the project is estimated as 100 KID initially and fresh water

requirement will be 29KLD. The requirement will be met from Ground water. Permission for
the quantity has obtained from CGWB.

33.4.9 The power requirement for the project is estimated as 16.5 MVA Power which will be sourced

from Damodar river Valley corporation.

33.4.10 The capital cost ofthe project is Rs. 36 Crores. The employment generation from the proposed

project expansion is 200.

33.4.1I It is reported that there is no violation under ElA, 2006/court case/show cause/direction ifany,
related to the project under consideration.

33.4.12 Proposed Terms of Reference: [Baseline data collection period: March to May 20221

Attributes Parameters
Sampling

RemarksNo. of
strtions

Frequency

A. Air
a. Meteorological
parameters

Temp., Relative

Humidity, Wind
Speed, Wind
Direction, Rainfall

I location 24-hourly

sampling for
three months

Secondary data from
IMD.

b AAQ
parameters

PMIO, PM2.5,

SO2, NOx,
8 Locations 24-hourly

sampling, twice
a week for 12

weeks

Monitoring Network:
I locations in upwind
side, 2 locations in
downwind side /

S.No Particular Source Mode Of
Transport

I Sponge Iron 1,08,000 MT Local Road

2 Pig Iron 40,500 MT Sail

3 Ms Scrap 27,000 MT Sail/Local

4 Silico Manganese 1,3s0 MT Local Road
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Road

Road



Attributes Parameters
Sampling

RemarksNo. of
stations

Frequency

impact zone. A[[ the

sensitive receptors are

covered

B. Noise Leq (Day &
Night), Lmax
(Day & Night),

Lmin (Day &
NighQ

8 Locations 24-hourly

sampling,

ina
twlce
week

and(working

non-working

day) for

months

t

C. IYater

a. Surface water

quality

parameters

pH, EC, NO3, Na,

K Fe, Al, Ca, Cl,

Cr, Mg, TDS,

TSS, DO, SO4, F,

BOD, COD, ZN,

Cu, Mn, Cd,

Turbidity,
Odour,FreeNH4,

SAR

5 [,ocations Once in a day in

each month for
one season

One grab sample per

location

b. Ground water

quality

parameters

pH, Ca, Cl, Mg,

TDS, SO4, F,

NO3, Fe, Al, Zn,

Cu, Mn, Cd, Pb,

Hg, EC, Turbidity,

Odour

5 [ncations Once in a day in
each month for

one season

One grab sample per

location

D. t^and

a. Soil quality pH, Conductivity,

Soil Texture,

Water Holding

Capacity, Cl, Ca"

Na, K, Organic

matter, Mg, N, Zn,

Mn, Phosphorus,

Pb, C4 Cr, Cu

Once in a day in

each month for

one season

One surface sample

from project site,

Agriculture, forest,

water body and prime

villages.

E. Biological

a. Aquatic Species of
Plants and

fauna.

Within l0 km

Radius snrdy

area

One season Secondary data to
collect from

Governmetrt oflices,

NGOs, published

literature
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Monitoring Network:
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sensitive receptors are

covered
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33.4. t 3

33.4 t4

Deliberation bv the Committee

The Committee noted the following:
i. The instant proposal is for setting up the proposed 3 Nos of furnace of l5MT each and a

Rolling mill of 300MT to get finished product TMT Bars (135000TPA).

ii. The existing project was accorded CTE by memo No. 903-
WPBA/NOC/Org(209\PrU20ZI dated 27.12.2021 from West Bengal Pollution Control
Board for manufacturing MS billet 26400MTlyear with induction fumace 8.0 Ton/year.
After that Management of company decided to enhanced the capacity of TMT bars by
1,35,000TPA and obtain the environmental clearance as per applicability.

iii. Total project area is 5.09 Ha out ofwhich 4.75 Ha land is converted for industrial purpose.

The complete land is acquired and is in the possession ofthe company.

iv. The nearest habitations to plant is Marjadpur at a distance of 1.3 km in East and Tiltoriya
Village at a distance of [.4 km in the SE of the project site boundary.

v. As reported, Damodar River is at a distance of 2.90 km in North direction of the project
site and other water bodies within the study area.

vi. The water requirement for the project is estimated as 100 KLD initially and fiesh water

requirement will be 29KLD. The requirement will be met from Ground water.

Recommendation of the Committee

After deliberations, the Committee recommended the project proposal subject to uploading
the aflidavit w.r.t. no violation as per provisions of the ELA Notification, 2006, for prescribing
following specific ToRs for undertaking detailed EIA and EMP study alongwith Public Hearing
in addition to the generic ToRs enclosed at Annexure.l read with additional ToRs at Annexure.
2:

Attributes Parameters

Sampling
RcmarksNo. of

stations

Frequency

b. Terrestrial Species of Plants

and Animals. Rare

and endangered

Species if any.

within l0 km

Radius study

area

Secondary data to

collect from
Government oflices,
NGOs, published

literature

F. Socio-

economic

parameters

Demographic
details and

Occupational

details

l0 km Radius

study area

One season
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available with Govt.
agencies



3?
(vi)

(vii)

(viii)

PP shall complete conversion of proposed project land for industrial purpose and submit

the documents with the EIA,/EMP Report

The nearest habitations to plant are Marjadpur at a distance of 1.3 km in East and Tiltoriya
Village at a distance of I .4 km in the SE of the project site boundary. Project Proponent

shall prepare an action plan for environmental safeguard measures to minimise the impact

on the habitation of the locals. The company shall also include these locations in its
environmenta[ monitoring prograrnme.

As reported, Damodar River is at a distance of 2-90 km in North direction of the project

site and other water bodies within the study area. The PP shatl include in the EIA./EMP

report suitable steps /conservation plan along with contouring (close intervals), Run -off
calculations, disposal etc. A robust and full proofDrainage Conservation scheme to protect

the natural drainage and its flow parameters; along with Soil conservation scheme and

multiple Erosion conkol measures shall be prepared and included in EIA./EMP Report.
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33.5

Ascnda No.33.5

Setting up of a Greenfield Integrated Steel Plant of capacity 13.2 MTPA Crude Steel with
l0 MTPA Cement grinding unit & 900 MW Captive Power Plant by lWs. JSW Utkal Steel

Limited, located at Polanga, BayanalaKandha, Gobindapur, Dhinkia, Nuagaon and

Jatadhara villages, Ersama Tehsil, Jagatsinghpur District Odisha.

[Proposal No. tAlORflNDl74396/2018; File No. J-I l0ll152412017-lAil Al

33.5.1 The Environment Clearance was granted to M/s- JSW Utkal Steel Limited [JSW USL] by

the Ministry vide letter No. J-ll0ll/52412017 -lA.ll (D dated 11.M.2022 for setting up of a

Greenfield Integrated Steel Plant of capacity 13.2 MTPA crude steel with l0 MTPA Cement

grinding unit & 900 MW Captive Plant Near Paradeep Jagatsinghpur distric! Odisha by

N{./s. JSW Utkal Steel Limited. The project being interlinked with the setting up of an "All-
weather, Multi cargo Greenfield Captive Jetty (ies) of handting capacity of 52 MTPA at

Jatadhari Muhan River, diskict Jagatsinghtpur, Orissa", for which the Environment
Clearance was granted by the Ministry of Environment, Forest and Climate Change vide
letter dated 12.04.2022 to the Project Proponent (lvl/s. JSW Utkal Steel Limited).

33.s.2 Appeals vide 2l-22 of 2022 titledPrafulla Samantray Vs. Union of India & Ors. was filed before
the Hon'ble National Green Tribunal (Eastern Zone), challenging the EC granted dated
11.04.2022 by the Ministry. The Environment Clearance for setting up of the ISP and Cement
grinding unit was challenged in Appeal No. 2112022 and the Environment Clearance dated
12.04.2022 for setting up the Captive jetty was challenged in Appeal No. 2212022 before the
same Bench. Both the appeals were connected and were heard together at length during the
proceedings. However, the Hon'ble NCT, vide its final order and judgment dated 20.03.2023
has allowed the Appeals and suspended the Environment clearance granted for both the projects.
Accordingly, Hon'ble NGT has remitted the matter to the MoEF&CC for fresh appraisal and
decision by MoEF&cc in the light of observations made in the judgement. The issues
highlighted by the Hon'ble NGT are as follows:

Quote:
Para 35 of the Hon'ble NGT Order: On due consideration, we are of the opinion that
recommendation of the EAC without express consideration offollowing issues are v iated

a. Cumulative EIA saw the light ofthe day for thefrst time after the public hearing
b- Permissibility of sourcing water from Mahanadi when drinlcing water is scarce has
not been duly evaluated. The observation wtth regard to scarcity of water can be seen
in the minules of the meeting dated 18.05.2021. The recommendation acceptittg the
contra stand of the PP is not based on independent evaluation.
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33.5.3

33.5.4

33.5.5

c. Jetty is located within 500 meters of the Paradeep Port which is unnecessary as

opined in the report submitted by Ms. Meena Gupta earlier.

d. Paradeep is polluted industrial area.

e. The SIA has been conducted later and was not part of public hearing.

f. The project by Posco was abandoned and was adversely commented upon by this

Tribunal vtde order dated 30.03.2012 in Appeal No.08/201I which aspect has not been

examined.

g. Conditions stipulated in the EC granted to POSCO will have to be considered, in case

ECs are to be granted.

Para 36 of the Hon'ble NGT Order: We are conscious that the proiect involves huge

investment. At the same lime, principle of sustainable development cannot be ignored. Apart

from significant issue of public hearing, important issue of location of the project close to

polluted area, jelty being unnecessarily close to an established port, huge water being taken

from the river which may a/Iect drinking waler needs and fow of lhe river are importanl

ksues which need express consideration-

Para 37 ofthe Hon'ble NGT Order: Matterwill needfresh appraisal by the EAC by reasoned

consideration and fresh decision by MoEF&CC.

Unquote.

In compliance to the order of the Hon'ble NGT dated 20.03.2023, the aforesaid project along

with the observations and dlrections of the Hon'ble NGI was placed before the Expert

Appraisal committee (EAC) of Industry- I sector during its 266 meeting held on 17th April

2023. The Project proponent has attended the EAC meeting and informed the EAC that after the

judgement of Hon'ble NGT, the activities are stopped and there are no activities at the project

site.

The Committee deliberated on the directions issued by the Hon'ble NGT along with its

concemed issues and accordingly, the opinions ofthe member present during the meeting were

deliberated along with the representation of the Project Proponent on the said points. The

committee was of the view that the concems raised by Hon'ble NGT needs to be addressed

more intensely and systematically and Environment Clearance dated 11.04.2022 needs to be

revisited. For the same, it is imperative to constitute a Working Group under EAC (Industry- I

Sector).

Recommenda tions of the 26th EA Meetins:C

In view of the foregoing and after detailed deliberations, the EAC decided to constitute a

WorkingGroupunderEAC(Industry-lSector)totookintotheaspectsoftheobservationsmade
by the Hon'ble NGT comprising of following members:

Dr. Jai Krisbna Pandey, EAC Membcr (Industry I Sector)

Dr. S. Ranganathan, EAC Member (lndustry I Sector)t1.
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33.5.6

33.5.7

Dr. E V R Raju, EAC Member (Industry I Sector)

Dr. Hemant Sahasrabuddhe, EAC Member (Industry I Sector)

Dr. Sandeepan BS, Scientist B-Representative of MoEF&CC-For assisting the Working
Group

The EAC is of the view that the Working Group shall:

l. Examine all the necessary documents pertaining to the project in the light of the

observation of Hon'ble NGT order dated 20.03.2023.

2. The Working Group shall also look into the reports and issues deliberated during the

previous appraisal of the project based on which the instant proposal was recommended

for grant of EC.

3. The Working Group shall also take into consideration the representations made by the

Project Proponent and shall be called upon for any clarification required in the matter.

4. The report ofthe Working Group shall be submifted at the earliest for further consideration

ofthe EAC (lndustry -l Sector).

Accordingly, the Working Group has convened three meetings, for five days, first one on

20/04/2023 [Through Video conferencing mode], the second meeting on 26/M12024 [Through
Video conferencing model and the third during 2-4 May 2023 [Through Physical mode at

MoEFCC, New Delhil. The Working Group deliberated in detail on various issues mentioned
in the Hon'ble NGT order dated 20.03.2023. The Working Group identified the documents
required for addressing the directions of the Honourable NCT. Upon receipt of various
documents from MoEFCC for addressing the directive of the Honourable NGT, the working
group made detailed deliberations on documents findings. The Working Group has given an
opportunity to the PP to make a presentation on the project and display drone video ofthe project

site and surroundings.

Documents/ information relating to the Hon'ble NGT case, provided by MoEFCC were
reviewed by the working group and noted that the then EAC has gone through the entire
appraisal process and observed that there were tbree EAC meetings convened regarding ToR
application and five EAC meetings convened regarding EC proposal. The working Group has
gone through the documents submitted by the Project proponent and the Minutes ofthe then
EAC meetings and after detailed deliberations, agreed with the observationVrecommendations
made by the then EAC in various meetings.

33.5.8 Aooraisal bv the then EAC for Terms of reference oR) : The Working group noted that
the then EAC has gone through the entire appraisal process and observed that there were threE
EAC meetings convened w.r.t. ToR proposal. The details are as below:

(i) The working group noted that the prqject proponent submitted application vide proposal no.
w0R/ I ND/7047 8/2017 on25.10.2017 for Terms of reference (ToR) for the first rime. The
proposal was considered h the 24th meeting of Expert Appraisal committee (Industry-l)
held during l3th to l5th November, 2017 wherein the committee observed that the
procedure for consideration of the integrated and inter tinked projects was issued by

iii.
iv.
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MOEFACC vide OM No. J-l l0l3/4112006-1,{. II(l), dated,24th December,20t0. Integrated

and inter linked projects having multispectral components shall prepare a common EIA

report, covering impact ofeach ofthe component in a comprehensive manner after obtaining

ToR from each of the respective sectoral Expert Appraisal Committee (EACs). For the

purpose, the project proponent shall submit the applications to each of the sector

simultaneously giving full details ofthe project (comprehensively for the integrated/inter

linked projects as also for the particular component, sector specific) in the prescribed format

(Form-I) and the pre-feasibility report. Therefore, the committee recommended for

returning the proposal in the present form and advised to make afresh application in the

prescribed format (Form-l) and the pre-feasibility report giving full details of the project

(comprehensively for the integrated/ inter linked projects as also for the particular

component, sector specific). The Ministry after accepting the recommendation of the EAC

(lndustry- l ) retumed the proposal in the present form and advised the PP to submit the

applications to each of the sector simultaneously giving full details of the project

(comprehensively for the integrated/interlinked projects as also for the particular

component, sector specific) in the prescribed format vide letter dated 511212019.

(ii) The project proponent had submitted the revised application again vide proposal no.

LA/OR/I ND/74396/2018 on 13.08.2018 for ToR for undertaking detailed EIA study as per

the EtA, Notification, 2006. The project was considered for ToR in 35th Meeting of EAC

held on l8th - lgth September, 2018 wherein it was decided that sub-committee comprising

of EAC members and Officer concemed with the subject matter would undertake a site visit

and thereafter the proposals would be considered by the EAC for grant ofToR- Accordingly,

sub-committee undertook a site visit during 29-3lst January, 2019 and submitted its report

to EAC. After accepting the recommendation of EAC (lndustry - I), in 4th meeting of the

EAC (Industry-I) held during 20-22nd February 2019, the Ministry accorded specific ToRs,

in addition to the standard ToR's and Sector Specific ToR',s for carrying out detailed

EIA/EMP. The Ministry after accepting the recommendation of EAC, accorded the ToR to

the PP vide t etter dated 19.03.2019 for carrying out detailed EI-A/EMP for the project'

33.5.9 Appraisal bv the then EAC for Environmental Cleara nce (EC):

The Working group noted that the then EAC has gone tkough the entire appraisal process for

grant ofEC and observed that there were Five EAC meetings convened w.r.t. EC proposal. The

details are as below:

l.r EAC aopraisal for EC: lws. JSW Utkal Steet Limited has made an online application

vide proposal no. woR/IND/7 4396t2018 dated 04103/2021along with copy of EIA/EMP

report and Form- 2 seeking Environmental ctearance (EC) under the provisions ofthe EIA

Notification, 2006 for the project mentioned above. The proposed project activity is listed

at schedule no. 3 (a) Metallurgical industries (Ferrous & non-ferrous) under category "A"

of the schedule of the EIA notification, 2006 and appraised at central level. The proposal

was considered by the EAC (lndustry l) in its 32nd meeting of the EAC (Industry-I) held

on l5th-17tr March, 2021. However, the project proponent vide email dated

l6l03l202lexpressed their inability to participate in the EAC meeting and requested to

retum their proposal in its present lorm to "revisit and correct the uploaded Form-2 for
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incorporating the Integrated [Common] ELA Report for ISP and Jetty(ies) Project at

Paradeep, Odisha". [n view ofthe request made by the project proponent, the Committee

accepted the request of the project proponent to with&aw the proposal in its present forrn.

2"d EAC appraisal for EC: Again IWs. JSW Utkal Steel Limited has made an online

application vide proposal no. WOR/IND/74396/2018 dated 05/05/2021 alongwith copy of
ELA,/EMP report and Form 2 seeking Environment Clearance (EC) under the provisions of
the EIA Notification, 2006 for the project mentioned above. Subsequentln the proposal was

considered by the EAC (lndustry I ) in is 36h meeting held on l8- l9th May, 2021. The EAC

has taken cogaizance of the issues ralsed in the public consultation dated 3ll0l/2020 and

0710U2020 alleging several shortcomings in the public hearing held for the project on

29112/2019; and report of District Magistrate on public consultation besides the EIA-EMP

submitted by the PP. In view of the foregoing and after deliberations, the EAC

recommended to return the proposal in its present form to address number ofsho(comings
as enumerated in the MoM of 36th meeting of the EAC (Industry-f held on l8-l9th May,

2021.

3'd EAC aooraisal for EC: Again N,f/s. JSW Utkal Steel Limited has made an online

application vide proposal no. WOR/IND/74396/2018 d^tet 0210912021. Subsequently, the

proposal was considered by REAC in its,l4tr meeting held on l33h - l4th September, 2021.

The EAC has noted the replies made by the PP to its earlier Minutes of the Meetings. After
detailed deliberations, the Committee recommended to retum the proposal in its present

form to address the observations enumerated at para no. t14.8.25 of MoM of ,[4th meeting

of the EAC (Industry-I) held on 13 - l4e September,202l, with respect to the public

representations, the Committee recommended to seek the views of Odisha Pollution Control
Board and the PP.

4th EAC aooraisal for EC: Again M/s. JSW Utkal Steel Limited had again made an online
application vide proposal no. WOR/IND/7439612018 dated 07101/2022. Subsequently, the
proposal was considered in 52nd REAC (Industry- I ) held on 27th, 28tt and 3l!. January,
2022. T\e EAC has noted the replies made by the PP to its earlier Minutes of the Meetings;
report submitted by Odisha Pollution Control Board on ll/1012021 on public
consultation/representations and response of PP; and various representations received by
the EAC from different stake-holders and the PP's reply to them. [n view of the foregoing
and after detailed deliberations, the EAC deferred the consideration of the proposal and
sought additional information from the PP.

lh Ca raisal for EC: Based on the replies submitted by PP to the queries raised by
the EAC in its earlier meeting/s the proposal was considered in 53rd meeting of Expert
Appraisal Committee (Industry- I ) held on l0- I I th February ,2022. The EAC has noted the
replies made by the PP to its earlier Minutes of the Meetings and requirements. In view of
the detailed deliberations, the EAC recommended the instant proposal for grant of
Environment clearance under provision ofEIA Notification, 2006 subject to the stipulation
ofspecific conditions and general conditions.
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Based on the recommendation of EAC, the MoEF&CC has examined the proposal

in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further

amendments thereto and after accepting the recommendations of the Expert Appraisal

Committee (lndustry- I ) has granted the Environment Clearance for Setting up of a

Greenfield Integmted Steel Plant of capacity 13.2 MTPA Crude Steel with l0 MTPA
Cement grinding unit & 900 MW Captive Power Plant proposal of M/s. JSW Utkal Steel

Limited under the provisions of EIA Notification, 2006 subject to the spccific conditions

and general conditions and other mitigation measure, vide EC Identification
No.EC22A008OR t 355 I 8 dated I I -04-2022.

33.5. l0 The aforesaid project along with the observations and directions ofthe Hon'ble NGT, and the

finding/recommendations were presented by the Working group before the Expert Appraisal

Committee (EAC) of Industry- I sector in 3l't meeting held on l5rh - l6!h May, 2023.

33.5.1 I The Committee, after detailed deliberations, noted the following:

(i) The EAC has gone through the Working Group's findings and deliberated in detail each

issue highlighted by the Hon'ble NGT in its order d ated 20.03.2023.

(iiD The Committee has deliberated in detail the issues highlighted at Para nos.35,36 and 37 of
the Order by the Hon'ble NGT and the observation ofthe working group in each point and

noted the following:

a) Cumulative EIA saw the lisht of the dav for the first time after the public hearins:

Based on the documents examined and letter of OSPCB dated 03.07 .2020 to MoEFCC,

it is confirmed that the Common ELA Report including the cumulative impact of both

the projects were in the Draft Integrated EIA report were submitted by the PP to OSPCB,

which were uploaded on OSPCB website at the time of public hearing.

It is important to mention here that, as per the provisions ofthe EIA notification 2006,

only the draft ELA needs to be made available before and during the Public hearing. The

Final EWEMP report is submitted to MoEFCC after completion of public hearing,

incorporating the points raised during the PH along with the mitigation measures etc.

proposed by the PP. therefore, additional clarifications asked by the EAC during the
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(ii) The Committee noted that the then EAC has deliberated the project as per provisions ofthe
EIA Notification, 2006 for the instant ISP project and noted that there were three EAC

meetings convened for the appraisal of ToR application and five EAC meetings were

convened for the appraisal of EC proposal. The working Group has gone through the

documents and the Minutes of the EAC meetings and after detailed deliberations, agreed

with the observations/recommendations made by the then EAC in various meetings as per

provisions of the EIA Notification, 2006.



appraisal process can't be part of the Draft EIA/EMP report for the PH. Moreover,

procedure laid down in EIA Notification 2006 allows submitting of clarifications by the

PP with reference to the observations of the EAC. It is pertinent to mention here that

there is no significant difference/ variation between the "lntegrated EtA Report,

November 2019" (Draft Common EIA Report), and the final EIA,/EMP report ofJanuary

2022 that would invite significant changes in the impact assessment, baseline

information and any other socio-environmental status of the proposal, but for the

inclusion ofPublic hearing proceedings and findings ofthe additional information sought

by the EAC in its various meetings. However, the Minutes of the EAC meetings which

lead to the preparation of the Final ELA/EMP report, January 2022 and other sh.rdy

reports are uploaded in the MoEFCC Parivesh portal for information to all and the public.

b) Permissibilitv of sourcing water from Mahanadi: As per the review ofdocuments this

Working group noticed that WRD, Orissa State Colt. is the nodal agency responsible for
managing and allocation ofthe water resources in the state of Odisha. It is based on the

WRD water allocation to the PP, the earlier EAC had accepted the sourcing water from

Mahanadi. However, the PP submitted that, Post grant of Environmental clearance, Govt.

of Odisha has revised the location for withdrawal of said water from Mahanadi lower

basin, at upstream of proposed lnstream storage structures (lSS) at Chowdhurigada for
the proposed steel plant. PP shall submit documents to establish water balance in the new

source at Chowdhurigada and confirm the availability of water based on studies carried

out by WRD ofOdisha. All ways should be explored by the PP for reducing water usage

in the changing environment.

c) is located within 500 meters ofthe Para : This issue is be ing deliberated

by the EAC (Infi-a- I Sector) of the MoEFCC. The Infra I sector finding may be included
in this section.

d) Paradeen is oolluted industrial area: ln the EIA-EMP report PP had claimed that there

was no "severely polluted area" within l0 km radius of the project site. However, this

Working Group has gone tkough the letter of OSPCB dated, 1842023 addressed to

JSWUSL that "a small portion of the said project area is overlapping with the demarcated

SPA ofParadeep". Therefore, this matter needs to be considered by the OM ofMoEFCC
dated 3l-10-2019 to deal with CPA,/SPA.

e) The SIA has been conducted later and was not Dart of oublic hearins: SIA srud

J

v
was prescribed as ToR to the PP and the social environment impact was carried out for
study area (10 km radial coverage) covering l8l villages, I census town and I
municipality as part of Draft Integrated EIA Report, December, 2019. The same was also

submitted to OSPCB on 16.11.2019 for conducting Public Hearing. Earlier, the then
EAC in is 36e meeting held during 18-l9th May,202l observed that R&R plan based
on Public Hearing, SIA and as per Odisha Govemments R&R Plan preparation

Guidelines has not been fumished. Based on the recommendation of the then EAC, SIA
for R&R purpose was conducted by empanelled agency (STAR\ Bhubaneswar) and the
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report was included in Common EIA Report for appraisal of EAC. It was noted that the

SIA study done by STARR is limited to R&R issues. General social environment impact

was already done in draft EI-A./EMP Report. The same was deliberated by the then EAC

and accordingly specific conditions were included in the recommendations ofthe EAC.

However, the EAC may further deliberate on the finding of the Social Impact Assessment

(StA) study and may further suggest Social lmpacts Mitigation Action Plan (like

Community Development Plan/ Community Engagement Plan/Social Mitigation
Plan/Village adoption) to address the social, R&R" livelihood issues of the project

affected families (PAFs) and also the population living within 2/5/10 kms ofthe project.

0 The proiect bv POSCO was abandoned and was adversely commented upon bv this

Tribunal: The EAC has gone through the Working Group inference in each point on the

order ofNGT dated 30.03.2012 and the EAC opines that this direction of the Hon'ble

NGT would not be relevant and applicable now.

(iv) The Committee noted that PP has reported that the Govt. ofOdisha has revised the location

for withdrawal ofsaid water from Mahanadi lower basin, at upstream ofproposed Instream

storage structurcs (ISS) at Chowdhurigada lor the proposed steel plant.

(v) The Committee also noted that in the EIA/EMP report the PP had claimed that there was no

"severely polluted area" within t0 km radius of the project site. Further, it can be seen in

Minutes ofthe Meeting of52'd EAC, the PP has responded against a representation dated

27/Oll2O22 that "The proposed project site is l2 Km SE of Paradip and is not a part ofany

Severely Pullulated area as notified by CPCB." The Committee has gone through the letter

of oSPCB dated 184-2023 addressed to JSwusL that "a small portion of the said project

area is overlapping with the demarcated SPA of Paradeep". In this regard, the Committee

opines that this matter needs to be apprised as per oM of MoEFCC dated 3l-10-2019 to

deal with CPA/SPA.

33.5.12 The Project proponent has also attended the EAC meeting on 166 May 2023.
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g) Conditions stioulated in the EC sranted to POSCO will have to be considered. in

case ECs are to be sranted: The conditions stipulated in the EC granted to POSCO (in

Jan 2007and Jan 2014) vis-ri-vis the recent EC granted to lvl/s JSW Utkal ISP (in April
2022) has been compared. Although there are very stringent environmental conditions

and mitigation measures stipulated in EC granted to lvf/s JSWUL, fresh appraisal by the

EAC may be further deliberated for additional EC conditions, if any, w.r.t.

Decarbonisation, Green buildings, Supply ofdrinking water to the neighbourhood etc.

33.5.13

Recommendations of the 3l"t EAC meeting held on 166 Mav 2023

The EAC deliberated on point wise suggestions/recommendation of the Working group and

accepted the findings/recommendations. However, the following additional

information/clarifications may be sought from the PP and accordingly the proposal may be

placed before the next EAC meeting for further deliberation:
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The PP may be asked to submit documents to establish water balance for the new source

at Chowdhurigada and confirm the availability of water based on scientific study based on

the change of scenario.

The PP is further advised to formulate an action plan to further reduce the 'Water footprint'

of the company by wayof minimization, recycling, conservation, altemate source of water

etc., as per new scenario-

The PP is further advised to prepare a comprehensive report on the basic water requirement

in the riparian region (domestic and agriculture demand). The PP shall be directed to draw

up a detailed action plan for the water distribution system to ensure the adequate water

supply to all villages in the vicinity ofa radius of2l5/10 Km ofthe Plant site with pipeline

water supply under the proposed CSR activity. The PP shall create water harvesting

stations at regular intervals along the 25 Km pipe line through which water is drawn from

the Chowdhurigada ISS and make water available to villagers.

The PP is to submit a detailed report on how the Environment Management Plan for the

proposed ISP project will comply with the Action Plan prepared by OSPCB/ CPCB for the

abatement of the pollution in the Industrial areas of Paradeep, keeping in view the

Comprehensive Environmental Pollution Index (CEPI) as per Ministry's OM of 2019 on

CEPYSPA.

In the ELA/EMP report the PP had claimed that there was no "severely polluted area"

within l0 km radius of the project site. However, this Working Group has gone through
the letter of OSPCB d^ted 184-2023 addressed to JSWUSL that "a small portion of the

said project area is overlapping with the demarcated SPA of Paradeep". Therefore, this
matter needs to be considered as per the OM of MoEFCC dated 3l-10-2019 to deal with
CPA/SPA and PP needs to submit the detailed action Plan as per the Ministry's OM of
2019.

The PP is advised to submit a SLA study finding and the Action Plan (Community
Development/ Engagement Plan/Social Mitigation Plan) formulated to address the social,
R&R, livelihood issues of the project affected families (PAFs) and also the population
living within 2/5/10 kms of the project be submifted to the EAC.

The PP is advised to enhance the funds on social environment along with village adoption
and its activities. The EAC is ofthe opinion that these action will significantly improve
the quality of life and standard of living of the villagers living in the vicinity ofproject
site.

The PP may be asked to submit detailed reports/ Action Plans on Decarbonization program
including plans for not letting out COz into the atmosphere after calcination. CO2 may be
captured and treated appropriately. Water balance (including the villages) study;
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implementing Sustainable developmental goals; waste recycling/utilisation with Circular

economy principles; e-waste disposal as per Govemment guidelines; filling of earth

material to raise the ground etc-

The PP submitted that they will fill the entire site with dredged sand in order to safeguard

the area from flood plains. In this context, the PP is advised to submit a detailed

engineering drawing and design for the said reclamation.

b)

c)

d)

33.5.14

33.5.15

The 3l'r EAC deliberated the issues in depth and is of the view that the above-mentioned

information may be sought from the PP. Afterwards, the proposai may be placed before the

EAC for further deliberation after teceipt ofthe information from the PP.

The PP, vide letter dated 266 M^y 2023, has submitted response to the queries as sought by the

EAC hetd on l6e May, 2023, accordingly the project was considered in the Expert Appraisal

Committee (EAC) of Industry- I sector in 33'd meeting held on 306 May,2023.

33.5. l6 The Committee, after detailed deliberations, noted the following:

(D The EAC has gone through the point wise response ofthe PP regarding the observation

of 3l"t EAC.

(iD The Committee noted that further clarification/information may be provided by PP in

following points:

a) In all Figures/lvlaps the location and boundary ofthe proposed JSW plant should

e)

be shown.

Preferably Use same units eveqnvhere w.r.t. MCM, Cusecs, Litres

More information/ details should be provided about ponds of nearby villages.

The water consumption per tonne of steel may be revisited and detaits must be

provided.

The response to query of point number 5 of 3lst EAC (Regarding the detailed

action Plan as per the Ministry's OM of MoEFCC dated 3l-10-2019 to deal with

CPA/SPA is inadequate. PP need to provide adequate reply.

The PP should revisit the environmental responsibility/CER activities and amount

allocated for it. PP shoutd specifically try to develop all possible modem facilities

in their proposed hospital.

The response to the query to the road map for Decarbonisation, Sustainable

development, Circular economy need to elaborated adequately.

0

c)
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33.5.t7

h) The details w.r.t. greenbe lt development according to Ministry's OM of MoEFCC

dated 3l- 10-2019 need to be submitted.

The detailed engineering drawings of retaining wall should be provided.i)

Recommendations of the Committee

The EAC deliberated on the point wise response ofthe PP. After the detailed deliberation EAC

decided to ask from Project Proponent revised comprehensive report incorporating all

observations (a to i) of EAC. Accordingly, the proposal may be placed before the next EAC

meeting for further deliberation.

The meeting ended with thanks to the Chair.
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Preliminary u ire men ts:

It.

EI.A,iEMP report cover page shall consists of project title with location, applicable

schedule of the EIA Notification, 2006, ToR letter No. with date, study period along

with EtA consultant & laboratory details with QCI/NABET/NABL accreditation

certificate detail.

Besides, following points shall be compiled as per QCINABET norms:

a. Disclaimer by the EIA consultant.

b. Declaration by the Functional Area Experts contributed to the EIA study and

declaration by the head of the accredited consultant organization/authorized person.

c. Undertaking by the project proponent owning the contents (information and data) of
the EIA./EMP report.

d. Undertaking by the EIA consultant regarding compliance of ToR issued by

MoEF&CC.

e. Consultant shall submit the Plagiarism Certificate for the EIA/EMP Report.

Minutes of 33'd meeting of the EAC for lldustry-I sector hcld otr 306 May, 2023

(o(
ANNEXURE -I

Standard ToR in line with Apoendix III of the EIA. 2006.

apolicable to Pronosals Under Industrv-l Sector

Structure of EIA/EMP reoort
Executive Summarv

i. Table of Contents of the EIA report including list of
tableVfigures/annexures/abbreviations/symbols/notations'

ii. Point wise compliance to the ToR issued by MoEF&CC.

iii. Executive Summary

[. Introduction

i. Name olthe project along with applicable schedule and category as per ELA,

2006.

ii. Location and accessibility

II. ProjectdescriPtion

i. Resource requirements ([^and; water; fuel; manpower)

ii. OperationalactivitY

iii. Key pollution concems

III. Baseline Environment Studies

i. Ambient air quality

ii. Ambient Noise quality

iii. Traffic studY

iv. Surface water qualitY

v. Ground water qualitY

vi. Soil qualitY

vii. BiologicalEnvironment
viii. land use

ix. Socio-economicenvironment

lV. AnticipatedimPacts
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VI.

VII.

vtI
x.

i. Impact on ambient air quality
ii. Impact on ambient noise quality

iii. [mpact on road and traflic
iv. Impact on surface water resource and quality

v. lrnpact on ground water resource and quality
vi. Impact on terrestrial and aquatic habitat
vii. Lnpact on socio-economic environment

Altemative analysis

Environmenta[ Monitoring program

i. Ambient air, noise, water and soil quality
ii. Emission and discharge from the plant

iii- Green belt
iv. Social parametsrs

Additional studies

i. Risk assessment

ii. Publicconsultation

iii. Action plan to address the issues raised during public consultation as per

MoEF&CC O.M. d^teA 30 I 09 12020

Project benefits

Environment management plan

i. Air quality management plan

ii. Noise quality management plan

iii. Solid and hazardous waste management plan

iv. Effluent management plan

v. Storm water rnanagement plan

vi. Occupational health and safety management plan

vii. Green belt development plan

viii. Socio-economicmanagementplan
ix. Project cost and EMP implementation budget.

EIA/EMP Report
l. Introduction
i. Background about the project

ii. Need ofthe project

iii. Purpose ofthe EIA study
iv. Scope ofthe EIA study

2. Project description
A. Site Details

i. Location ofthe project site covering village, Taluka./Tehsil, District and State.
ii. Site accessibility
iii. A digital toposheet in pdfor shape file compatible to google earth ofthe study area

ofradius of lOkm and site location preferably on l:50,000 scale. (inctuding all eco-
sensitive areas and environmentally sensitive places).
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I-atest High-resolution satellite image data having I m - 5 m spatial resolution like
quickbird, Ikonos, IRS P-6 pan sharpened etc., along with delineation of plant

boundary co-ordinates. Area must include at least 100 m a[[ around the project

Iocation.

Environment settings of the site and its surrounding along with map.

A list of major industries with name, products and distance from plant site within
study area (l0km radius) and the location ofthe industries shall be depicted in the

study area map.

In case ifthe project site is in vicinity ofthe water body, 50 meters from the edge of
the water body towards the site shall be treated as no development/construction

zone. If it's near the wetland, Guidelines for implementing Wetlands (Conservation

and Management) Rules, 2017 may be followed.

In case if the project site is in vicinity ofthe river, the industry shall not be located

within the river flood plain corresponding to one in 25 years flood, as certified by

concerned District Magistrate/Executive Engineer from State Water Resources

Department (or) any other officer authorized by the State Govemment for this

purpose as per the provisions contained in the MoEF&CC OfIice Memorandum

dated l4lo2/2022.
ln case of canaU nalal seasonal drain and any other water body passing through

project site, the PP shall submit the suitable steps /conservation plan/mitigation

measures along with contouring, Run -off calculations, disposal etc. A robust and

full proof Drainage Conservation scheme to protect the nahual drainage/water

bodies and its flow parameters; algng with Soil conservation scheme and multiple

Erosion control meisures shall be provided in the report.

Type ofland, land use ofthe project site needs to be submitted.

Staos of acquisition of land. If acquisition is not completc, stage of the acquisition

process as per the MoEF&CC O.M. dated 7/1012014 shall be furnished.

Project proponent shall prepare Engineering layout plan showing alI intemal roads

minimum 6 m width and 9 m tuming radius for smooth traffic flow inside including

fire tender as per NBC. Road network shall connect all service areas in layout. This

drawing shall include area statement showing plot area, area under roads, parking,

green belt with calculations and % with respect to plot area ofproject site and proper

indexing. If located within an Industrial area./Estate/Complex, layout of Industrial

Area indicating location of unit within the Industrial arealEstate.

Project proponent shall submit contour map of project site along with drainage

disposal system with calculations and drawings supported with proper indexing

including Rain Water Harvesting details with calculations mentioning about GW

recharge along with relevant drawing.

A detailed report covering all aspects of Fire Safety Management and Fire

Emergency Plan shall be submitted.

Details of drone survey for the site, needs to be included in report and presentcd

before the EAC during appraisal of the project.

B. Forest and wildlifc related issues (if applicable):

vi

lv

v r.

x.

x

xl

xlr

xlll.

xtv.

xv

vu
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i. Status ofForest Clearance for the use of forest land shall be submitted.

ii. Copy of application submifted for clearance under the Wildlife (Protection) Act, 1972,

to the Standing Committee of the National Board for Wildlife if the project site located

within notified Eco-Sensitive Zone, lO km radius of national park/sanctuary wherein

final ESZ notification is not in place as per MoEF&CC Office Memorandum dated

8t8/20t9.
iii. The projects to be located within l0 km ofthe National Parks, Sanctuaries, Biosphere

Reserves, Migratory Corridors of Witd Animals, Eco-sensitive Znne ard Eco-sensitive

areas, the project proponent shall submit the map duly authenticated by Divisional
Forest Officer showing the distance between the project site and the said areas.

iv. Wildlife Conservation Plan duly authenticated by the Competent Authority of the State

Govemment for conservation of Schedule I fauna along with budget and action plan, if
any exists in the study area.

C. Salient features ofthe project
i. Products with capacities in Tons per Anoum for the proposed project.

ii. If expansion project, status of implementation of existing project, details of
existing/proposed products with production capacities in Tons per Annum.

iii. Site preparatory activities.

iv. List ofraw materials required and their source along with mode of transportation.

v. Other than raw materials, other chemicals and materials required with quantities and

storage capacities.

vi. Manufacturing process details along with process flow diagram ofproposed units.

vii. Consolidated materials and energy balance for the project.

viii. Total requirement ofsurface/ ground water and power with their respective sources,

status of approval.

ix. Water balance diagram

x. Details of Emission, effluents, hazardous waste generation and mode of disposal

during constmction as well as operation phase.

xi. Man-powerrequirement.

xii. Cost ofproject and scheduled time of completion.
xiii. In case of expansion projects, project proponent shall submit structurat stability

certificate showing whether existing structure withstand for proposed exparsion
activity.

xiv. Briefon present status ofcompliance (Expansion/modernization proposals)

a. Cumulative Environment Impact Assessment for the existing as well as the
proposed expansion/modemization shall be carried out.

b. In case of ground water draw[ for the existing unit, action plan for phasing out
of ground water abstraction in next two years except for domestic purposes
and shall switch over to [00 % use of surface water from nearby source.

c. Copy of 4[!the Environment Clearance(s) including Amendments/validity of
extension/kansfer of EC, there to obtained for the project from
MoEF&CCISEIAA shall be attached as Annexures. A Certified Compliance
Report (CCR) of the Integrated Regional Office of the Ministry of
Environment, Forest and 61;-n1s Qhange/ or concerned authority as per OM
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No. [A3-22/10/2022-IA.I\ IE l7125Sll, dated 86 June, 2022 on the status of
compliance ofconditions stipulated in all the existing environment clearances

including amendments shall be provided. A Certified Compliance Report

(CCR) issued by the concemed Authority shall be valid for a period ofone
year from the date of inspection.

d. [n case the existing project has not obtained Environment Clearance, reasons

for not taking EC under the provisions of the EIA Notification 1994 and/or

EtA Notification 2006 shall be provided. A proper justification needs to be

submitted along with documentary proof. Copies of Consent to Establish/No

Objection Certificate and Consent to Operate (in case ofunis operating prior

to EIA Notification 1994 or 2006, CTE and CTO of FY 2005-2006) obtained

from the SPCB shalI be submitted. Further, compliance report to the conditions

of CTO from the Regional Office of the SPCB shall be submitted, as per OM

No. IA3-22/10/2022-IA.I[IE 17725811, dated 8'h lune,2O22. CCR on CTO

conditions issued by the concerned SPCBs/PCCs shall be valid for a period of
one year from the date of inspection of the project.

3. Description of the Environment
i. Study period

ii. Approach and methodology for data collection as fumished below.

Attributes Remarks

Network Frequency

A. Air Environmcnt

Minimum I site

in the project

impact area

I hourly
continuous

. IS 5182 Part l-20

. Site specific
primary data is

essential

. Secondary data

from IMD, New

Delhi
. CPCB guidelines to

be considered.

Pollutants
o PMz.s At least 8- l2

locations

As per

National
Ambient Air
Quality
Standards,

CPCB

Notification.

Sampling as per

CPCB guidelines

Collection of AAQ
data (oxcept in

monsoon season)

[.ocations ofvarious
stations for different

PMro

Soz

NOx

CO

HC
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Sampling

Micrc'Meteorological
o Wind speed (Hourly)
. Wind direction

o Dry bulb temperature

. Wet bulb temperature

. Relative humidity
o Rainfa[l
. Solar radiation

. Cloud cover

. Environmental Lapse

Rate

306 May, 2023



JOA

Sampling

Network Frequency

Attributes

Other parameters

relevant to the project

and topography of the

afea

parameters should

be related to the

characteristic

properties of the

parameters.

The monitoring
stations shall be

based on the

NAAQM standards

as per GSR 826(E)

dated 16/ll/2009
and take into

account the

predominant wind
direction,
population zone and

sensitive receptors

including reserved

forests,

Raw data of all

AAQ measurement

for 12 weeks of all
stations as per

frequency given in
the NAAQM
Notification of
16/1112009 along
with min., max.,

average and 98%

values for each of
the AAQ
parameters from
data of all AAQ
stations should be

provided as an

annexure to the EIA
Repod.

Remarks

B. Noise

Hourly equivalent
noise levels

At least 8-12

locations

As per

CPCB

norlns

C. Water
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SamplingAttributes

Nctwork Frequency

Remarks

Samples for water quality should be collected and

analyzed as per:

o IS: 2488 (Part l-5) methods for sampling and testing

of Industrial emuents
o Standard methods for examination of water and

wastewater analysis published by fun".1.un trbt'.
Health Association.

Parameters for water
quality
. pH, temp, turbidity,

magnesium hardness,

total alkalinity,
chloride, sulphate,

nitrate, fluoride,

sodium, potassium,

salinity
. Total nitrogen, total

phosphorus, DO,

BOD, COD, Phenol

. Heavy metals

r Total coliforms, faecal

coliforms
. Phyto-plankton
. Zoo-planlcon
o Microalgadmicroalgal

bloom

Yield of water sources to be

measured during critical season

Standard methodology for
collection of surface water (BIS

standards)

o Surface

water quality
of the

nearest

River (60m

upstream

and

downstream)

and other

surface

water bodies

For River Bodies
r Total Carbon

.pH
o Dissolved Oxygen

o Biological Oxygen

Demand

r Free NH4
. Boron
o Sodium Absorption

Ratio

o Eleckical

Conductivity
. TDS

Ground water monitoring data should be collected at

minimum of 8 locations (from existing wells /tube

wel[s/existing current records) from the study area and

shall be included.

For Ground Water

D. Traffic Study
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. Frequency of vehicles
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Attributes Sampling Remarks

Network Frequcncy

Additional traffrc due

to proposed project

Parking arrangement

SoiI
. Particle size

distribution
. Texfure
.pH
o Electricalconductivity
. Cation exchange

capacity

o Alkali metals

. Sodium Absorption

Ratio (SAR)
. Permeability
. Water holding capaciry

. Porosity

Soil samples be collected as per BIS specifications

Land use/Landscape
o Location code

. Total project area

. Topogpphy
o Drainage (natural)
o Cultivate4 forest,

plantations, water

bodies, roads and

settlements

E. Biological Environment
Aquatic
o Primary productivity

o Aquatic weeds

o Enumeration ofphyto
plankton, zoo plankton

and benthos

o Fisheries

. Diversity indices

. Trophic levels

. Rare and endangered

species

. Marine Parks/

Sanctuaries/ closed

Minutes ofJ3'd meeting of the EAC aor lndustry-I sector held otr 306 Mry, 2023

E. Land Environment

. Detailed description offlora and fauna (terrestrial and

aquatic) existing in the study area shall be given with
special reference to rare, endemic and endangered

species. lndicator species which indicate ecological
and environment degradation should be identified and

included to clearly state whether the proposed project

would result in to any adverse effect on any species.

o Samples to collect from upstream and downstream of
discharge point, nearby tributaries at downstream, and

also from dug wells close to activity site.
o For forest studies, direction of wind should be

considered while selecting forests.
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Sampling

Frequency

Remarks

Network

Secondary data to collect from Govemment offices,
NGOs, published literature.

areas /coastal

regulation zone (CRZ)

Terrestrial
o Vegetation-species

list, economic

importance, forest

produce, medicinal

value

. Irnportance value index
(IVI) of trees

. Fauna

. Avi fauna

o Rare and endangered

species

r Sanctuaries / National

park / Biosphere

reserve

. Migratory routes

F, Socio-economic
. Socio-economic survey is based on proportionate,

stratified and random sampling method.

o Primary data collection tkough questionnaire

o Secondary data from census records, statistical hard

books, topo sheets, health records and relevant official
records available with Govt. agencies

. Demographicstruch.re

. lnfrastructureresource

base

o Economic resource

base

o Health status:

Morbidity pattem

. Cultural and aesthetic

attributes

. Education

I11. Interpretation ofeach environment attribute shall be enumerated and summarized as given

helow:

. Ambient air quality
o Ambient Noise quality

o Surface water quality

o Ground water quality
. Soi[ quality
. BiologicalEnvironment
o Land use

o Socio-economicenvironment

Minutes of 33d meeting of thc EAC for tndustry-I sector hcld or 306 May, 2023 Page 87 of 100

Attributcs



)\o

4, Anticipated Environment Impacts and mitigation measures (In case of expansion,

cumulative impact assessment shall be carried out)
i. Identification of potential impacts in the form of a matrix for the construction and

operation phase for all the environment components

Activity Environment Ecological Socio-economic

Construction phase

Operation phase

ii. Irnpact on ambient air quality (Sources; Embedded control measures; Assessment;

Mitigation measures; Residual impact)

a. Construction phase

b. Operation phase

. Details of stack emissions from the existing as well as proposed activity.

. Assessment of ground level concentration of pollutants &om the stack

emission based on AQIP Modelling The air quality contours shall be plotted

on a location map showing the location of project site, habitation nearby,

sensitive receptors, ifany along with wind rose map for respective period

. lmpact on gtound level concentration, under normal, abnormal and

emergency conditions. Measures to handle emergency situations in the event

of uncontrolled release of emissions.

iii. Impact on ambient noise quality (Sources; Embedded control measures; Assessment;

Mitigation measures; Residual impact)

a. Construction phase

b. Operation phase

iv. Impact on traffic (Sources; Embedded control measures; Assessmetrt; Mitigation
me,u;ures; Residual impact)

a. Construction phase

b. Operation phase

v. Impact on soil quality (Sources; Embedded control measures; Assessment; Mitigation
measures; Residual impact)

a. Construction phase

b. Operation phase

vi. Impact on land use (Sources; Embedded control measures; Assessment; Mitigation
me,rsures; Residual impact)

a. Construction phase

b. Operation phase

vii. Impact on surface water resource and quality (Sources; Embedded conEol measures;

Assessment; Mitigation measures; Residual impact)
a- Constmction phase

b. Operation phase

viii.Impact on ground water resource and quality (Sources; Embedded control measures;

Assessment; Mitigation measures; Residual impact)

a. Constnrction phase
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b. Operation phase

ix. lmpact on terrestrial and aquatic habitat (Sources; Embedded control measures;

Assessment; Mitigation measures; ResiduaI impact)

a. Construction phase

b. Operation phase

x. lmpact on socio-economic environment (Sources; Embedded control measures;

Assessment; Mitigation measures; Residua[ impact)

a. Construction phase

b. Operation phase

xi. [mpact on occupationa[ health and safety (Sources; Embedded control measures;

Assessment; Mitigation measures; Residual impact)

a. Constmction phase

b. Operation phase

5. Analysis of Alternatives (fechnologr & Site)

i. No project scenario

ii- Site alternative

iii. Technical and social concems

iv. Conclusion

6. EnvironmentalMonitoring Program

i. Details of the Environment Management Cell

ii. Performance monitoring schedule for all pollution control devices shall be furnished.

iii. Corporate Environment Policy

a. Does the company have a well laid down Environment Policy approved by its Board

of Directors? Ifso, it may be detailed in the ELA report.

b. Does the Environment Policy prescribe for standard operating process / procedures

to bring into focus any infringement / deviation / violation of the environment or

forest norms / conditions? Ifso, it may be detailed in the ELA.

c. What is the hierarchical system or Administrative order of the company to deal with

the environment issues and for ensuring compliance with the environment clearance

conditions? Details of this system may be given.

d. Does the company have system of reporting of non compliances / violations of
environment norms to the Board of Directors ofthe company and / or shareholders

or stakeholders at large? This reporting mechanism shall be detailed in the EIA

report

iv. Action plan for

Activity Aspect Monitoring
Parameter

Location Frequency Responsibility

Construction phase

Operation phase

ro ect enviro t monitorin ma
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7. Additional Studies

i. Project proponent shall submit a study report on Decarbonisation program, which would

essentially consist ofcompany's carbon emissions, carbon budgeting/ balancing, carbon

sequestration activities and carbon capture, use and storage after offsetting strategies.

Further, the report shall also contain time bound action plan to reduce its carbon intensity

of its operations and supply chains, energy transition pathway from fossil fuels to

Renewable energy etc. Al[ these activities/ assessments should be measurable and

monitorable with defined time frames.

ii. Details of adoption/ implementation statuVplan to achieve the goal of Glasgow COP26

Climate Submit with regard to enhance the non-fossil energy, use ofrenewable energy,

minimization of net carbon emission and carbon intensity with long-term target of "net

Zero" emission.

iii. Implementation status/measures adopted for avoiding the generation of single used

plastic waste.

iv. In cases the project is located in Critically and Severely Polluted Areas, additional

mitigation measures adopted and detailed action plan to be submitted in the EIA./EMP

Report as per MoEF&CC O.M. No. 22-2312028-IA.Ill dated 3lll0/2019 and

MoEF&CC O.M. No. Z2-2312028-lA.lII dated 5/0712022 has to be submitted.

v. Public consultation details (Entire proceedings as separate annexure along with
authenticated English Trarslation of Public Consultation proceedings).

vi. As part of Corporate Environment Responsibility (CER) activity, company shall adopt

nearby villages based on the socio-economic survey and undertake community

developmental activities in consultation with the village Panchayat and the District
Administration. In this regard, time bound action plan as per the MoEF&CC Offrce
Memorandum dated 30109/2020 shall be submitted.

vii. Summary of issues raised during public consultation along with action plan to address

the same as per MoEF&CC O.M. dated 30109n020

viii.Risk assessment

o Methodology
. Hazardidentification
. FrequeDcy analysis
. Consequence analysis
. Risk assessment outcome

ix. Emergency response and preparedness plan

8. Project Benefits
i. Environmentbenefits

ii. Social infrastmcture

S

No

Physical activity and action plan
Year of implementation

(Budget in INR)
Total

Expenditure
(Rs. in

Crores)
Name of the

Activity
Physical Targets l.t 2d
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iii. Employment and business opportunity
iv. Other tangible benefits

9. Environment Cost Benefit Analysis
i. Net present value

ii. Intemal rate of return

iii. Benefit cost ratio

iv. Cost effectiveness analysis

10. Environment Management Plan (Construction and Operation phase)

i. Air quatity management plan

ii. Noise quality management plan

iii. Action plan for hazardous waste management

iv. Action plan for solid waste management

v. Action plan for e-waste management.

vi. Action plan for plastic waste management.

vii. Action plan for construction and demolition waste management.

viii. Effluent management plan

ix. Storm water management plan

x. Rain water harvesting plan

xi. Plan for maximum usage of waste water/treated water in the Unit

xii. Occupational health and safety management plan

xiii.Green belt development plan: An action plan for Green Belt development consisting of
3 tiers of plantations ofnative species all along the periphery of the project of adequate

width shall be raised in 33% oftotal area with a tree density shall not less than 2500 per

ha within a time frame of one year shall be submitted. Survival rate of green belt shall

be monitored on periodic basis to ensure that survival rate not be less than 80 %.

xiv. Socio-economic management plan

xv. Wildlife consewation plan (In case of presence ofschedule I species)

xvi.Total capital cost and recurring cost/annum for environment pollution control measures

shall be included.

11. Conclusion ofthe EIA study

12. In addition to the above, any litigation pending against the project and/or any direction/order

passed by any Court ofLaw against the project, if so, details thereofshall also be included. Has

the unit received any notice under the Section 5 of Environment (Protection) Act, 1986 or

relevant Sections of Air and Water Acts? If so, details thereof and compliance/ATR to the

notice(s) and present status ofthe case.
**** ****
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ANNEXURE-2
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Standard ToRs FOR CEMENT INDUSTRY [3(b)l
l. Limestone and coal linkage documents along with the status of environment clearance of

limestone and coal mines.

2. Quantum of production ofcoal and limestone from coal & limestone mines and the projects

they cater to;

3. Present land use shall be prepared based on satellite imagery. High-resolution satellite

image data having lm-5m spatial resolution tike quickbird, Ikonos, IRS P-6 pan sharpened

etc. for the l0 Km radius area from proposed site. The same shall be used for land used/land-

cover mapping ofthe area.

4. If the raw materials used have trace elements, an environment management plan sha[[ also

be included.

5. Plan for the implementation of the recommendations made for the cement plants in the

Corporate Responsibility for Environmental Protection (CREP) guidelines shall be

prepared.

6. Energy consumption per ton of clinker and cement grinding

7. Provision of waste heat recovery boiler
8. Arrangement for co-processing of hazardous waste in cement plant-

9. Provision of Altemate fuels.

10. Details of Implementation of Fly Ash Management Rules

I l. Emission/Eflluent norms as per GSR 496 (E) dated 9/512016 [EPA Rules 1986].

12. Action plan for the stock piles with impervious floor, provision of garland drains and catch

pits to trap run off material shall be submitted.

13. Action plan to limit the particulate matter emission from all the stacks below 30 mgNm3
shalI be fumished.

14. PP shall explore the possibility ofplastic waste utilization in the Plant/Unit process.

15. Action plan for 100 % solid waste utilization shall be submitted.

16. PM @Mro and Pz.s) present in the ambient air must be analysed for source analysis - natural

dust/RSPM generated from plant operations (trace elements) of PMro to be carried over.

Standard ToRs FOR INTEGRATED STEEL PLANT l3(a)l
l. kon ordcoal linkage documents along with the status of environment clearance of iron ore

and coal mines.

2. Quantum of production of coal and iron ore from coal & iron ore mines and the projects

they cater to. Mode of transportation to the plant and its impact.

3. For l,arge ISPs, a 3-D view i.e. DEM (Digital Elevation Model) for the area in l0 km radius

from the proposal site. MRL details ofproject site and RL of nearby sources of water shall

be indicated.

4. Recent land-use map based on satellite imagery. High-resolution satellite image data having
lm-5m spatial resolution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for the l0 Km
radius area from proposed site. The same shall be used for land used/land-cover mapping of
the area-



//r
5. PM (PMro and PMz.s) present in the ambient air must be analysed for source analysis -

natural dust/RSPM generated from plant operations (trace elements) of PMro to be carried

over.

6. All stock piles will have to be on top ofa stable liner to avoid leaching of materials to ground

water.

7. Plan for the implementation of the recommendations made for the steel plants in the CREP

guidelines.

8. Plan for slag utilization
9. Plan for utilization ofenergy in offgases (coke oven, blast fumace)

10. System ofcoke quenching adopted with justification.

I l. Trace metals Mercury, arsenic and fluoride emissions in the raw material.

12. Trace metals in waste material specially in slag.

13. Trace metals in water

14. Details ofproposed layout clearly demarcating various units within the plant.

15. Complete process flow diagram describing each unit, its processes and operations, along

with material and energy inputs and outputs (material and energy balance).

16. Details on design and manufachrring process for all the units.

17. Details on environmentally sound technologies for recycling of hazardous materials, as per

CPCB Guidelines, may be mentioned in case ofhandling scrap and other recycled materials.

18. Details on requirement ofenergy and water along with its source and authorization from the

concemed department. Location of water intake and outfall points (with coordinates).

19. Details on toxic metal content in the waste material and its composition and end use

(particularly of slag).

20. Details on toxic content (TCLP), composition and end use ofslag.

21. Fourth Hole fume extraction system shall be provided for submerged Arc Fumace (SA-F).

Waste heat recovery (WHR) system shall be installed to recover the sensible heat fiom flue

gases of electric arc fumace @AF).
22. Emission/eflluent norms as per G.S.R 894 (E) dated 4/1212019 IEP A Rules 19861.

23. Action plan for the stock piles with impervious floor, provision ofgarland drains and catch

pits to trap run off material shall be submitted.

24. Action plan to limit the particulate matter emission from all the stacks below 30 mg/I'{m3

shall be fumished.

25. Action plan for 100 % solid waste utilization shall be submitted.

26. PP shall explore the possibility ofplastic waste utilization in the Plant/Unit process.

l. A 3-D view i.e. DEM (Digital Elevation Model) for the area in l0 km radius from the

proposal site. MRL details of project site and RL of nearby sources of water shall be

indicated.

2. Plan for the implementation of the recommendations made for the proposed Unit in the

Corporate Responsibitity for Environmental Protection (CREP) guidelines.

3. Plan for solid wastes utilization.
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Standard ToRs FOR PULP AND PAPER IXDUS'IELI5OI

[. A note on pulp washing system capable of handling wood pulp shall be included.

2. Manufacturing process details for the existing and proposed plant shall be included. Chapter

on Pulping & Bleaching shall include: no black liquor spillage in the area of pulp mil[; no

use of elemental chlorine for bleaching in mill; installation of hypo preparation plant; no

use of potcher washing and use of counter current or horizontal belt washers. Chapter on

Chemical Recovery shall include: no spillage of foam in chemical recovery plant, no

discharge of foul condensate generated from MEE directly to ETP; control of suspended

particulate matter emissions from the stack of fluidized bed recovery boiler and ESP in lime
kiln

3. Studies shatl be conducted and a chapter shall be included to show that Soda pulping process

can be employed for Eucalyptus/Casuarina to produce low kappa (bleachable) grade ofpulp.

Minutes of33'd meeting of the EAC for Industry-I sector held oo 30't Mey, 2023 Page 94 of 100

4. Ptan for utilization ofenergy in offgases (coke oven, blast furnace)

5. System ofcoke quenching adopted with full justification.

6. Details on environmentalty sound technologies for recycling of hazardous materials, as per

CPCB Guidelines, may be mentioned in case ofhandling scrap and other recycled materials.

7. Details on toxic metal content in the waste material and its composition and end use

(particularly of slag).

8. Details on toxic content using Toxicity Characteristic Leaching Procedure (TCLP),

composition and end use of slag.

9. I00% dolo char generated in the plant shall be used to generate Power.
10. Fourth Hole fume extraction system shall be provided for SAF.WHR system shall be

installed to recover sensible heat from flue gases of EAF. Provision for installation of
j igging and briquetting plant to utilise the fines generated in the process.

I l. No tailing pond is permitted for lron ore slimes. Dewatering and filtration system shall be

provided.

12. Emission/eflluent norms as per G.S.R 894 (E\ dated 4/12/2019 IEPA Rules 1986].

13. Action plan for the stock piles with impervious floor, provision ofgarland drains and catch

pits to trap run off material shall be submitted.

14. Action plan for developing connecting and intemal road in terms of MSA as per IRC

guidelines shall be submitted.

15. Action plan to limit the particulate matter emission from all the stacks below 30 mgNm3
shall be fumished.

16. Action plan for 100 % solid waste utilization shall be submiued.

17. PM (PMro and Pz.s) present in the ambient air must be analysed for source analysis - natural

dust/RSPM generated from plant operations (trace elements) of PMro to be carried over.
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4. Comrnitment that only elernental Chlorine-free technology will be used for the manufacture

ofpaper and existing plant without chemical recovery plant will be closed within 2 years of
issue of environment clearance.

5. A commitment that no extra chlorine base bleaching chemicals (more than being used now)

will be employed and AOx will remain within limits as per CREP for used based mills. Plan

for reduction of water consumption.

6. Undertaking to comply with the norms stipulated in the S.O. 3187 (E) dated 7 /10/2O16 for
the projects [ocated in Ganga basin.

7. Action plan for the stock piles with impervious floor, provision of garland drains and catch

pits to trap run off material shall be submitted.

8. Action plan to limit the particulate matter emission from all the stacks below 30 mgA'.Im3

shall be fumished.

9. Action plan for 100 o/o waste utilization shall be submitted.

l. Justi{ication for engaging a particular type ofprocess (raw hide/skin into semi finishing or

finished leather, semi-finished leather to finished leather, dry finishing operations,

chrom€y'vegetable tanning, etc.).

2- Details regarding complete leather/ skin/ hide processing including the usage ofsulphides,

nitrogen compounds, chromium or other tanning agents, post-tanning chemicals, biocides,

etc., along with the material balance shall be provided.

3. In case of chrome tanning, details of the chrome recovery plant, management of
shavings/solid waste including safe disposal.

4. Details on reuse of soak liquor / saline stream from membrane system, if applicable, to the

extent possible in pickling activity after required treatment. Also, mention the salt recovery

measures.

5. Action plan to limit the particulate matter emission from all the stacks below 30 mglNm3

shall be fumished.

6. Action plan for 100 % waste utilization shall be submitted.

Standard ToRs FOR COKE OVEN P 14(b)l

I . Justification for selecting recovery/non-recovery (beehive) type batteries with the proposed

unit size.

2. Details of proposed layout clearly demarcating various facilities such as coal storages, coke

making, by-product recovery area, etc within the plant.

3. Details of coke oven plant (recovery/non-recovery type) including coal handling, coke oven

battery operations, coke handling and preparation.

4. Scheme for coal changing, charging emission centre, Coke quenching technology, pushing

emission control.
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5. Scheme for coke oven effluent treatment plant details including scheme for meeting cyanide

standard.

6. Emission/elfluent norms as per G.S.R 894 (E) dated 4/1212019. Provision of CDQ in case

ofcoke oven plant of 0.8 MTPA and above.

7. Action plan to timit the particulate matter emission from all the stacks below 30 mgAlrn-3

shall be fumished.

8. Action plan for 100 % solid waste utilization shall be submitted.

9. Action plan for the stock piles with impewious floor, provision of garland drains and catch

pits to trap run off material shall be submitted.

l. Type of fibres used (Asbestos and others) and preference of selection from techno-

environment angle should be fumished

2. As asbestos is used in several products and as the level ofprecautions differ from milling to
usage in cement products, friction products gasketing, textiles and also differ with the

process used, it is necessary to give process description and reasons for the choice for

selection ofprocess

3. Technology adopted, flow chart, process description and layout marking areas of potential

environment impacts

4. National standards and codes of practice in the use of asbestos particular to the industry

should be fumished
5. In case of newly introduced technology, it should include the consequences of any failure

ofequipmenU technology and the product on environment status.

6. [n case of expansion project asbestos fibre to be measured at stack emission and work zone

area, besides base line air quality.

7. [n case ofgreen field project asbestos fibre to be measured in the ambient air.

8. Action plan to limit the particulate matter emission from all the stacks below 30 mgNm3
shall be fumished.

9. Action plan for 100 % solid waste utilization shall be submitted.

10. PM (PMl0 and P2.5) present in the ambient air must be analysed for source analysis -
natural dust/RSPM generated from plant operations in case of expansion projects (trace

elements /asbestos fibre) of PMl0 to be carried over.

I l. Action plan for the stock piles with impervious floor, provision ofgarland drains and catch

pits to trap run offmaterial shall be submitted.

L Details regarding pollution control measures to be adopted in the mineral handling area,

loading and unloading areas inctuding all trarsfer points shall be submitted.
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Standard ToRs FOR IRON ORE BENEFICIATION PLANT [2 (b)l



l1
2. The Prqect proponent shall submit action plan for conditioning of the ore with water to

mitigate fugitive dust emission, without affecting flow of ore in the ore processing and

handling areas.

3. Treatment details regarding effluent generated from the ore beneficiation plant and the mode

of transportation of tailing slurry shall be submitted.

4. Separate chapter on slime management shall be submitted.

5. Action plan for regular monitoring of ground water level and quality in and around the

project area ofbeneficiation plant and tailing/slime pond shall be submitted by establishing

a network of existing wells and constmcting new piezometers.

6. Details regarding lining of the tailing/slime pond to be provided shall be submitted in order

to ensure that there is no leaching from the tailing/slime pond.

7. Details regarding establishment of garland drain around the tailing/slime pond and the

quantity ofdecanted water to be re-circulated from the tailing/slime pond shall be submitted

along with complete water balance.

8. Technotogy to be adopted for maximum recovery ofore in order to reduce slurry discharge

and to increase the Iife ofthe tailing/slime pond shall be submitted.

9. Action plan for 100 % solid waste utilization shall be submitted.

10. Action plan for the stock piles with impervious floor, provision ofgarland drains and catch

pits to trap run off material shall be submitted.
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Executive Summary

Executive summary ofthe report in about 8/10 pages incorporating the following:

i. Project name and location (Village, Dist, State, lndustrial Estate (ifapplicable)

ii. Products and capacities. If expansion proposal, then existing products with capacities and

reference to earlier EC.

iii. Requirement of [and, raw material, water, power, fuel, with source of supply (Quantitative)

iv. Process description in brief, specifically indicating the gaseous emission, liquid efiluent and

solid and hazardous wastes. Materials balance shall be presented.

v. Measures for mitigating the impact on the environment and mode of discharge or disposal.

vi, Capital cost of the project, estimated time of completion

vii. Site selected for the project - Nature of land - Agricultural (single/double crop), barren,

CovUprivate land, status of is acquisition, nearby (in 2/3 km.) water bodn population, with

in lOkm other industries, forest, eco/sensitive zones, accessibility, (note - in case of
industrial estate this information may not be necessary)

viii. Baseline environmental data - air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio/economic condition of the nearby population

ix. Identification of hazards in handling, processing and storage of hazardous material and

safety system provided to mitigate the risk.

r Likely impact of the project on air, water, land, flora/fauna and nearby population

xi. Emergency preparedness plan in case of natural or in plant emergencies

xii. Issues raised during public hearing (ifapplicable) and response given

xiii. CSR plan with proposed expenditure.

xiv. Occupational Health Measures

xv. Post project monitoring plan
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List of the Expert Appraisal Committee (Induslfy-l) merubers narticipated during VC
meeting

S

No.

Name Position 30.05.2023

I Chairman Presenl

Vice Chairman Present

3 Dr. S. Ranganathan Member Present

4 Dr. Ranjit Prasad Member Present

5 Dr. S. K. Singh Member Presenl

6 Dr. Tejaswini Ananthkumar Member Absent

7 Dr. Hemant Sahasrabuddhe Member Presenl

8 Dr. Jai Krishna Pandey Member Present

9 Dr.EVRRaju Member Present

10. Dr. S K Chaturvedi, Actg. DG,

(Representatives of NCCBM)

Member Present

I l. Shri Nazimuddin, Scientist 'F'
(Representative of CPCB)

Member Prcsent

12. Dr. S. Raghavan, Scientist 'D'
(Representative of National Institute of
Occupational Health (NIOH)

Member Ptesenl

13. Dr. Sanjay Bist, Scientist 'E'
(Representative of [ndian Meteorological

Departsnent)

Member Present

14. Dr. R.B. Lal,

Scientist F, MoEFCC

Member

Secretary

Presenl

MoEFCC

15. Dr R P Rastogi Scientist C Present

16. Dr Sandeepan BS Scientist B Present
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Email

ANNEXUR-F.4

Director MoEFCC Dr R B l-AL

Re: Draft minutes of the 33rd EAC Meeting held on 30th Man 2O23,lor
approval of the Chairman, EAC

From

Subject

To

Cc

: rajivekumarl9S3@gmail.com

: Re: Draft minutes of the 33rd EAC

Meeting held on 30th May,2023, for
approval of the Chairman, EAC

: Director MoEFCC Dr R B LAL
<rb.lal@nic.in>

: chairman eac ind 1

<chairman.eac.ind. 1@gmail.com>,
ranganathan metals
<ranganathan.metals@gmail.com>,
ranj itnitj @ g m a il. com,
rajuevr60@gmail.com,
sksinghdce@gmail.com,
dshome6l@gmail.com, tejaswini acf
<tejaswini.acf@gmail.com>, sshemant
801 <sshemant_801@rediffmail.com>,
dg@ncbindia.com, Nazimuddin
< nazim.cpcb@nic.in>, Raghavan S
<raghuharih3r@gov.in >,
raghuharihar@yahoo.co.in, Sanjay Bist
<sanjay.bist@imd.gov.in>, drjkpandey
eac industryl
<d rjkpandey.eac. industryl @gma il.com

Mon, Jun 05, 2023 04:48
AM

Dear Dr. Lal,
The draft minutes of 33 EAC meeting are approved.
Kindly do the needful.

Best wishes
Rajive Kumar
Chairman-EAC- Industry-1
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Minisrry"rE"rir8;;"'lfl F;'rt"'"rr'l,fj"",,rr,"chanse
(lmpacr Assessment oivisiiiiii-'- -',.,

To,

Date:1910712023

The Director
MEENAKSHI UDYOG (INDIA)PVT LTD

5ij.filia!Ygx,,i,#f"I*?:lli:u,rffjl,lli:xl{l31l 
Jroad, 

Krishn as iri

Subject: Grant of Environmental-, 
noei itre j,ovisioilitRi,ii#E:,1"5,"1 Jiliu:?5,?"f 

. proiecr Acrivity

Sir/Madam,

. This is in reference to

sd[,:l]:,,f i*fl ,e,r"!ff 
,.3iif{lf,,t"!;iiidiijLitri:f f s"d;I,:l#ffi i

EC23A008TN162913
I A:J -1.1 01 1 I 1 99 no2GtA_t(tND_t)
ExpanSion

A

i[? #njYiu'*'industries 
(renous &

Meenakshi Udyog (tndia) pvt Ltd -
iJr?ffiffi "'otn''on 

or dxistins steel

MEENAKSHI UDYOG (NDIA)PW LTD
Tamil Nadu
N/A

The project details along wilh terms and conditions are appended herewilh from page

(e-signed)
Dr. R B Lal
Scientist F

lA - (lndustrial proiects - .t sector)

Ec ldentilicatjon No - Ec23A0oBTNl62913 File No. - lA-J-1 lo1 l/199p020-tA-t(tNDt) Date oftssu eEc - 1grc7r2023 pagelofl4

1. EC ldentification No.
2. File No.
3. Project Type
4. Category
5. ProjecuActivityincludino

Schedule No. -

6. Name of project

7. Name of Company/Organization
8. Location of project
9. TOR Date

Note: A valid environmental ck;;'; b;,' E E :;', ;';"; :1":,:l :J,i[?tr8 ;Afl lS ibi ::::r;;.:f /!: : I i l::!ffi
This is a computer genented cover page.
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F. No. IA-J-1101rn992020-IA-II (IND-I)

Government of India
Ministry of Environment, Forest and Climate Change

(I.A. Division - Industry I sector)
,}t*

Indira Parvavaran Bhawan
Vayu Wing, 3'd Floor,

Jor Bagh Road, Aliganj,
New Delhi - I10003

Dated: l9th July, 2023

Sector are as under: -

./
EC ldentification No. - EC23AOO8TN162913 Fite No. - lA-J-11011/199/202GlA-ll(lND-l) oate of lssue Ec - 19n7no23

3. The instant Proposal was considered 1n 11t" 33ra EAC Meetine held on 3.0t1 Mav 2023

wherein after detaili deliberations. the comr-njttge- fepgm mended the pfonosal. for grant of
EIA Notification' 2006 subiect to the stinulation

inutes of the meeting and all the project

;;**t. *. "*tl"bl"." 
PARn/ESH po,tal *hich can be accessed at httos://oarivesh'nic'in

4.ThedetailsoftheproposalareaspertheEIA/EMPreportsubmittedbyth.e-pro-po-nent.The
sulient featu.es ofthe prop-osai as presented during the above-mentioned meetings ofEAC (lndustry I

Details submitted bY PPParticularsS

No.
22.10.2020Terms of Reference

for undertaking EIA

December 2020 to February 2021Period of baseline data

collection
11.08.2022c Date of

Consultation
An amount of Rs. 45 Lakhs have been earmarked to address the

issues raised durin ublic heari Detail of activities
Action plan to address

the PH issues

Page 2 ol '14

IWs Meenakshi Udyog (India) Pvt. Ltd
Kapakkat Village Road -Via Ullivemapalli Hosur,

Thally Road,Krishnagiri District,
Kalugonda palli Tamil Nadu- 6351 l0
Email: meenakshiudvos I 8@gmai l.com

Project:ProposedexpansionofexistingsteelrollingmitlbylWsMetnaks--hiUdyog(India)Pvt.' Ltd:, located at Kalugondapalli village, Denkanikottai talulq Krishnagiri district of

Tamil Nadu - Grant of Environmental Clearance regarding'

Sir,
This refers to your proposal no. wTN/lNDl/41135512022 Dated 19.05'2023 along with copy

of EIA repo( and Forms ipu.t e, B and C) and certified compliance report seeking. Environment

clearance'(EC) under the provisions of the EIA Notification, 2006 for the project mentioned above' '

Further, PP has submitted the information on Portal on 2l'06'2023 '

2. The proposed project activity is listed at S. No' 39) i\4etallureical
i".rouri uni", 'C"t"noo- *B- of th" ."h.drl" of !h" EIA. Notifi"ution. 2006 und utttu"tt n"n""l

diii;f,Gli'GGi G Boui-darv falline within 5 km radial distance from the oroposed proiect site

and therefore being appraised at Central Level.

To,

study

a.

b.

Public

d.
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s
No.

Particulars Details submitted by pF

attached as Annexure 1.
e Location of the project Kalugondapalli Village,

of Tamil Nadu
taluk, Krishnagiri districtDenkanikottai

Pt Latitude itudeLo
I 12"38',53.21'N 77"45'8.19"E
2 12.38',5 l.8 t .N 77"45't0.32E
3 12"38',49.55"N 77.45'16.80"E
4 12"3848.84.N
5 12"3845.66"N 77.4s',16.64"E
6 t2"38'45.74'N 77.45',9.85"E

12"38',47.85"Nt 77"45'6.t5"8

f. Latitude
Longitude
project site

and
of the

Total land 4.89 ha of MUIPL
h Land acquisitio;

details as per
MoEF&CC O.M.
dated 7 /10/20t4

The entire land is
proponents

already of theunder the possession

Existence of habitation
& involvement of
R&R, ifany

No R&R involved.

Nearest Habitation -
Mal li- l.l9 km, WNW

of the
ro ect site

Elevation 950 - 956 M above mean sea level

land if an

Involvement of Forest No Forest Land is involved

Wate Distance Direction
Uliveeranahall Kere 0.84 km NW
Mathukur Kere L3l km S
Kabanka Pond 1.33 km S

lli KereB 2.1 I km SSW
Vasa Kere 2.8 I km E
N dahall Lake 3.56 km
Na II Lake 3.58 km NE

tti LakeKem 4.85 km NW
Mutha tti Lake 6.67 km
Dodda Ubbanuar Lake 9. l0 km wsw

l. Water body exists
within the project site
as well as study area

lli Lake 9.31 km NNW
m Existence of ESZ I

ESA / national park /
wildlife Sanctuary /
biosphere Reserve /
tiger reserve / elephant
reserve etc. if any
within the stud

NIL with in l0 km radius from project site

Project cost proJca ta cost fo ec was 4 5p Th costtalcap
flo the ISect Rs C rores

o EMP cost r environmental protection
as Rs I Crores. The annual recurrin

The capital cost fo
cost towards the

measures Is

77.45't7.07"E

7

l.

j.

k.

NE

NNW

area
n. Existing I Crores.

25
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The instant proposal is for expansion of existing steel rolling mill [existing - 30000 Tons Per
Annum (TPA) MS Billets and 60000 Tons Per Annum TMT rodsl either to 1,91,000 TPA of
MS Billets or l, 80,000 TPA of TMT rods.

lt. The proposed cement griding unit is a ca B project and appraised as Cate
entral to Interstate Boundary fa rng wr n5 al distance from the

proposed project site.

iii. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the Project
Proponent in desired format along with EIA/EMP reports prepared and submitted by the
Consultant accredited by the QCU NABET on behalfofthe Project Proponent.

iv. The EAC noted that the Project Proponent has given an undertaking that the data and

,/
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No.

Particulars

environmental ction measures is as Rs 0.2 Crores

p Employment
opportunity

The employment generation from the proposed project /
is 125

q Water and Power
requirement

The water requirement for the proposed project is estimated as

125 m3lday.

The power requirement for the proposed project is estimated as

12.95 MW.

st.
No.

Plana Equip
ment/

Facility

Existiug facilities as per CTE
dated 27.03.2006

Proposed Units Final (Existing + Proposed)

Configuration Ca pacity Configuration Capacity Conliguration Capacity

I Induction

furnace

2 nos. of7 TPH

I no. of l0 TPH

I xTTPH
lxl0TPH

I no. of l0 TPH
2 nos. of 12 TPH

lx l0 TPH

2 x IZTPH
I no. of l0 TPH

2 nos. of 12 TPH

1x I0TPH
2 x I2TPH

2 Continuous

casting

machine

2 strands 2 strands

RHF &
Scrubber

I l8 T Nil Nil I l8T

Air Cooled

Water tower

I I

5 MS Billets I 30000 TPA either to 1,91,000 TPA of MS

Billets or 1,80,000 TPA of TMT
rods6 TMT Rods I 60000 TPA

7 Plate type heat

exchanger

l

Fume

Extraction

system

I I

9 Cooling tower I

Unit configuration and capacitY:

6. The EAC, in its meeting held during 306 May,2023, inter-alia" deliberated the following:

Details submitted by PP

2 strands 2 strands

)-

4. I

either to I ,9 I ,000 TPA of MS
Billets or 1,80,000 TPA of

TMT rods

I

8.

I



7{+
information given in the- application and enclosures are true to the best of his knowledge andbelief and no information'.has been "r;;;;;;;-i". ttre. erazerrar ffinr. ii""ny pun 

"rdata'linformation submitted is found to u!'arr"7 , 
"raing 

at any stage, the proiect wi, berejected and Environmental clearance given, if uryl*irr be revoked at the risk anj cost oftheproject proponent.

v' The committee noted that the ErA reports are in compliance of the ToR issued for theproject, reflecting the present environmentar status and the projected scenario for a[ theenvironmental components. The committee a"ib".,"a on the proposed mitigation measuretowards Air, water, Noise and Soir porurio*- ir,.'c"n,.it 
". 

:;",!ffiHi;#'.to*g" ortoxic/exprosive raw materiarvproau"t,r,uii u"-'undertaken *r;""il;;'il;r;ions andfollowing the safety norms and besr p*.,i."r.
vi. The existing project had obtained consent to Estabrish from TNpcB vide consent orderNo'166600 dated 27.03.2006 under Air u., a conr"nt order No. 20567 dated 27.03.2006under water act for producrion of 30,000 rpa 

"i us u,r", a iruri."a, 
"?io,ooo raa.l'atest consent to operate for the 

"*irtirg 
uiii ** accorded by Tamil Nadu state pollutionconrror Board vide pRocEEDINcs No.r.rii i sHinrol,eErrNp cB/IlSN N2022 dated13.04.2022. The varidity of CTo is up to tl.o1.ioii.

vii' The EAC deliberated on the certified compriance repo( ofearrier cro and its action pran andfound it satisfactory.

viii' The totar project area is 4.gg ha which is under the possession of the project proponent.ix' The nearest habitation is Malugundapalli at a distance of l.l9 km in wNw direction of theproject site. The EAC is of thi opinion that .' strtt st.ictty imprement the environmentalsafeguard measures proposed to minimise the i.p;i;n the habitation of the rocars.x' Uliveeranahally Kere is at a distance of 0.g4 km in NW of the project site. Also, there areother water bodies such as Lakes, ponds and .* *i,r'i" rhe study ;;;;i ili;;il" p.;".tsite' The EAC is of the opinion that water bodies shaii not be disturbed. Mitigation measuresw.r.t. safeguarding the water bodies shall be implemeited.
xi' Existing water requirement. is 20 m3/day which is obtained from panchayat. The waterrequirement for the proposed project is esrimated 

^ lzs ,,lia"y,'";;;f *i.,iil; irllla"y orfresh water requiremeni wi, be obtained rr". ii" i*"r,rv" 
"ia 

it" .i."i"irg'*qir'i*n,,*,of 100 m3/day will be met from the recycling.

xii' The committee has found that the baserine data and incrementar GLC due to the proposedproject and lound it satisfactory.

xiii. The PP has submitted that existing green bert has been developed in l ha area which is about20yo of the totar project area of i.B7 ha with total safting of'szo i*".. i."p"#'g.*ru.l,wilr be deveroped in r.65 ha which is about 33% oiti. totut project area. Totar no. of4r00saplings will be planted and nu(ured in I.65 hectares in u y.u.. The EAC deliberated on therevised greenbelt action pran.arong with the budget earmaikea 
""a 

i, 
"irr," "pinio',i,hu, 

u.committed, the greenbert shafl be compreted in the"coming monsoons of 2023.
xiv' The committee deriberared, detairs of carbon foot prints and carbon sequestration study w.r.t.proposed project and found them to be satisfactory.

The committee also deriberated, on the. pubric hearing issues arong with revised action pransubmitted by the proponent ro address thl issues raise; du;;; the p-ublic h"u.ing ;J f;;;1satisfactory.

The EAC arso deriberated on the submitted written representation of project proponent andfound it satisfactory.

xv.

xvt.

,/
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xvii. The EAC deliberated on the proposal with due diligence in the process as notified under the 
=-

provisions of the EIA Notification, 2006, as 
"rn"nded 

from time to time and accordingly

made the recommendations to the proposal. The Experts Members of the EAC found the

proposal in order and recommended for glant of environmental clearance'

xviii. The environmental clearance recommended to the project/activity is strictly under the

provisions of the EIA Notification 2006 and its subsequent amendments. It does not

tantamount/construetoapprovals/consenUpermissionsetc.requiredtobeobtainedor
standardyconditions to be iollowed under any other Acts/ RuleV Subordinate legislations,

etc.,asmaybeapplicabletotheproject.Theprojectproponentshallobtainnecessary
permission * ..,undut"d under the Watei @revention and Control of Pollution) Act, 1974 and

ihe Air (Prevention and Control of Pollution) Ac! l98l , as applicable from time to time, from

the State Pollution control Board, prior to construction & operation ofthe project.

xix. EAC also reviewed the EC conditions (specific and general) pertaining to Industry-l projects

and observed that some of the specific conditions stipulated so far in the previously

recommended EC projects are common and applicable to most of the projects in general. [n

view ofthe s"-", the General Conditions (in case ofEC projects) have been revised through

reallocation of these common conditions from specific to General Conditions (in case of EC

projects). Accordingly, the instant project is also being stipulated with the modified General

conditions.

7. The EAC (Industry-l sector), in its 33d meeting held on May 30,2023, based on information

& clarifications piovidedty the project proponent and after detailed deliberations recommended the

proposal for grant of Environment clearance subject to stipulation of specific and general conditions

as detailed in the point below.

g. The MoEF&CC has examined the proposal in accordance with the Environment Impact

Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the

recommendations of the Expert Appraisal Committee (Industry- I Sector) hereby decided to grant

Environment Clearance foi instani proposal of lWs Meenakshi Udyog (India) Pvt. Ltd. under the

provisions of EIA Notification, 2006 iubject to the following specific conditions and general

conditions:

A. Specific Condition:

The project proponent shall comply with all the environmental protection measures and

safeguards proposed in the documents submitted to the Ministry. All the recommendations

made in the EIA/EMP in respect of environmental management, and risk mitigation measures

relating to the project shall be implemented.

The project proponent shall utilize modem technologies for capturing of carbon emitted and

shall also develop carbon sink/carbon sequestration resources capable of capturing more than

emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this regard.

The nearest habitation is Malugundapalli at a distance of l.l9 km in WNW direction of the

project site. Project Proponent shall take appropriate environmental safeguard measures to

minimise the impact on the habitation of the locals. PP needs to strengthen green belt all

around the plant area to reduce the dust pollution. The PP shall also include this location in its

environmental monitoring programme.

Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are

other water bodies such as lakes, ponds and are within the study area of 10 km ofthe project

site. A robust and full proof Drainage Conservation scheme to protect the natural drainage

ll

lll.

lv.

a
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lzl
and its flow parameters; arong with Soir conservation scheme and multipre Erosion contror
measures shall be implemented.
The water requirement of rz5 m3/day sha, be obtained from panchayat (Fresh water - 25mr/day) and the remaining from the recycring (100 m3lda, after obtaining necessarypermission from the competent Authority, afresh. The existing approvar is g ye"ars old. Noground water extraction is permitted.
Three tier Green Bert shalr be deveroped in at reast 33oz ofthe project area in a time period ofI year with native species all arong the periphery ofthe project site ofadequate width and treedensity shall not be ress than 2500 per ha. Survivar .ate"of g.een u.t a"u"rop"a ,iutiu"
monitored on periodic basis to ensure that damaged prants are replaced with new prants in the
subsequent years. PP sha also deverop greenbert in the form of sherter bert comprising oftotal of 6 rows of 2x2 m prantation with tall trees & broad leaves with tt i"t 

"-opy ur"ongwith windshield inside the plant premises to act as green barrier for air po ution & noise
levels towards Marugundapa[i vilrages. compriance,t t , in this regard, shal be submitted
to concemed Regional Office of the MoEF&CC.
All the commitments made towards socio-economic deveropment of the nearby virages sha,
be satisfactoriry impremented. The action pran based on the sociar impact assessm"r, rray 

"rthe project as per the EMp in accordance to the Ministry's oM dated 3o.0g.2ozo u,norniing
lo 

Rs 45 Lakhs shalr be strictry implemented and progress shafl be submitted to *,e n"gbnai
Office of MoEF&CC.
The PP shall improve the housekeeping at the project site and implement the activities such as
dust control mechanism, vacuum creaning facirities, adequate internar drainage to avoid water
logging, intemal road maintenance with paved/concrete, waste yard upkeep, and adequate
lighting etc. The PP shafl conduct regular intemal audit on these aspect ror better
housekeeping in the Unit. The implementation Report needs to be submitted to the IRo,
MoEFCC.
The PP shall adopt unde(ake viflage adoption programme, prepare and imprement the action
plan to develop them into model villages.

vt.

vlt.

vlt t.

tx

B. Gene ra I Conditions

I. Statutorycompliance:
The Environment crearance (EC) granted to the project/ activity is strictry under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. It does
not tantamount/ construe to approvarv consent/ permissions etc., required to be obtained or
standards/conditions to be folowed under any other ActvRures/Subordinate legisrations, etc.,
as may be applicable to the project.
This Environmental clearance is granted subject to final outcome of Hon,ble supreme court
of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, if any, as may be
applicable to this project.

II. Air quality monitoring and preservation
The project proponent sha install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission as well as 02 Nos. continuous Ambient Air euality Station
(CAAQMS) for monitoring AAe parameters with respect to standards prescribed in
Environment (Protection) Rules 1986 as amended from time to time. The GEMS and

"/File No. - lA-J- l'1011/199/202GtA-t(tNO-t) Oate oftssue EC _ 1gl}7t2O23
EC ldentification No. - EC23A008TN162913
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ll.

CAAQMS shall be connected to SPCB and GPCB online servers and calibrate these systems t
from time to time according to equipment supplier speoification through labs recognized

underEnvironment(Protection)Act,lg86orNABLaccreditedlaboratories.
TheprojectproponentshallcarryoutContinuousAmbientAirQualitymonitoringfor
common/criterion parameters relevant to the main pollutants released (e.g. PMro and PMzs in

reference to PM emission, and SOz and NOx in reference to SOz and NOx emissions) within

and outside the plant area (at least at four locations one within and three outside the plant area

at an angle of 120" each), covering upwind and downwind directions'

The project proponent shall monitor fugitive emissions in the plant premises at least once in

every quarter through laboratories recognized under Environment (Protection) Act, 1986 or

NABL accredited laboratories.

Sampling facility at process stacks shall be provided as per cPCB guidelines for manual

monitoring of emissions.

Appropriate Air Poltution controt (APC) system shall be provided for all the dust generating

points including fugitive dust from all vulnerable sources, so as to comply prescribed stack

emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning facilities

for better maintenance ofbags.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant

roads, shop floors, roofs, regularlY.

Ensure covered transportation and conveying of raw material to prevent spillage and dust

generation. The project proponent use leak proof trucks/dumpers carrying coal and other raw

materials and cover them with tarpaulin.

The project proponent shall provide primary and secondary fume extraction system at all heat

treatment fumaces.

wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

Design the ventilation system for adequate air changes as per prevailing norms for all tunnels,

motor houses, Oil Cellars.

Pollution control system in the plant shall be provided as per the CREP Guidelines ofCPCB.

The project proponent shatt adopt the Ctean Air practices like mechanical collectors, wet

scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems (thermal

oxidizers), condensers, absorbers and biological degradation. Controlling emissions related to

transportation shall include emission controls on vehicles as well as use of cleaner fuels.

Sufficient numbers of additional truck mounted FogMist water cannons shall be procured

and operated regularly inside the project premises and also in the surrounding villages to

arrest suspended dust in the atmosphere'

Bag filters shall be cleaned regularly and efficiency ofbag filter system shall be monitored at

regular intervals.

Water Sprinklersnvater mist system shall be installed near raw material yards, operational

units and other strategic locations to control fugitive emissions from the plant.

The particulate matter emissions from the process stacks shall be less than 30 mgNm3 and

measures shall be undertaken as per the submitted action plan. Efficient Air monitoring

equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided:

vl.

vu,

vlu.

lx.

x.

xi.

xll.
xlll.

xlv.

xv

xvt.

xvll.

,/
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a' Fog / Mist sprinkrers at a, on burk raw materiar storage area (at the transfer points) Iike
. Iron Ore, Coal and for FIy Ash and similar solid war," Iro.ug" u."rr.b. Proper covered vehicle shall be used while tranrpo.t ofrnut".irlr.c' wheel washing mechanism sha, be provided in entry and exit gates with completerecirculation system.

online stack monitoring system for IF and RFIF sha, be instared and monitoring report sha,be submitted to the concemed Regional office of the rra"giacc arong with the six monthrycompliance report.
Low NOx Bumers wi, be instared at Reheating Fumace for contror of Gaseous emissionsgenerated while using pNG.

tsl

III. Water quality monitoring and preseryation

xv l.

xlx.

ll.

lu.

IV

vl

vll.

vllt.

tl

The project proponent sha insta 24x7 continuous effruent monitoring system with respectto standards prescribed in Environment (protection) Rules 19g6 as amended from time totime and connected to spcB and cpcB online servers and caribrate these system from timeto time according to equipment supplier specification through labs recognized underEnvironment (Protection) Act, l9g6 or NABL accredited laboratories.
The project proponent sha, monitor regurarry ground water quarity at least twice a year (pre-and post-monsoon) at sufficient numbers of piezometers/sampring wers in the plant andadjacent areas through labs recognized under Environment (protection) Act, I9g6 and NABLaccredited Iaboratories.
Garland drains and co,ection pits sha, be provided for each stock p,e to anest the run-offinthe event ofheavy rains and to check the water pollution due to surface run off.
Water meters shall be provided at the inlet to ali unit processes in the plants.
The project proponent shal make efforts to minimise water consumption in the prant comprexby segregation orused water, practicing cascade use and by recycring treated water.The proposed project shall be. designed as,,Zero Liquid Discharge,, plant. ETp shall beinstalled and there sha[ be no discharge ofeffluent from the prant. Domestic effluent shafl betreated in Sewage Treatment prant. suitabre measure, ,huil b" adopted for r"*ug. *u*handling to ensure no contamination ofany kind of water body.
All stockyards sharr have impervious.flooring and shalr be equippeo with water spray systemfor dust suppression. stock yards shafl arso have garrand drains and catch pits to trap the runoffmaterial and sha' be impremented as per the action pran submitted in EIA/EMp report.Rain water harvesting sha[ be implemented to recharge/harvest water as per the action pransubmitted in the EIA/EMp report.

IV. Noise monitoring and prevention
Noise pollution sharr be monitored as per the prescribed Noise poflution (Reguration andcontrol) Rules, 2000 and amendments thereof, and report in this regard shalr be iubmitted toRegional Officer of the Ministry as a part of six_monthly compliance report.
The ambient noise revels should conform to the standards prescribed under E(p)A Rules,
1986 viz.75 dB(A) during day time and 70 dB(A) during nighi time.

,/
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v Energr Conservation measures

i.Providesolarpowergenerationonrooftopsofbuildings,forsolarlightsystemforall
commonareas,streetlights,parkingaroundprojectareaandmaintainthesameregularly;

ii. Provide LED lights in their offices and residential areas'

iii.Theprojectproponentshallprovidewasteheatrecoverysystem(pre.heatingofcombustion
air) at the flue gases of reheating fumaces.

iv. Practice hot charging ofslabs and billes/blooms as far as possible'

v.Ensureinstallationofregenerativetypebumersonallreheatingfurnaces.

=

vI. Waste management

i. Oil Collection pits shall be provided in oil cellars to collect and rouse/recycle spilled oit.

ii. Kitchen waste shall be composted or converted to biogas for further use'

iii. 100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and

brick manufacturers for further utilization and Memorandum of Understanding in this regard

shall be submitted to the Ministry's Regional Office'

iv. The Plastic waste Management Rules 2016, inter-alia, mandated banning of identified Single

use Plastic (SUP) items with effect from 01107 D022. ln this regard, GPCB has issued a

direction to all the State Pollution Control Boards (SPCBs/Pollution Control Committees

(pccs) on 3O/O6no22 to ensure the compliance of Notification published by Ministry on

l2to8l2o2l. The technical guidelines issued by the GPCB in this regard is available at

hups://cpcb.nic.inltechnical-guidelines-3/. All the project proponents are hereby requested to

sensitize and create awareness among people working within the Project area as well as its

surrounding area on the ban of sUP in order to ensure the compliance of Notification

published by this Ministry on 12t0812021. A report, along with photographs, on the measures

taken shall also be included in the six monthly compliance report being submitted by the

project proPonents.

v. A proper action plan must be implemented to dispose olthe electronic waste generated in the

industry.

vi. Solid waste utilization

a. PP shall install a slag crusher to convert steel slag into aggregate for use in construction

industry, fine sand for use as flux in steel plan! sand in brick making and as lime in

cement making.

b. PP shall recycle/reuse solid waste generated in the plant as far as possible'

c. Used refractories shall be recycled as far as possible'

VII. Green Belt
The project proponent shall prepare GHG emissions inventory for the plant and shall submit

the programme for reduction ofthe same including carbon sequestration by trees'

Project proponent shall submit a study repo( on Decarbonisation program, which would

essentially consist of company's carbon emissions, carbon budgeting/ balancing, carbon

sequestration activities and carbon capture, use and storage and offsetting strategies. Further,

the report shall also contain time bound action plan to reduce its carbon intensity of its

operations and supply chains, enorgy transition pathway from fossil fuels to Renewable

energy etc. All these activities/ assessments shoutd be measurable and monitor able with

defined time frames.

lt.
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EC td€ntifcation No. - EC23AOOSTN 1629 t 3 File No. - lAJ-11O11l199DO2c-]'pF[(lND-l) Date of lsstf- Ec - lglo7^oz3 Pagel0of 14



ls3
Greening and Paving shal be impremented in the prant area to arrest soil erosion and dust
pollution from exposed soil surface.

lll.

VI[. Public hcaring and Human health issues

ll.

lt t.

tv.

Emergency preparedness pran based on the Hazard identification and fusk Assessment
(HIRA) and Disaster Management plan shall be implemented.
The project proponent shalr carry out heat stress anarysis for the workmen who work in high
temperature work zone and provide personal protection Equipment (ppE) as per the norms.
Provision shall be made for the housing of construction labour within the site with arl
necessary infrastructure and facirities such as fuer for cooking, mobire toirets, mobire srp.
sale drinking water, medicar hearth care, creche etc. The housing may be in the form of
temporaD/ structures to be removed after the completion ofthe project.
occupational health survei ance ofthe workers sha be done on a regular basis and records
maintained.

IX. EnvironmentManagement

n.

lll

lv.

X. Miscellaneous

lt.

lll.

The project proponent sharr comply with the provisions contained in this Ministry,s oM vide
F. No.22-6512017-|4.III dated 3orog/2020. As part of corporate Environment Responsibirity
(cER) activity, company shalr adopt nearby vilrages based on the socio-economic srruey and
unde(ake community deveropmentar activities in consultation with the village panchayat and
the District Administration as committed.
The company shall have a welr laid down environmentar policy duly approve by the Board of
Directors. The environmentar policy shourd prescribe for standard operating procedures to
have proper checks and barances and to bring into focus any infringements/deviation/
violation of the environmentar / forest / wirdlife norms / conditions. The company shafl have
defined system of reporting infringements / deviation / violation ofthe environmental / forest
/ wildlife norms / conditions and / or sharehorders / stake horders. The copy of the board
resolution in this regard shalr be submitted to the MoEF&cc as a part of six-monthly report.
A separate Environmental ce[ both at the project and company head quarter lever, with
qualified personnel shalr be set up under the contror of senior Executive, who will directry to
the head oflthe organization.
Performance test shall be conducted on all poflution control systems every year and report
shall be submitted to Integrated Regional Office of the MoEF&CC.

The project proponent shafl make pubric the environmental crearance granted for their projectalong with the environmentar conditions and safeguards at their cost by orominentrv
advertising it ar least in two rocar newspapers of the Dlstrict or st i., "r*tLi',r#';;iiliithe-vernacular language within seven days and in addition this shari ,rr" u" airfLy"a irit"
project proponent's website permanently.

The copies ofthe environmental crearance shall be submitted by the project proponents to the
Heads of local bodies, panchayats and Municipal Bodies in addition io it 

" 
."t"r-t oin.", oi

the Government who in tum has to dispray theiame for 30 days from the date 
"f;;;"ipJ. 

-" -^

The project proponent sharr upload the status of compriance of the stipulated environment
clearance conditions, incruding resurts of monitored data on their website and il;;i;';;same on half-yearly basis.

l.
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lel
IV.

vlt

vlll.

lx

xl.

xll.

xt ll,

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx;
lambieni levils-as well as stack emissions) or critical sectoral parameters, indicated for the

projecs and display the same at a convenient location for disclosure to the public and put on

the website ofthe company.

Action plan for developing connecting and intemal road in terms of MSA as per IRC

guidelines shall be implemented

The project proponent shall submit six-monthly reports on the status ofthe compliance ofthe
stipulated environmental conditions on the website of the ministry of Environment, Forest

and Climate Change at environment clearance portal'

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concemed State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concemed authorities, commencing

the land development work and start ofproduction operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the

EIAiEMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of
involvement of Schedule-I species) shall be implemented in consultation with the State Forest

Department. The implementation report shall be fumished along with the six-monthly
compliance report to the concemed Regional Oflice of the MoEF&CC.

The PP shall put a[[ the environment related expenditure, expenditure related to Action Plan

on the PH issues, and other commitments made in the EIA/EMP Report etc. in the company
web site for the information to public/public domain. The PP shall also put the information on

the left over funds allocated to EMP and PH as committed in the earlier ECs and shall be

carried out and spent in next three years, in the company web site for the information to
public/public domain.

No further expansion or modifications in the plant shall be carried out without prior approval

of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office
by furnishing the requisite data / information/monitoring reports.

x.

,/
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9. The Ministry reserves the right to stipulate additional conditions, if found necessary at

subsequent stages and the project proponent shall implement all the said conditions in a time bound

mannJr. The Ministry may revoke or suspend the environmental clearance, if implementation of any

ofthe above conditions is not found satisfactory.

10. Concealing factual data or submission of false/fabricated data and failure to comply with any

ofthe conditions mentioned above may result in withdrawal of this clearance and attract action under

the provisions ofthe Environment (Protection) Act, 1986.

I l. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section l6 of the National Green Tribunal

Act,20l0.



l3{-12' The above conditions 
.sha, be enforced, inter-aria.under the provisions of the water(Prevention & Contror of po,ution) e"t, r gia,"rh. ei.'ip.."*,io, a conuJior po"rir,io'nl act, rss r,the Environmenr (prorecrion) a-"r, isao,'ii;;;;";d other wastes (Management andTransboundary Movemenr) Ruies,2oio rJlh. ffi;;LuiiJ,, ,nrr.un"" act. r99r aroig with their

aff llT,T:";'"',,::SilX'"iffi H,f!:f ,;3::fi "?,k1;"biltl;".#J;if 
il,?.,".,,,,n

I3. This issues with approval ofthe competent authority.

Encl. :l af An nexure -f

(Dr. RB. Lat)
Scientist .F,/ Director

Tel:01l-20819346
Email- rb.lal@nic.in

Copv to: -

Email- rb.lal @nic.in

,/
File No. - tA-J-i10i1/iggZO2GtA-lt0NDi) 

Date of tssue EC _ 1gt(J7DO23

3:[Hffi:"ji?r"rii*::l:rnrn*, Deparhnent of Environment, climate change and Forests,

f*::t[Tl-1fl;"ij!?]"li^[:fmmenl Department or Environment crimare change and

;:in,:n*tt 
General of Fores! Ministry of Environmen! Forest and crimare Change, New

I;',::ffi:3l:fl:ffit?!:r orForests (Head orDepartmenr), panagat Maaligai, l, Jeenis Road,

5' Regionar officer' Ministrv. of Environmenr, Forest and Crimate change, Integrated Regional
3fth';:,il1,1t1*:I:iilo il E-n.;'P;ffi ; to"" i r, i+, ili J,,i' i'".a ji"'n*d.

" ilX'fril":jf;:?,:i,'|[g: control Board, Parivesh Bhawan, cBD-cum-office comprex, East

7 Memter secretary, Tamir Nadu polrution contror Board,76,Mount sarai, Guindy, chennai- 600

r 
[.j:H:rc3T.fi::ffi1r,f,ffii water Authoriry, Jamnagar House, r8/rr, Man Singh

9. District Collector, Krishnagiri Districr, Tamil Nadu.
l0' The Monitoring Ce,, IA Division, Ministry of Environment, Forest and crimate change, New

I l. Guard Filey'Record File/Monitoring FiIe/MOEF&CC Website.

(Dr. RB. Lat)
Scicntist'F'/ Director

Tel: 0l l-208 I 9346

2

3

4
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Annexure - I -

Table: Action plan as per MoEF&CC O.M. dated 3010912020

I

SL.
No.

Description Capital
Cost (Rs. In

Lakhs)

Timeline

I lay a road network to Ul liveerannapally to

Kappakal Road

l8 Within 8 months from

EC

2 Providing drinking water facility by installing

RO System & Toilet facilities in nearby schools

and villages

l5 Within 8 months from

EC

3 Contributing to Rain water harvesting &
plantation program mes in the nearby villages

6 Within 8 months from

EC

4 Vocational Skill Development Programme (for

different target groups such as Women, Youth

etc.)

6 Within 8 months from

EC

Total 45

Signature tlot'Verifi ed
Digitally sign-Jed 5/ or. R e l"t
Scientist F J
Oate: 7 I 19 12023 5: 1 4:39 PM,/
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